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INTRODUCTION 

I, the t;nairman, Committee on the Welfare of Scheduled Castes 
and S heduled Tribes, having been authorised by the Committee to 
submi. the Report on their behalf, present this Fifteenth Report 
(Seventh Lok Sabha) on the Ministry of Home Affairs-Working 
of Integrated Tribal Development Projects in Orissa. 

2. The Committee took the evidence of the representatives of 
Ministry of Home Affairs and of the Government of Orissa on the 
12th and 13th March, 1981. The Committee wish to express their 
thanks to the officers of the Ministry of Home Affairs and of the 
Government of Orissa, for placing before the Committee material 
and infot'mation the Committee wanted in connection with the exa-
mination of the subject. 

3. The-Report was considered and adopted by the Committee on 
the 21st and 22nd April, 1981. 

4. A summary of conclusions/recommendations contained in the 
Report is appended (Appendix V). 

NEW DELHI; 

April 23, 1981 
VaiBakha 3, 1903 (S) 

R. R. BHOLE 

Chairman, 
Committee on th.e Welfare of 

Scheduled C4Btes and Scheduled Tribes. 

(Y> 



CllAPTEB-l 

INTRODUCTORY 

A. Historleal BaelqrrOUDd 

Tribal Population 

According to 1971 Census, the total. population of the St.te of 
Orissa -is 21,944,61'5. The total population of ~  TflQes in 
Orissa is 5,071,937 which constitutes 23.11 per cent of the total popu-
lation in the State. 

Scheduled Area of Orissa' 

1.2. The Scheduled areas in the State of Orissa are as follows:-

(1) Mayurbhanj district 

(2) Sundargarh district 

(3) Koraput ~  

(4) Kuohinda tahsil in sambalpur district 

(5) Keonjhar and Telgoi tahsils of ~ sub-division and 
Champua and Barbil tahsils of Champua 8ub-divislon in 
Keonjhar district. 

~  Khondmals tahsil of Khondmals sub-divildDn, and 
BaUiguda and G. Udayagiri tahsils of Balligwia sub-
division, Boudh-Khondmala district. 

(7) R. Uday.giri tahsil, and Guma and Rayagada Blocks of 
Parlikbemundi tahsil of Parlakbemundi sub-division and 
Surada Tahsil, excluding Gazalbadi and Gocba GflUU 
Panc hayats of Ghumsur sub-division, is Ganjam district. 

(8) Thuamul Rampur Block of Kalahandi tahsil, and Lanjigarh 
Block falling in Lanjigarh and Kalahandl Tahsils in 
Bhawanipatna sub-division in Kalahandl district. 

(9) Nilgiri Community Development Block of Nilgirl tabail in 
NUgiri sub-diviBion in Balaaore district. 
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The tribal population in the Scheduled Areas of Orissa as per 
1971 census, is estimated to be 34.71 lakhs constituting 68.4 per cent 
of the total tribal population in the State. 

Evolution of Intergrated TribaL Development Projects 

1.3. Soon after the beginning of the First Five Year Plan when 
Community Development movement was started, the tribal areas 
also received special attention. An imensive programme of special 
multi-purpose tribal development projects was taken up ~  selected 
areas. In Orissa 4 such projects-were started in the districts of 
Mayurbhanj" Koraput and :Keonjhar. This programmte was sub-
sequenUy modified. The Tribal Development Blocks were started 10 
1966 which had a larger coverage. In view of the sparseness of 
popu:':'tion and difficult -terrain, the norm of establishment of a Tribal 
Development Block was kept at about 25,000 population within an 
area of about 150 to 200 sq. kms. as against the general norm for a 
Community Development Block of about 66000 population. In the 
first phase, the Tribal Development Blocks were started where the 
tribal population was more than two-thirds. 15_ Tribal Development 
Blocks were carved out in the State out of the total number of 314 
Blocks. These 75 Tribal Development Blocks covered an area of 
37702.39 sq. kms. and a total population of 32,22,028 according to 1971 
census. The tribal population covered under these 75 T. D. Blocks 
constituted 3tt82 per cent of the total tribal population of the State. 
These T. D. Blocks continued till the end of Fourth Plan period. 

1.4. On the eve of the Fifth Plan, the tribal development scene 
was again reviewed. ShUu Ao Committee, appointed by the Planning 
Commission, examined in detail the working of the tribal develop-
ment programme in all the States. They came to the conclusion 
that the T. D. Blocks programme had become too much rigid and 
schematic, with the result that there was not much consonance bet-
ween the problems of the !;U'ea and the programmes undertaken. 
The supplemental investment by the Government of India in the 
T. D. Blocks tended to be exclusive investment Since there was a 
tendency to treat the problem of these areas as the responsibility 
of the Tribal and Welfare Department and the T. D. Blocks were 
expected to attend to them. These areas, therefore, .did no get, in 
any appreciable measure, the benefits of normal developmental pro-
grammes. The Committee also observed that a Tribal Development 
Block was too small a unit for planning and implementation of 
development programme in these areas. In view of the large number 
of units it was difficult to get suitable personnel for key positions 



and to have effective monitoring and supervision. The Committee, 
therefore, recommended a complete overhauling of the programme. 

1.5. A new strategy for development of tribal areas was evolved 
during Fifth Plan. As a part of the Fifth Plan formulation, the 
Planning Commission set up a Task Force for development of tribal 
areas in April, 1972. To facilitate working of Task Force, the Plan-
ning Commission constituted 5 Working Groups on different subjects. 
The Task Force recommended that the approach in the Fifth plan 
should be on the following lines:-

(i) To ensure balanced socio-economic development of tribal 
areas a different approach would be necessary for the 
Fifth and subsequent plans. From Fifth Plan onwards, a 
policy of integrated development for tribal areas may be 
emphasised. 

(ii) There are distinct advantages in making out larger tribal 
development areas by grouping contiguous T. D. Blocks 
and other areas with high concentration of tribal popula-
tion. These development areas, however, should be geo-
graphically and administratively viable. This would re-
quire selection of areas, where tribal population is con-
centrated. Such tribal areas may be macro-areas Which 
could generally correspond to a sizable scheduled areas 
meso-areas may be co-terminus with district or tal'Uk 
boundaries, and micro-area may be a .. Tribal Development 
Block. 

(iii) Apart from macro-meso and micro areas, there are small 
pockets of tribal population throughout the country. These 
need special attention and their development will neces-
sarily have to be given priority to multilevel planning at 
district-level. 

(iv) In the last analysis a combination of ecological, occupa-
tional and social parameters have to be properly assessed 
and taken into account in policy formulation and imple-
mentation of programmes so as to ensure steady flow of 
benefits to the weakest among Scheduled Tribes. 

1.6. The Planning Commission issued guidelines on preparation 
of sub-plan for tribal regions. On the baBis of guidelines issued by 
the Planning Commission and the Ministry of Home Affairs, the 
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tribal sub-plan for Orissa was prepared in the year 1975. The tribal 
sub-plan of Orissa covers the three scheduled districts of Koraput, 
Mayurbhanj and Sundergarh, 9. Tahsils (G. Udaygiri, Balliguda and 
Kondamal in Phulbani district, Kanjipani, Barbil, Champua and 
Keonjhar in Keonjhar district, Kucltinda in Sambalpur district, 
R. Udayagiri in Ganjam district) in which the tribal population is 
more tlian 50 per cent and '5 Blocks (Gumma and Rayagada in 
Ganjam district, Thuamul-Rampur and Lanjigarh in Kalahandi 
district, Nilgiri in Balasore district) in which also the tribals number 
more than 50 per cent. Out of the 314 Community Development 
Blocks in the State, 118 Blocks are covered in the Tribal sub-plan area. 

B. Interrated Tribal Development Projects 

(i) Coverage 

1.7. It has been stated that out of the total tribal population of 
50,71,937 in the State_according to 1971 census, 30,60,224 are covered 
in the sub-plan area which works out to 68.22 per cent of the total 
tribal population of the State. 

1.B. To give operational effect to the tribal sub-plan 19 ITDPs 
were carved out during thE!! year 1974-75, 1975-76 and 1976-77 in a 
phased manner. These 19 ITDPs covered 98 Community Develop-
ment Blocks. In addition, 4 Tribal Development AgenciE¥! also' ope-
rated in the tribal areas till 30th June, 1979 which covered 20 com-
mun'ity Development Blocks. With effect from 1st July, 1979, these 4 
Tribal Development Agencies have been converted to ~  

Tribal Development Projects. Consequent upon this conversion there 
are at present 21 ITDPs functioning in the tribal sub-plan area of 
the State. Broad outlines of the ITDPs are given in the statement 
at Appendix I. 

1.9. When asked about the programme of Government to covE!!l' 
the remaining tribal population in the State, it has been stated that 
under the Modified Area Development Approach, 30 pockets of tri-
bal concentration have been identified in which the population of 
Scheduled Tribes is 3,30,323. This works out to 6.51 per cent of the 
tribal population of thE!) State. Family oriented programmes for the 
,benefit of tribal families in the pockets are being fornrulated. Thus, 
under Tribal Sub-plan and under Modifted Area Development 
Approach taken together 74.73 per cent of the total. tribal popula-
tion of the Sta,te are covered. The remaining 25.27 per cent of the 
tribal population of the State are living in a dispersed ~ out-
side the sub-plan area and poCkets of tribal concentration under 
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MAnA. They will bej covered under normal State Plan programmes 
IntegTalted Ru;ral Development programmes and the State's Ec0-
nomic Rehabilitation of Rural Poor Programme. 

1.10. Explaining the concept of Modified Area D.veaopment 
Approach, it has been stated that unlike the compact tribal majority 
full administrative units identified during the Fifth Plan period and 
coventd by tribal sub-plans, there are pockets of tribal concentra-
tration outside the sub-plan area. Such pockets may be parts of 
administrative units like development block or a taluka. It may not 
be feasible to apply to these ~  area development approach, 
generally adopted for the tr,ibal sub-plan areas. Since in such a block 
or taluk, the scheduled tribal population is in a minority, for deve-
lopment purposes a target-group or community. approach for the 
scheduled tribe population becomes necessary. ~  problems of 
the community would require to be identified cLearly and tarpt.-
group Large ~ Multipurpose Societies (LAMPS) fitted in the 

~  framework of ihe block or the taluka plan. The benefit of the 
infrastructural and family-wise schemeS of the larger plan should 
accrue normally along with the be1lefits of the target-group plan. 

1;11. In reply to a question it has been stated that the popula-
tion of Scheduled Tribes living above the poverty line and below 
thE!! poverty line has not yet been 'Worked out. However a sample 
survey to know the position in this regard will be undertaken 
shortly. With regard to the population of the Scheduled Tribes 
living in primitive stage, it may be mentionE¥i that no detaUed 
study. has yet been undertaken in this :regard. 

l.12. The representative of the Ministry of Home Affairs has 
stated during evidence that a Universal Bench Mark Survey has 
recently bee,n completed by Tribal and Harijan Research Institute 
and the data is being tabulated. The representative of the Govern-
ment of Orissa has explained that thE!! Director inoharge of the sur-
vey is going to Hyderabad for computerising the data and results 
will be available in about three months' time. This survey covers 
all the SchePuled Tribe families in the Sub-Plan area. In the survey, 
among other things they have tried to find out the following data:-

(1) The size of family . 

. (2) The Main occupation; 

(3) Whether the family resorts to shifting or Podu Cul-
tivation. 
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The witness has added that some, other studies have also been 
conducted which give some idea a.bout the level of poverty, family-
wise. 

(ii) Objectives and Achievements 

1.13. It has been stated that the main objectives of ITDs are to 
narrow the gap in development between tribals and others and 
improve their quality of life. These objectives are to be achieved 
through an ~  development plan with focus on tribals by, 
pooling of reSOUl"ces of State Government, Central Government and 
Institutional Finance flowing into the area. At the State level a 
separatE!j .sub-plan is prepared depicting the totality of development 
effect envisaged for the sub-plan period during the Five Year Plan 
and similar plan is ~  for each ITDP. The endeavour has been 
to progressively enlarge the size of sub-plan to make it commen-
surate with the ~  of raising the level of development of tribal 
areas and tribals to that of other areas imd non-tribal communities. 

1.14. The Comniittee desired to know the extent to which the 
main objectives of the ITDPs viz., 'to narrow the gap in develop-
ment between tribals and others, and to improve their quality of 
life,' have been achieved with the efforts made, by Government 
during the sub-plan period. It has been stated in a written note fur-
nished to thE!! Committee that no detailed study has yet been under-
taken to assess the degree of achievement of the objectives. How-
ever, after introduction of the sub-plan approach, improvement has 
been made in different fields. 

The subplan aPPl'fJach is an area development approach with 
emphaais on development of tribal beneficiaries. It is true that prior 
to the introduction of the sub-plan approach, developmental acti-
vities were undertaken in the tribal areas to provide inirastructural 
facilities as well as for improving the e<:onomic condition of the 
people. After the sub-plan approach is adopted, there was a definite 
shift in planning and implementation of programme in the tribal 
areas. Prior to the Fifth Plan period, there was no earmarking of 
funds out of the State Plan resources for utilisation in the tribal 
areas. But, under the sub-plan approach, quantification of funds 
from State Plan reosources for utilisation in the tribal areas in 
reasonable proportion was almost mandatory. Further, by 
providing the quantified funds under a. separate minor head in the 
budget of concerned department diversion of sub-plan funds to non-
sub-plan area was prohibited. In the result, flow of funds to the 



7 

sub-plan area out bf State Plan resources and other sides was of 
higher order which will be evident from the following Table: 

Year 

1974-75 

1975-76 

1976-77 

1977-78 

1978-79 

1979-80 

1980.81 

(RI. in lakh) 

Flow from Flow from ~  
State Central ntral 
Plan to and Aailtanee 
tribal eentrally 
tub-plan lPOnaorc:d 

Ichemel to 
triballub-
Plan 

-~ --_.-'--'----_._.-. _._--
1,761.03 1113.46 81.80 

1,970.51 458.10 lZ1I9·IO 

lZ,06lZ'37 795.82 417.56 

3,lZ71•19 1149· 56 7118•85 

5.1011.00 1,077.46 950.50 

6.475.10 1,1119.15 880 00 

8,563·87 1,1·7·55 77035 

Although statistical information are not read.ily available about 
the availability of institutional finance in the sub-plan area but it 
can be safely said that with the opening of branches of Commercial 
Banks and Cooperative Banks in the rural areas which ~  not 
there prior to the Fifth Five Year Plan period, the ftow of institu-
tional finance to the tribal sub-plan increased considerably. 

With higher investment of funds, planning for development of 
the area as well as for implementing more income generating sche-
mes was possible. InfrastTuctural development was given emphasb 
in the sub-plan area. For instance, at the commencement of the 
Fifth Plan the total cumulative irrigation of tribal areas of the 
State was 5650 hectares kharif and 2,225 hectares rabi. But at the 
end of 1979-80 this figure was increased to 15,530 hectares in kharif 
ana 5,430 hectares in rabi. Three Major Irrigation Projects and 13 
Medium Irrigation  Projects were taken up in the tribal ~  

area at an estimated cost of Rs. 285.33 crores. 

Similar, under communication sector, perceptible improvement 
has been made in opening of some of  the inaccessible tribal areas 
and connecting the district headquarters Of some of the tribal dis-
tricts directly with the State headquaters and connecting the IIUb-
divisional and block headquaters with district headquaters 
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Under Education, by establishment of more educational in.tiN-
tiona at various levels, particularly, at the primary level, the per-
centage of literacy has been increased. For instance in the district 
of Koraput the percentage of literacy which was 10.6 in 1971 has 
gone upto 13 in 1978. Similarly, in Keonjhar district it has gone 
from 7 per cent to 10 per ce.p.t among the major tribal communities. 

With regard to implementation of individual/family benefit 
schemes, there has been better involvement and participation of 
tribals in various programmes due to enhancement in the rate of 
subsidy. Normally 33-1/3 per cent subsidy is allowed to marginal 
farmers and 25 per cent to small farmers. But in case of tdbals 
50 per cent subsidy is allowed. This has increased the number of 
participants in various income generating ~  Prior to the 
adoption of sub-plan approach, there was no integrated marketing 
and crttdit scheme implemented in the tribal areas. But during ~ 
Fifth Plan period, 223 LAMPS were established in the tribal sub-
plan area which provide an integrated credit and marketing facility 
to the tribals. This has gone a long way in saving the tribals from 
various types of exploitations. Arrangements were also made to give 
financial assistance during the lean months to the. tribal families and 
provide them with the daily necessities of life at reasonable prices. 
This has also helped them to be away from the clutches of the tra-
ders and ~  

With spread of education among the tribals their inner strengUJ. 
was increased and they Wejre able to resist the exploitation of the 
traders and money-lenders and that has helped them In better parti-
cipation in the developmental programmt!fJ implemented in the area. 

1.15. When asked abOut the strategy for tribal development dur-
ing the Sixth Plan, the representative, of the State Government has 
stated during evidence as follows:-

"In the Fifth Plan, the emphasis was on the development of 
~ for economic activities. BUt the fact ~ 

mains that there were a number of tribal beneficiaries. In 
~ Sixth Plan there is a shift in the emphasis and the 
main objective is to take 'at least 50 per cent of the tribals 
above the poverty line. That is the main objective. So, 
the money will be spent hoth" for the development of the 
infrastructure and also on the individual beneficiaries. 
And in that context we have made a point that we pro-
pose to raise the productivity ~ of the tribals. Now, 
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this is an integrated programme, and as far as the tribal 
is concerned, he takes to agriculture. Sometimes he e,arns 
his livelihood by shifting cultivation and certain other 
ancilluy activities and he has also got some pet animals. 
In the Sixth Plan ~ are helping settled cultivatior1Bnp. 
we also encourage \.Ackage cultivation in the areas where 
irrigation facility is there, to ensure increased produc-
tivity. We also ~ to streamline the credit and mar-
keting structure. The mainstay of the tribal is the sale 
of his produce." 

1.16. When specifically asked as to how the State Government 
proposed to raise, the level of 50 per cent tribals above the poverty. 
line, the representative of the State Government has stated as 
follows:-

"It is going to be a,chieved by implementing th_ various ec0-
nomic programmes. One of them is the agricultural pro-
gramme. Horticulture, animal husbandry, ~  are 
also there. There was some experimental coffee planta .. 
tion but that got into difficulties. It is still in the' experi-
mental stage only. Bee-keeping is also becoming popular. 
The coffee plantation area has not yet been transferred 
to the tribals. Credit-cuM-marketing arrangements are 
being made for marketing the surplus agricultural p,o-
ducts and other various things." 

1.17. In reply to a question hE?j has stated that at the base-level, 
they have the infrastructure for credit and marketing. The entire 
sub-plan is covered by 223 Large Sized Multipurpose Societies 
(LAMPS) . For horticulture lot of work has been done. In certain 
areas orange plantation is there and the orange ~  are 
arranged. The people of the area know about the orange plantation. 
The Soil Conservation Organisation is going to takE?j up the pro-
gramme for cashew plantation to find out which area is suitable 
for it. 

1.18. On the question of bringing 50 per cent tribals above the 
poverty line by the end of Sixth Plan, the representative of the 
Planning Commission has stated during evidence as follows:-

"I wanted also to clarify one or two minor points which came 
up here and which are relevant. That is about 50 per cent 
of the people are to be brought above the poverty line. 
The WorkIng Group has made this ~  This 
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is a very arduous task. It has a number of other implica-
tions. From the Planning Commission side this recom-
mendation of the Working Group could not be accepted 
because it was found that this objectivej might not be 
fulftlled. , • 

While an attempt is being made to lift the poverty line 
from 28 per cent of 30 per cent for the country as a whole 
and while the major share would go to Scheduled Castes 
and ScheduJed Tribes, it has not been quantifiejd as to 
how much would actually, go to the Scheduled Castes and 
how many will be able to come out of the poverty line. 
The ge\Cond point is about the infrastructure and the bene-
ficiary oriented schemes. There is no controversy about 
it. The emphasis is on the package of services for these 
programme!S. Building up of roads would be necessary. 
That is' an input for the project as a whole  which would 
benefit tribal families also." 

(iii) Publicity 

1.19. The Committee enquired whether all thetribals in the sub-
plan area WE\l"e aware of the various schemes/programmes, parti-
cularly, the subSidy and the loan components of individual pro-
grammes, launched for them hy the Government. It has been stated 
that it may be a fact that some of the tribals in the most ~  

and inaccessible areas might not be aware of the various schemes! 
programmes, particularly the subsidy and loan components of indi-
vidual programmes. However, to popularise the scheme.;/program-
mes undertaken bv the lTDPs for development of programmes in the 
sub-plan area and for effective involvement of the participants, 
the follOwing steps have been taken:-

(i) Tn the Project Level Committee constituted for each ITDP, 
the local MPs. MLAs and Ch"irman of the concerned 
Panchayat Samities are members. They are fully aware 
of the ~  ~  implemented in the 
TTDP areas and the types of individual benefit oriented 
schemes implemented with loan-cum-subsidy compOnents. 
They ~ their tour!'! in thf>:ir respective-constituencies 
give publicity to the different schemes and programmes. 

(li) The schemes and proan-amme-.3. particul'8r1v. the individual 
beneflt oriented schemes are implemented through the 
block agency. The Block Level Officers w'hile ~ ~ to 

~  explain to the small farmers, ~  farmel'S. 



11 

agicultural labourers, artisans etc. about the assistance 
given under various schemes and select beneficiaries eligi-
ble to get assistance unde, different schemes. 

In each ITDP Block, 2 Welfare Extension Officers have 
been posted, one in each of the non-LTDP blocks to faci-
litate the work of selection of beneficiaries, processing 
their loan application etc. 

(iii) Exhibitions and fairs are held at the district level and 
ITDP lEwel in which the various schemes implemented 
in the ITDPs and the financial assistance given under 
different individual benefit schemes are explained to the 

~ 

:Furthe,T action propose to be taken in this regard: 

(i) More Melas and Exhibitions will be organised to popular1se 
'the scheme. 

(ii) Pamphlets explaining the usefulness of the various develop-
-mental schemes with their financial implications will be published 
and distributed among the tribals. 

(iii) In the weekly important markets, arrangements will bel 
made to publicise the various schemes through the Publicity Depart-
.ment. 

1.20. The Committee note that 68.22 per cent of tribal population 
of the State has been covered under the Tribal Sub·Plan and under 
Modified Area Development Approach an additional 6.51 per cent 
Of tribal popuhtlon will be covered. Thus, under Tribal Sub·PI_ 
and Modified Area Development Approach taken together, 74.73 per 
-cent of the total tribal population of the State are covered. Tbe 
'ftmaining 25.27 per cent of the tribal population who are living in 
'a dispersed manner will be covered under normal State Plan Pro-
grammes, Integrated Rural Development Programmes and the 
-State's ~  Rehabilitation of Rural Poor Programme. 

I.ZI. The Comm1ttee feel surprised that no detailed study hall been 
undertaken to asseSs the degree of acbievemetrt made under tbe 
"Tribal Sub-Plan approach during the Fifth Plan period. In the 
.. bsence 01 ftrm data 88 to how many tribal families bave been bene-
llted during the Fifth Plan and how many are yet to be covered dar-
BI( the Sixth Plan Period, a Systematic implementation of varloD 
PrOll'ammes wUl not be possible. 
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1.22. The Committee have been informed that Universal Bench, 
Mark Survey has recently been completed by the Tribal and Harijan. 

Research Institute of the Government of Orissa to assess the per-

centage of tribals Jiving below the poverty line. They welcome th ... 
proposal of the GOvernment of Orissa to bring 50 per cent tribal 
population above the poverty line during the Sixth Plan Period. The 
Committee hope that all out efforts would be made by the Govern-· 

ment of Orissa to achieve this traget and requisite assistanee would 
also be provided by the Union Government to help the State Gov-

ernment in achieving their aim. 

1.23. The representative of the Planning Commission has stated: 
during evidence before the Committee that recommendation of the 
Working Group about bringing 50 per cent of tribals above the' 
poverty line during the Sixth Plan was not accepted by the Plan-
ning Commission because they fear that this obje1:t might not be ful-
filled due to various factors. The Committee are not happy ahout 

two divergent views expressed by the State Government and the· 
Planning Commission in this regard. The Committee, no doubt, 
agree that exact targets in terms of figures cannot be fixed in such' 
ventures, but at the same time, such matters have to be sorted out 
after mutual discussion and after making an indepth study of the 
whole matter. The Committee, therefore, recommend that repre-
sentatives of the State Government, Planning Commission and Mi-
nistry of Home Affairs should go into the question jointly whether 
50 per cent of the tribals can be brought above the poverty line .by 
the end of the Sixth Plan and then devise necessary schemes and 
programmes accordingly for implementation. ~ Committee neect 
hardly stress that creation of adequate infra structure for implemen-
tation of yarious developmental Programmes is the very foundation 
of the planning process and such appraisal has to be made in n realis-
tic manner. The Committee also recommend that the Planning Com-
mission (Department of Statistics) .should maintain separate data 
regarding development and achievements made in the tribal areas. 
for the purpose of future planning and diSC1l8sion with the authori-
ties of the State Government. 

1.24. The Committee note that ~  of· Orissa are taking 
various steps to give pUblieity to -the ~  programmes/schemes 
undertaken by them in the TriHl Sub-PIIID area with a ,view to 
create awareness amollg-the tribals about the' .. vailability of ~ 

facilities, financial assistance, subsidies etc. It is, however. the ex-
perience of the Committee that tribals are not generally aware of' 
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the .details .of ,welfare ~ 8  

due to their genenl ignoranee, , edacational baekwardlleu aactleatf. 
inc a life In, isolation ia remote areas· of the-eeant1')". The C0m-
mittee, therefore, .RJrIest that apart from issuing publicity literature. 
organising eXhibitions, melas, ate, documentary 81nas and eultural 
shows depicting the benefits of the schemes/programmes should also 
be arranged in regional languages so as b enlighten the tribals about 
the advantages of developmental schemes and programmes and to 
attract them to participate in them in larger numbers to get the 
maximum benefits. 

C. Tribes Advisory Council 

1.25. It has been stated that in pursuance of sub-paragraph (3) ~ 

paragraph 4 of the Fifth Schedule to the Constitution of Indfa, a 
Tribes AdVisory Council was formed in Orissa on the 24th June 
1960 to advise Government on' matters pertaining to the welfare and 
advancement of the scheduled tribes in· the State. A set of rules 
called "The Orissa Tribes Advisory Council Rules. 1950" was formed 
for conduct of business of the Council. 

1.26. The said rules provide that the Council will consist of twenty 
members, including the Chairman, of whom fifteen members are the 
orepresentatives of the Scheduled Tribes in the Orissa Legislative 
Assembly. If the number of the representatives of the Scheduled 
Tribes in, the Orissa Legislative Assembly is less than fifteen, the 
remaining seats shan be filled by other members of the Scheduled 
Tribes. Appointment of members to the CounC'il is done by nomina-
tion made by the Governor. The Chief Minister, Orissa and the 
Minister-in-charge of the Harijans and Tribal Welfare, Orissa, fUIIc-
tion as the Chairman and Deputy Chairman of the Council res-
pectively. The Council is required to meet at least twice every 
year and the quorum to constitute a meeting is seven members. 
Secretary to Government. Harijan and Tribal Welfare Department 
functions as Secretary of the Council. 

1.27. The Council. unless sooner dissolved by the Governor, shall 
continue until the dissolution of the existing Legislative Assembly 
for a fresh election and shall be reconstituted soon after completion 
of such elections. 

'. 1.28. Matters pertaining to the welfare and advancement of tlle 
Scheduled Tribes in the State are discussed ·in the Council. Progress 
of, different programmes is reviewed, in the meeting from time to 
time. recommendations made by the Council in its meetings are 
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duly examined and necessary adion taken at appropriate level. 
The members of the Council are free to pOint out difficulties and 
bottlenecks in implementation of special programmes including those 
of ITDAs meant for welfare and advancement of scheduled Tribes 
and discuss the same in this forum. The progress of ITDAs is often 
reviewed by the Tribes Advisory Council in its meetings. 

1.29. The Committee have been informed that the Council was 
reconstituted on the £th January, 1981 after the mid-term elections 
in Orissa held in June, 1900. It consists of 20 members including 
1he Chairman of whom 15 are representatives of Scheduled Tribes 
in the Legislative Assembly. 

1.30. During evidence, the Committee enquired whether under the 
'Constitutional provision, a non-tribal could be nominated as a 
member of the Tribes Advisory Council. The representative of the 
Ministry of Home Affairs has stated as follows:-

"In the Fifth Schedule of Constitution the provision for Tribes 
Advisory Council is there. The particular provision reads 
as follows:-

'There shall be established in each State having Scheduled 
Areas thereIn and, if the President so directs, al'3o in any 
State having Scheduled Tribes but not Scheduled Areas 
therein, a .Tribes Advisory Council consisting of not more 
than twenty membeM Of whom, as nearly as may be. 
three-fourtb3 shall be the representatives of the Sche-
duled Tribes in the Legislative AS'3embly of the State:' 

Here the provision says that out of 20 Members, three fourths 
should be members belonging to the Scheduled Tribes in the Legis-
lative Assembly of the State. So, out of 20, upto 150 can be Sche-
duled Tribe Members Of the Legi'sIat've Assembly. There is also a 
proviso to this which says-

"Provided that if the number of representatives of Scheduled 
Tribes in the Legislative Assembly of the State IS less 
than the number of seats in the Tribes Advisory Council 
to be filled by such representatives, the remaining seats 
shall be filled by other members of those tri'bes." 

1.31. He has further expla:ned that this is meant for States like 
Keraia and Tamil Nadu where the number of MLAs in the State 
Legislature may be Ie&.; than 15. which is the maximum number 
prescribed in accordance with the main provision. In Keram, for 
example, the number may be 6 or so and the number from the 
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State Legislature to be ft1led is upto 15. In that event, the State 
Government can appoint tribal non-MLAs. About 1/4th, no men-
tion has been made, the Constltut:onal provision does not make 
it mandatory that 1/4th should be members of the Scheduled Tribes. 
Also, in States like Orissa, the Chief Minister is the Chairman of 
the Tribes Advisory Council and in most cases he is not a member 
of the Scheduled Tribes. So, the other five are meant to accommo--
date that type of contingency. So, it is not necessary that all the 
20 members should belong to Scheduled Tribes. 

1.32. The Committee desired to know as to why three or four 
non-tribal members had been nominated on the Tribes Advisory 
Council in Orissa and whether any clarification was obtained from 
the Ministry of Law in thiS regard. The Addit'onal Secretary, Min-
istry Of Home Affairs, has stated during evidence aos follows:-

"The provisions are quite clear. The point whfch you wanted 
to clarify was, 15 Members are definitely members of the 
State Legislature. The other 5 could be tribals or non-
tribals. The intentIon is that some people from outside 
the Assembly should also be brought into this." 

1.33. The Joint Secretary, Ministry of Home Affairs, has how-
ever, informed the Committee that they have referred the matter to 
the Law Ministry for its opinion and they will inform the Com-
mittee about it. 

1.34. In this connection, the representative of the State Govern-
ment has stated that under the rules the appointment of members 
of the Council is by nomination to be made by the Governor. As 
per the decisIon of the State Government the Members have been 
nominated and the Council is functioning as per the rules. 

1.35. The Committee have been informed that during the IUb-
Plan period, i.e., from 1975-76 to 1979-80, there were seven sittings of 
the Tribes Advisory CouncU as per details given below: 

1975-']6 

1976-77 

1977-78 

1978-79 

197!)-80 Nil 

7 
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1.36. Recommendations made by the Council 
sittings and, action taken theNOn by the State 
briefly indicated below:-

in these .seven 
Government: are 

Rerommt'ndations Action taken 

---------------
(I) Amendments to the Orilla (Scheduled Tht'recommenclationtl madt' by tIle Council 
Areas) Transfer of Immovable property (by have been incorporated the Regulation. 
Schedule Tribes) ,Regulation' 1956. 

(101) Abolition ofVquor ~ and distillerks Liquor Shops have been abolished. Frre 
in the Tribal are..· brewing lor domestic consumption haa 

been allowed to the  tribalr but not fOI' 
11I1e. 

(3) Eatabi.hment of record of rights of Schl'-
Cluled Trih., in respect of their land. 

Necessary instructicus ~ hen im (d 
by the Rcycnue IXpartmrnl. 

(4) ISIIue of itutructioDI to the Collectors for Necessary iIlltructions have bt-I'n is!urd. 
expeditious di.posal of cases under Regula-
tion 101, of '98. 

(s;'Timely iuue of employment cardl to 
Sched, led Castes and Scbeduled Tribes. 

-00.-

(6) Eviction of -Adivasis by Forest Depart- The Govemment of India ha\,,, enactf'rl 
partment. a Legislation prohibiting alienaliun of 

lorclt land ror non-fort'stl,' ute. How-
ever, the matter ~ undt'r consideration 
orthe State Govermnent. 

(7) The Scheduled and Scheduled Tribe Or-
ders (Amendment) Bill 1978 to bring about 
t:"rlllin amendment .. 10 ~  cast Sche. 
duled 'rrible list, 

The propOsal for am"ndm"nl t" tllf' Ii" or 
Scheduled Castes and Selledul,",1 Tribea 
as recommended by ,the ~  ,\dvis ,ry 
Council has been Fent 10 ~  (," 
India and it is undt,\, (:onsidaalioll. 

1.37. The Committee drew attention to the recommendation of 
the Tribes Advisory Councfi against the eviction; Of ,Adiv.as·s by 
Forest Department, and desired to know how it .is being cons :dered 
by the State Government in the light of the legislation· passed by 
ParUement during ,the last session. The represent.!lt've of the State 
Government has explained during evidence that the Government of 
Orissa had"taken a,deciBton!that. the tribals who were on the peri-
phery of a forest or inside a forest and holding a land for 15 years 
or more would not be evicted. The State Government had taken 
that decision. But after the enactment of law by the Parliament, 
this matter is being reconsidered. 

1.38. When asked about the role played by the Tribes Advisory 
Council in implementation Of programmes under ITDPs, it has been 
<Stated that provision exists in the Otiss. Tribes Advisory Council 

-·The forest· (conservation) Act, 'j980. 
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. Rules, 1950 defining the role of Tribes Advisory Council in relation 
to the programmes of Integrated Tribal Development Agencies. 
Matters pertaining to welfare and advancement of Scheduled Tribes 
in the State are discussed in the Council. 

1.39. The Committee note that as per the constitutional provi-
.sion, out otf 20 members of the Tribes Advisory Council in Orissa, 
fifteen are MLAs belonging to Scheduled Tribes and the remaining 
5 members are non-MLAs. The Committee hope that while nomi-
nating non-tribals as members to the Tribes Advisory Conncil It 
will be kept in view that they have interest in the welfare and ad-
vancement of the Schednled Tribes and they have the time and 
energy to devote to the work of the Council. The Committee have 
been informed during evidence by the representative of the Min-
istry of Home Affairs that the question whether non-tribals can be 
nominated to the Tribes Advisory Council hits been referred to the 
Ministry of Law I£or its opinion. The Committee woulcilikc to be 
appc-ised of the opinion given by the Ministry of Law in thi!! regard. 

1.40. The Committee regret to note that very sketchy information 
has been furnished to them in regard to the action taken by tbe 
State Government on various recommendations made by the Coun-
cil during its seven meetings held from 1975 to 1980. The Com-
mittee feel that there is need for streamlining the whole procedure 
for the working oIf the Council and for timely attioa '011 the patt of 
Government to implement its recommendations. The Committee 
are perturbed at the indifferenee, shown· by the Goverruneat of 
Orissa in reconstituting the Council in January, 1981, although mid-
term elections were held in the State i8 lune, 1980. The faet that 
the Advisory Council did not meet even once in the year 1979-80 
dearly indicates that there is need to improve the working of the 
Council so' as ·to make it more effective. 



CHAPTER II .. 

ADMINISTRATIVE AND EXECUTIVE MACHINERY 

A. Role of Union Government 

2.1. It has been stated in a written note furnished· to the COJB-· 
mittee that the Union Ministries I Departments are expected to 9lay 
the role of leader in the sectoral tribal development programmes. 
Specifically. they are expected to-

(i) quantify funds from out of their resources for tribal sub-
Plan areaSj 

(ii) adapt on-going programmes for Schedulen Tribes and 
tribal areaSj 

(iii) evolve apprCQriate programmes for scheduled tribes and 
tribal areas. 

" The concerned MinistrieslDepartments interact with the State 
representatives in their respective sectqrs at the time of discussion 
of five-year and annual tribal sub-Plans held in the Planning Com-
mission and in the Ministry of Home Affairs. The sectoral Working 
Groups become the forum&- for this purpose. 

2.2. In this connection, the Planning Commission issuen guide-
lines vide demi-ofticial letter No. Pc\SWI12 (1) 188 dated 13th Decem-
ber, 1977 from the Secretary, Planning Commission addressed to 
the Secretaries of Central Ministries. 

2.3. The Note points out that Tribal Development Division in 
the Home Ministry is the nodal organisation which kee;>s a close 
watch over the entire tribal scene in the country. The Division'S 
primary responsibility is to continuously keep itself abreast of the 
events in the tribal areas, the effectiveness of the protective mea-
sures and pace of development programme. The Division ensures 
that the total State effort is plannet\ keeping in view the problems 
of each s;;>eciftc area. It also ensures that all concerned authorities 
have an adequate appreciation of the situation, identify the pro-
»Iems and adopt a methodology to subserve the common objective-

18 
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of protecting the tribal interests. Protection of the tribal communi--
ties is a special responsibility of the Tribal Development Depart-
ments of the StateslUnion Territories. This covers numerous aspects 
like alienation of land, indebtedness, bondect. labour, eXlploitation in 
marketing, exploitation resulting from excise policy, hardships caused 
by forest policy, etc. The Division is responsible for ensuring that 
these aspects are not overlooked by the concerned aut,horities and, 
wherever ~  suitable directions are given in this regarct.. 

2.4. In his letter forwarding the guidelines, the Secretary, Plan-
ning Commission, has pointed out that the outlay from the Central' 
Ministries' Plans is one of the important constituents of the Tribal 
Sub-Plans. Each Central Minfstry is expected to quantify the in-
vestment which it prOf?osed to make in the Tribal Areas. The 
exercises carried out by them so far have, however, not yielded 
mucli results, except in the case of certain area-specific programmes 
which may be taken up in the tribal areas. It will be necessary for 
each Ministry!Department to get a clear idea of the problem of the 
tribal areas ann prepare special .,rogrammes relating to the con-
cerned sector or adapt the on going programmes wherever neces-
sary, in consultation with the State Governments, keeping in view 
the special requirements of the tribal areas. The total programme 
in a particular sector may have to be reviewed and additional' 
effort built up on the base r.>rovided by the State sector programmes. 
Some programmes could be taken up exclusively by the Ministry 
but these should be exceptions. In some programmes, the areas of 
responsibility between the Central Ministry ann the State Dep&Pt-
ments may be clearly defined. These programmes will be in the 
nature of joint programmes. In the bulk of the cases however, it 
will be necessary to identify those programmes which the Ministry 
considered of highest 'Priority for the tribal areas and which will 
need substantial supplementation of efforts by them. 

2.5. The representative of the Ministry of Home Affairs has 
informed the Committee during evidence that in 1978-79, they hact. 
started a dialogue with the Central Ministriea; regarding their role 
in the execution of Central Programmes -in the Tribal areas on the 
lines indicated in letter which the Secretary, Planning Commission-
had written to the Central Ministries in December 1977. Quantifi-
cation work had proceec\ed to some extent in the year 1978-79. 
, During 1979-80, the matter was followed up am! as a result Rs. 75-
crores were quantified from several Ministries notably from the-
Ministries of Agriculture, Education, Transport etc. This was im-
proved upon further in 1980-81. In March, 1961, the PrimE! Minister 
lleraelf wrote to the concerned Central Ministries about the role-



20 

o()f Central Ministries in the Tribal Sub-Plan. As a result of these 
.efforts, it is found that the quantification effort by the various 
Ministries is 'making. more progress. . Presently, . the Ministry of 
Home Affairs are contemplating to hold a series of discussions with 
the Central Ministries to see that whatever remains to· be . none is 
finally done; After these discU8sions are held with the Central 
Ministries, a clear !picture will emerge of the role they had played 
in the past and. the role they are expected to play in future. 

2.6. When asked whether officers from the Central Ministries 
went to Orissa to stUdy the progress of developmental schemes per-
~  to their sphere of activity, the representative of the Ministry 
of Home Affairs has staten that they have only a small Division 
in the entire, Government ·of. India and to the extent 'physically 
possible, they do visit the States. He went twice to. Orissa in 1978-
'79 and in 1979--80. However, this year he has been able to go only 
·once so far. Besides, one team com;,:>l"ised of one Research Officer 
and an Investigator studied. in situ Horticultural programmes in 
1978-79 and·a Research Officer made a visit in November, 1980 to 
study Balliguda ITDA. He has further stated that he had covered 
some areas in the district of Mayurbhanj, and in 1978-79, he went 
to Koraput ann Ganjam; During the visits,he discussed with the 
Collectors of the concerned Districts and the Project and Technical 
Officers in l1egard to various programmes. ' For example, one point 
which was discussed relate:d to the TassarProgramme. At one 
time, the Mayurbhanj District had a reputation ~ big tassar centre. 
Bee-keeping was another. Then· there was Sabai grass,. Sabai grass 
is used for rope making. The rGpe· is marketed to Calcutta. The 
niscusaions were held programme-wise as well as ITDP-wise dEQend-
ing on the nature ·of the programme in the District. 

2.7. When asked whether officers from other Central Ministries 
also discussed the development of tribals during their visits to 
States, he has stated as follows:-

"I would expect them to dJ.scuss the tribal sub-plan with the 
State Officers, but I have no definite information about 
that." 

2.8. When asked about the methonology adopted by the Ministry 
of Home Affairs to keep itself abreast of the events in the tribal 
areas, it has been stated that in the first ~ there" are regular 
disaussions at least twice in a year and sometimes more frequently 
between ·the Ministry of Home Atfairsand the concerned States at 
the time of annual plan and· five-year· plan discussions.· ~  
the officers of the Home Ministry visit tribal areas in States and hold 

. ". I ',' 
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..discussions with the State officers both in the field and State head-
quarters. Thirdly, periodical "rogress reports are expected from 
. the States. 

2.". The Committee regret to note that the performance of the 
-Central Ministries in regard to quantification and earmarking: 'Of 
funds for their sectoral programmes to be implemented in the 
tt'ibal areas has not been upto the mark in spite of the fact that 
necessary guidelines were issued by the Planning Commission as 
far back as ·197";. The Committee feel that a .• pedal responsibility 
rests on the Central Ministries' as they are expected to pJAY a posi-
tive roleRnd the role of a leader in the tribal devel.pment in res-
pect of their respective sectors. The Committee need hardly em-
phasise that all the concerned Ministries· of Government of India 
'shoul. evolve -suitable programmes for the development of tdb.1 
areas in co.aultatlon· with,tbe Government of Orissa, Ministry, 'of 
Home Affairs and the Planning Commission, quantify funds lor the 
on going schemes aad for .new 'Schemes to be· il19lemented and 
ado,t ,appropriate strategy for their effective implementation wo 
that there is· pefteptlble improvement in the quality of life· of the 
tribal people during the Sixth PI aD period. The Committee desire 
that there should be proper monitori.. olf various developmelltal 
schemes being implemented in tribal areas in order to a ..... their 
performance and achievements. 

2.10. The Committee Ieel that a vital role in tribal development 
as well as assessment of the achievements made as a reault of 
various schemes/programmes is to be played by the Ministry of 
Home Mairs which is the nodal organisation at the central level 
for the development of entire tribal arees in tbe country. The 
Committee, ~  therefore,. like the Ministry of Home Affairs to 
eftectively coordinate the actil'ities of aU tbe Ceatral Ministries with 
the concerned State Governments as they alone CRD watch the 
balanced development of the tribal areas. The Committee recommend 
that in the Ministry of Home Affairs, a separate Department fot' Tri-
bal Welfare ahould be setup so that there can be pEeper evaluation 
of the ·progress made ill various. developmental pToerammes being 
implemented in the different tribal re«ions of the country. 

2.11. The Committee do not feel happy about the information 
furnished 'br Ministry .(if . Home AJlaira that "periodical -progress 
reports ere eX!pected from-ih. States". The Committee would like 
Mini.try of Home Affaire to' ensure that periodical pl'0Il'ftJ report. 

,,-
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are received regularly indicating the progress of various develop-· 
mental programmes and the actual achievements made in terms of 
benefits accruing to tribal families and villages. These progress 
reports, on receipt, should be examined analytically and the ~  

cieneies or shortcomings brought to the notice of the State Govern-
ments for taking immediate remedial action. 

B. Machinery at State Level 

2.12. The Committee have been informed that at the State level,. 
a Committee .known as Sub-Plan STATCOM under the chairman-
ship of Chief Minister has been constituted as a policy-making, 
over-eeeing and sanctioning body. To sort out inter-departmental· 
problems, a Standing Committee under the Chairmanship of Addi-
tional Development Commissioner has been constituted. Another 
State level Committee under the Chairmanship of Agri(:u1tural Pro-
duction Commissioner has been established to over-see progrnmmes 
relating to shifting cultivation. At the Division-level, the Revenue· 
Divisional Commissioner is closely associated with the implementa-
tion of ITDP programmes. In addition to these Committees. meet-
ings a'l"e frequentLy held with concerned Secretaries. Heads of' 
Departments and other offi-::ers to overcome bottle-necks and im-
pediments. 

2.13. At the State-level there is a department named Tribal and 
Rural Welfare Department headed by a Commissioner-<!um-Secre-
ta!"y. This department is the administrative department for plan 
formulation, implementation, monitoring and evaluation of ITDA 
programmes. Secretary is assisted by one Additional Secretary, one 
Director-cum-Joint Secretary, four Deputy SeC'l"etaries, one Financial 
Adviser-cum-Deputy Secretary and other supporting staff. The 
Tribal Welfare Department in the State has the overall responsibility 
for protection, welfare and development of the tribal communities 
and good administration of the tribal areas. It is directly respon-
sible for app'l"8isal of tribal situation in the State through the field 
agencies under its command. It also draws upon the information 
system of different authorities in relation to their respective func-
tional jurisdiction. It is necessary for the department to intervene 
in crucial matters and in those cases where no department is pre-
pared to readfly accept responsibility. 

2.14. The Department is fully responsible for ensuring that the 
administration in the tribal areas is in keeping with the needs of 
these areas and personnel poliCies, procedure, etc., are in tune with-. 
the requirements thereof. 
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2.15. As regards the administration of Integrated Tribal Deve-

lopment Projects, it has been stated that the 21 ITDPs grounded 
,.earlier were converted into Integrated Tribal Development Agencies 
w.e.f. March, 1979 for greater flexibility in drawals and expenditure 
in grants. Out of the 21 ITDAs, in 4 smaller ITDAs the ('oncerned 
Sub-Divisional Officers are functioning as the ex-officio Project Ad-
ministrators. In 15 ITDAs, independent Officers (OAS(I.)/IAS-13, 
Agril. (Class 1)-1 Cooperation (Class 1)/-1) have been appointed 
ao;; Project Administrators of the ITDAs. In one ITDA the Project 
Director, DPAP is functioning as ex-ofticio Project Administrator of 
the J.TDA and the !'emaining one ITDA is kept in additional charge 
.()f the Project Administrator of the adjoining ITDA. In addition to 
the Project Administrator, in each ITDA there is one Special Officer 
belonging to Class II State Services of different disciplines. 23 
Assistant Engineers and 23 Sub-Assistant Engineers posts have been 
created fO'!' ITDAs. In BaUiguda and Naurangpur J,TDA's two Assis-
tant Engineers have been posted. 59 Veterinary Extension Officers 
have been posted in 118 Blocks of Tribal Sub-Plan areas at the rate 
of one Extension Officer in charge Of Two Blocks. No separate staff 
have been posted in the ITDAs for implementation of different pro-
grammes. The different sectoral programmes are implemented 
through the normal sectoral authorities of the state Government 
working in the ITDA area. The following ministerial staff have 
heen sanctioned for each ITDA. 

(I) Head Clerk . 

(2) Statistical Assistant 

(3) U.D.Clf'rk 

'(4) Accountant . 

(s) L.D.-cum-Typiu 
(6) Grade I Stenographer 
(7) Driver 
(8) Class IV 

D 

6 

2.16. For effective and expeditious implementation of various 
'Programmes in the tTDAs, to ensure proper and timely utilisation 
'Of funds and to maintain effective coordination between !lectoral 
authorities In the field, a Project-level Committee has been set-up 
for ea:h ITDA. The Collector of the district is the Chairman of this 
Committee. The Project Administrator of the ITDA is the Member-
'Secretary and local MLAs, M.Ps, Chairmen of the concerned Pan-
chayat Samities, District level officers in charge of different deve-
lopmental programmes are the members of this Committee. 
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2.17. The Committee desired to know the reason$ for conversiort 
of 21 Integrated Tribal Development Projects into Integrated -Tribal 
Development Agencies with effect from M8!'ch, 1979. It has been 
stated in a note furnished to the Committee that after the ITDPs 
were converted to ITDAs, funds -out of Special Central Assistance 
are given to ITDAs in shape of grant-in-aid. The project authori-
ties draw the amount within the financial year and· utilise the Fame' 
under various approved programmes. In seme cases, the execution 
of projects takes little more tiine beyond the financial 'year. Funds 
drawn by these agencies are allowed to be retained with them even 
after the close of the financial year for completion of these projects. 
But under the normal rules, after the close of financial year, the 
amount not utilised would have automatically lapsed. Since funds 
8!'e sanctioned in lump swn, at the Project level inter-seetoral allo-
cation of funds on the basis of local needs and inter-sectoral diver-
sion of funds as and when necessary has become possible. Again 
the Chairman of the rI'DP -has been authorised to make appointment 
of staff for the ITDPs as and when 'l'equiredfrom outside directly. 

2.18. Asked how the State Government kept watch over the im-
plementation of programmes in different ITDPs, it has been stated 
that monthly Progress Reports are furnished by the ITDPs to the 
State Government in Harijan and Tribal Welfare Department. The 
progress report is reviewed in the Monitoring Cell of the Depart-
ment. The shortfalls and deficiencie'3 are communicated to the-
Project AdministratO'l'S of concerned ITDPs. In addition to the 
Monthly Progress lteport furnished by the Project Administrators 
to the H&TW Department the progress of implementation of schemes 
is also reviewed by the State Level Officers during their field visits. 
The progress is also reviewed in the meetings held at the divisionaL 
level and at the State Level from time to time. 

2.19. In reply to a question it has been stated that as '1'ecommend-
ed by the ShUu Ao Study Team in their all-India Report on Tribal 
Development Programmes, Project Officers are appointed after 
taking into account their aptitude for tribal welf8'l"e work. Amini-
mum period of three years has been prescribed for the project staff 
before the expiry of which they cannot be transferrea. But in ex-
ceptional cases for administrative reasons, ~  are also trans-
ferred before completion of the period of th'l'ee years. 

As -regards training to the personnel at various levels selected 
for work in the Integrated Tribal Development Projects or other-
tribal areas in the State, it has been statea that in Orissa, there is a: 
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Training Wing of the Harijan and Tribal Welfare Department wheore--
tribal orientation training is imparted to officers of different grades 
and at different levels working in the tribal areas. A separate syl-
labus has been formulated for each-category of officers and the 
duration of the training period is different for different category of 
officers. During the last four years, 506 officers of different grades 
have been imparted tribal-orientation training In this institute. 

2.20. Til addition to the tribal orientation training imparted in the 
Training Institute of the State, officers of different grades working 
in the tribal areas and concerned with tribal development matters 
are also sent for short course t'l'8ining on subjects related to tribal 
development in National Institutes, like, National Institute of Rural 
Development, Hyderabad, T(!1dian Institute of Public Administration 
at New Delhi. Further, officers working in the H&TW Department 
are also deputed, fOT training in tribal development to the Tata 
Institute of Social Science, Trombay, Bombay. 

221. The Community Development and Rural Re:onst.ructio!t' 
Department Of the State Government are also running a Training 
Institute where in-service training is imparted to officers of various 
grades working in the Community Development Blocks. In the ~
labus, training about tribal life. culture Bnd administration is also 
in:luded. There is a Training Institute in the State for imparting 
in-service training to ~  officers belonging to Orissa Artministra-
tive Service, named Gopabandhu Institute of Administration and 
Training, Orissa, Bhubaneswar. In this Institute, extension lec-
tures are delivered by officers of concerned Departments on various 
matters relating to tribal development. 

2.22. The Committee have been further informed that thf} Seventh 
Finance Commission has awarded a sum of Rs. 7·87 crores towards 
upgradatfon of standards of administration in the' tribal areas of 
Orissa State. Out of this amount an allocation of Rs. 603 lakns bas 
been made for grant of Compensatory Allowance to the -employees 
posted in trib$l 8'l"eas and Rs. 184lakhs for the ~  oC' 

residential accommodation for them. However, on thel'equest of 
the Government of Orissa, they have been allowed to divert Rs. 100 
lakhs from Compensatory allowance to housing. Thus the present 
allocation is Rs. 503 lakhs for compensatory allowance and Rs. 284, 
1akhs for the construction of houses. 

2.23. On the question of lack of coordination among "8'l"ious 
Departments. concerned with the implementation of Int.egrated 
Tribal Development Programme, it has been stated that the ColIec-
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tor of the district is the head of the development team, and he is 
responsible for timely implementation of various developmental 
. schemes in the district. He is also the  Chainnan of the Project 
Level Committee constituted of the Integrated Tribal Development 
Project. Hence, he is the coordinating authority in the matter of 
implementation of integrated tribal development programmes when 
more than one department is involved. In the day-to-day odminis-
tration of 'the ITDP, the Project Administrator takes the decision 
in matters in respect of which he is the final authority as per the 
administrative and financial powers delegated to him. The matters 
~  cannot be sorted out at the level of Project Administrator 
are handld by the Collector of the district who is also the Chairman 
of the project Committee at district level. With regard to imple-
mentation of the schemes in the project area, the implementing 
agency is the final authority to the extent it is competent to take 
final decision. 

2.24. When the Committee enquired whether there should be one 
authority made 'responsible for the execution of the schemes and 
all the funds and policy decisions should flow from that authority, 
it has been stated in a written note furnished to the Committee that 
this matter is under examination of the State Government. No final 
. decision has yet been taken in this regard. 

2.25. As regards the financial powers of the Proje:-t Administra-
tor, the representative of ~  Govt. of Orissa has stated during evi-
dence that for minor irrigation proje::-ts, he is empowered to sanc-
tion administrative expenditure up to Rs. one lakh. The power of 
the Collector in this matter has, however, been stated in a note as 
Rs. 3lakhs. 

2.26. When the Committee suggested that the Project Officer 
·should be of the JAS grade and of the rank of the Collector, the 
Adviser, Planning Commission, has stated during evidence that the 
Working Group on Administrative Arrangements, has suggested 
that the Collector of the District should be the Chairman of the 
Project Level Advisory Committee. If that is done, the ~  

. would play the COO!"dinating role. 

2.27. The representative of the Planning Commission has further 
·stated that if the Project Officer is of the rank of Deputy Commis-
sioner or Collector, for tribal work, there will be the problem of 
lack of coordination between the Collector and Project Officer. So 

:far, all such officers have been holding posts subordinate to that of 
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Collector. Of course, the Chief Executive Officer of the Zila Pari .. 
shad in Maharashtra is 01 the rank of Distri-ct Commissioner. But 
then he has the-statutory authority. Here the problem would be, 
.if there is a Deputy CommiSSioner or a Collector specially in the 

~ district, and if he is not coordinating and there is another 
oftlcer of that rank on whom this responsibility has been placed, he 
will be handicapped in coordinating. In this connection, the Addi-
tional Secretary, Ministry of Home Affairs has stated as follows:-

"From my own experience I can say that if at the block level 
there are good officers the work wlll go on smoothly. The-
Deputy COmmissioner, having been relieved of a lot of 
judi.1al work, should be able t,. 'Concentrate more on 
developmental work. "  -

2.28. When asked how the administrative set-up in Orissa com-
pared with the administrative set up in Madhya Pradesh, the re-
presentative of the Ministry of Home Affairs has stated as follows:-

~  set up in Madhya Pradesh is not very different front 
that in Orissa. The Project Oftlcers are in charge of 
projects and they are in Class I in Madhya Pradesh. 
Similarly, Class I officers are in-charge of the Tribal 
Development Projects in Orissa. But the difference bet-
ween the two States is that in Madhya Pradesh these 
ofticers in charge of the Projects have been delegated 
administrative and financial powers and 'Pey have a say 
in these matters. In Orissa also powers have baen dele-
gated, but I do not think they have been exercised more 
effectively. The other d "l'erence is that in Madhya Pra-
desh the Block l)avelopment Officers have been placed 
fairly under the Project Officers. In Orissa the Block 
Development Officers have not been placed under the 
Project Officer. We have written about this matter to the 
Government of Orissa. It is being processed by them." 

2.29. He has further stated that there is a well knit Organisation 
in Madhya Pradesh. The relationship between the Project Officers 
and the Technical Officers at the sub-divisfonallevel and the District 
level is much better defined in Madhya Pradesh. But in Orissa, it 
is vague. Once it Is better defined and ~  OfftCe'l' has better 
.control, the things will become much better. 



2.30. The Committee note that the Seventh Finance Commission 
Ja88 awarded a sum of Rs. 7.87 crores towards upgradation of stan--
duds of administration of the tribal areas in Orissa. The Committee 
hope that all the vacant posts will be filled' up immediately so that 
the work of the I. T. D. Ps is not hampered on account of non-availa-
bility of adequate staft. The Committee trust that the grant of com-
pensatory alIowanee and housing facility will attract competent staff 
to work in tribal areas and this will go a 10111 way in the efficient 
and ~  implementation of various developmental program-
mes taken up under the Tribal Sub-Plan. 'fhe Committee also re-
commend that if Rs. 7.87 crores given by the Finance Commission 
for improving standard of administration is not sufficient to achieve 
the objective, Government of Orissa should earmark more funds for 
upgradation of standards of administration in the tribal a"cns of the 
State. 

2.31. The Committee note that several authorities are concerned 
with the implementation of various programmes at ITDP level in 
Orissa. The Collector of the district is the head of the development 
team and he is responsible for timelty implementation of various 
developmental schemes in the district. The Committee need hardly 
stress that unless there is complete coordination and cooperation 
among the various departments, speedy progress cannot be achieved 
In the Project. The CoJllmittee are, therefore, of tbe opinion that 
there should be a single authority with adequate administrative 
and financial powers at the ITDP level. The Committee trust that 
a proposal in this regard which is already under examination by 
the Government of Orissa would be given a concrete shape very 
quickly. 

2.32. The Committee suggest that Government of Orissa should 
eonslder the question of having Project Officers of higher status In 
the ITDPs in order that they can take independent decisions In 
matters concerning the implementation of various programmes. But 
While examini1lg this question, they may take into account the 
views expressed by the representative of the Planning Commission 
that this might lead to lack of coordination between the Collector 
and the Project Officer. The Committee are of the view that before 
takiog a hal decision in the matter Qovernment of Orissa should 
study the administrative set up at ITDP level in other States and 
lleneRt by their experie1lce. 

2.33, The Committee have been informed during evidence that 
In Madhya Pradesh the Block Development Qfticen are under the 
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Project Ofticer. This is an importet aspect which should be taken 
into account by the Orissa Government in order to imp .. ove the ad-
ministrative set up at the ITDP level in Orissa. The Committee re-
commend that the officers who are responsible for implementing the 
various schemes/programmes in the ITDPs should be made account-
able for the actual achievement to the Project Officer as the Com-
mittee are of the view that the single line administrative set up 
would be more effective for implementing schemes in the ITDPr;;, 

2.34. The Committee understand that in Madhya Pradesh there l'i 
a Bastar District Development Authority on the lines of Dandakarnya 
Development Authority to look after the development of that tribal 
district. The Committee recommend that Governmebt of Orissa 
should examine the possibility of setting up Koraput District Deve-
lopment Authority to look after the development of tribals In 
Koraput. 



CHAPTER m 
BUDGET AND FINANCE 

A. Allocation and Utilisation of Funds 

3.1. In the Guidelines issued by the Planning Commission it baa 
been stated that the tTibal sub-plans represent the total development 
effort in the area in which all programmes operate in unison to 
achieve a common goal. The resources for the sub-plan comprise: 
(1) States Plan Outlay, (2) Sectoral Outlays in the Central Ministries, 
(3) Special Central Assl,Jtance and (4) Institutional finance. The 
basic frame for the economic development of. these areas has been 
provided by the share in the sector 1 outlays, the outlays from other 
sources are additive and supplemental. In Fifth plan the quantum 
of outlay from the State Plan was arrived at keeping in view (a) 
total population, (b) the geographical area, (c) the comparative 
level of development, and (d) the state of Social services. 

The State Plan outlays comprise a divisible and non-divisible 
portion. Those investments whose benefit does not confine to any 
specific region constitutes the non-divisible portion. Within the 
divisible pool a weightage was given to the tribal areas depending 
on the level of social and economic development. The investment 
in the non-divisible portion were also reviewed to ensure accrual 
of due benefits to the tribal regions. The efforts were also made to 
determine flow of institutional finance keeping in view the total 
ceiling for the State and special problems. The allocation from 
special central assistance for the tribal sub-plan was supplementary 
to the total resources and was utilised for j2roviding critical element 
in the sub-plan areas. 

3.2. While quantification of the outlays from State Plan was made 
in the fifth plan, the level of investment from central programmes 
did not pick up as envisaged The Central Ministries were also 
required to quantify the flow of benefits from their 'programmes tQ 
the tribal areas. This exercise did not yield much result except 
in the case of certain areas specific programmes which happened to 
be taken up in the tribal areas. A review of efforts of the Central 
Ministries shows that exercises In assessing the problems of the 

30 
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tribal areas are still at a preliminary stage and the disaggregation 
of outlays in the case of certain programmes are merely notional 

3,3, The following statement indicates the year-wise allocation 
and utilisation of funds made available from different sources for 
Tribal Bub-plan in Orissa during the period 1974-75 to 1979-80:-

------
Year State Plan special 0eDtral Clentnl &: Cent-

AIIiItance rally ipOIIIOftId, 

Allocation U tiliaation Allocation U tililation Allocation 1.i tiliJatiOD 
------

1974-75 1791' 81 1761'05 86'00 81,60 illS' «.6 !Us'4fi 

1975-76 lZlI54'OO 1970' 51 Ilgo'OO 1IIIg'16 458' 10 4,s'IO 

1976-77 ROIlZ'83 lZo6si'S7 !i8a' 00 4117'57 795'81 795'81 

1977-78 9071'16 SI17' 19 761'40 728'85 80'56 80''& 

1978-79 4811' Oil 5001' 97 ~ 9 ~ 1077'46 I077'..,s 

1979-80 5850' 76 5565'14- 880'00 871,68 lIog'I5 Ilog'l, 

Total IgSa5' 58 19731'13 S559'4O sIag's6 4-50S'55 4-50S'S5 

The total expenditure fropl all sources under Tribal sub plan in 
Orissa has been of the order of RB, 275,25 crores during the period 
1974-75 to 1979-80. It has been mentioned that the progressive in-
crease in the flow of resources into sub-plan area reindicates the 
validity of sub-plan approach. In the initial years the sub-plan 
merely tried to desegregate from the total outlayJn difterent sectors, 
the outlay earmarked for the sub-plan area. This exercise presented 
considerable difficulties in the beginning because ouU,.y from 1~ 

plan was not budgeted sepa!'ately. In 1976-77 instructions were 
issued to open a separate sub-head under each Head in the Budget 
for outlay meant for sub-plan area. The break ~ of the sub-Plan 
ouUay ITDP-wise was done in 1978--79. 

3.4. As regards the institutional finance, it has been stated that 
the exact amount of institutional finance which has ftown into sub-
plan area during the period from 1974-'7'5 to 19'79-80 has not yet been 
worked out. But approximately, 10 to 12 crores of rupees in shape 
of institutional finance has ftown into the sub-plan area during th1a 
perJod. 
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3.5. The Committee pointed out that quite inadequate ceqtral 
assistance had been provided for developmental programmes in 
various ~  and desired to know the reasons therefor. It haS 
been stated in a written note submitted to the Committee that 
Special Central Assistance of the Home Ministry is meant to be sup-
plemental to State Plan funds, funds of Centrally sponsot'ed schemes 
and Central Sector schemes. The special Central Assistance is, 
therefore, to be used by a State Government to fill in financial gaps 
that may remain on account of the paucity of funds from other 
sources. If there has been inadequacy of funds for road communica-
tions, education, irrigation and housing, it might be on account of 
the total inadequacy of funds and not merely on account of the 
inadequate allotment from special Central assistance. Funds are al· 
located out of the total as per priorities decided jointly by the 
Planning Commission, Government of India and State Governments. 

3.6. As regards the -release of funds the Committee has been 
informed during evidence that apart from the review made in the 
Tribal Welfare Department, there are two high level Committees in 
the State. One Committee is headed by the Additional Develop-
ment Commissioner who also happens to be the Additional Chlef 
Secretary of the State. In that Committee, the Secretary, Finance, 
and the Secretary, Harijan and Tribal Welfare are members. The 
Committee makes a review of work of different Departments rela-
ting to release of funds and their utilisation. In that review, the 
reprsentativs of the DepaTtments concerned are also invited to 
explain the postticih. Apart from that, there i8 a sub-plan Committee 
at the level of the Chief Minister for review of the overall policy 
relating to sub plan area. Recently, on the suggestion of the Gov-
ernment of India, the State Government has constituted another 
quarterly review Committee at the level  of the Chief Secretary in 
which the Joint Secretary of the Ministry of Home Affairs is a 
member. These are the three high level Committees to review 
things and take remedial measures. 

3.7. When asked to explain the procedure for the release of funds, 
the representative of the Government of Orissa has stated that it 
Is a mixed procedure. Some money is given through the Depart-
ments and some money is given as grants-in-aid to the Integrated 
Tribal Development Project. If the I,?8rformance of the Depart-
ments concernett is reviewed It is not worse than the performance 
of the Integrated Tribal Development Projects. Additional Develop-
ment Commissioner and, the Chief Secretary make periodical re-
views. They take note of low utilisation of funds. They give direc-
tions to dffterent Departments to release money In time. That fs 
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not a maJor problem. The execution of the Projects and the ~ 

cal revieww are important things. 

3.8. Aa regards the utilisation of funds earmarked for different 
sectors, the ~  of the Government of Orissa has informed 
the Committee during evidence that money has not been spent in 
full in dilference sectors. There has been diversion of funds from 
one sector to another sector. But the money is spent in the execu-
tion of programme in Tribal sUb-plan areas. For example, the money 
has been diverted from agriculture to textile and all that in the 
sub-Qlan area. The secretary to the Government of Orissa has 
admitted that once the funds are eannarked for a particular sector, 
it should not be normally diverted. In some sectors, expenditure 
depends on flow of institutional finance. If the response is not 
adequate, it is better to spenn it on some other worthwhile ~ 

gramme like textile, weaving etc. So, whichever trade is found 
responsive, the money is diverted to that trade. 

3.9. When asked about the machinery to check that the funds are 
not diverted outsic\e the sub plan area, the Secretary to the Govern-
ment of OJissa haa stated that both at the time of allocation of tunda 
to different Departments and different aectors and also at the tfJM 
of diversion of funds from one Sector to another normally sanctiOD 
is taken. Allocation of tuncia is normally taken at the level of the 
Additional Development Commissioner. All the proposal8 received 
from different Departments are processed by the Harijan and Tribal 
Welfare Department and things are decide<t with the concurrence 
of Planning & Coordination Department. 

3.10. Asked whether the funds were diverted within the ITDP 
or outside ITDP, the Secretary to the Government of Orissa has 
statec\ that generally funds are reallocated within the subject area. 
But if there is a proposal to divert to general area, then concurrence 
of the FinanC'e Deptt. has to be taken. Actually, this allocation 
of funds is made to different Departments and also to l'I'DP. A. 
for ITDP, there is no diversion. ~  it is not ut1lJsed thfs year, 
it Is carried over to next year. But as far as Department is concem-
ed, in the beginning areas are not earmarkeci where money fs spent. 
Then towards the end of the year, if neeessary, money is diverted 
from one sector to another. That is with the concurrence of the 
Finance Department money is diverted to another Department. 

3.11. A statement showing physical aehievementl meet. under 
different sectoral programmes (lUt of pooled reIOUrcea In the 1Ub-
~  area during the period from lW74-75 to tm-8O, .. fur'DIIhed to 
tlut Committee Js at Appendix n. 



34 

·3.12. When asked whether the figures shown in the above state--
ment related to the achievements made in respect of Schec\uled 
Tribes only or other easte people also, it has been stated that the 
achievements relate to Scheduled Tribes and other caste people also. 
No separate community-wise figures of beneficiaries have been 
maintained. 

3.13. When asked about the targets fixed unr\er various sectoral 
programmes d,uring the sub plan period, it has been stated that 
detailed information in this regard is not available. 

3.14. When asked about the financial constraints in achieving the 
targets, it has been stated that in achieving the targets under indi-
vidual benefit oriented schemes involving loan component, the non-
availability of institutional finance in time was a constraint. 

S.15. It has been anded that the Government proposes to take the 
following remedial measures in this regard:-

(i) Strengthening of the field organisation for timely selec-
tion of beneficiaries under different programmes, proces-
sing of loan application, sanction of loan etc. 

(ii) Strengthening of LAMPS for I?roviding quick credit 
facility. 

(iii) Opening of new branches. of Commercial banks and Rural 
Banks in the rural areas. 

(iv) For timely execution of infrastructural development 
schemes, necessary steps are being taken to complete the 
preliminaries like preparation of plan estimates, selection 
of sites etc. one year ahead of the implementation of the 
programme. 

(v) Payment of incentives to Government servants working 
in the tribal areas so that the number of vacancies is sub-
stantially re<luced. 

3.16. It had been brought to the notice of the Committee during 
its tour to Orissa that the funds for various sectors are not allotted/ 
released in time which ~ the implementation of important 
programmes in time. The Committee desired to know as to 
:what action has been taken by Government to remedy the situation. 
It has been stated in a note furnished to the Committee that periocU-
cal review of sanction and utilisation position is made at the State 
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level and steps are taken to issue sanctions in time and full utillaa· 
tion of the sanctioned amount within the time frame. 

3.17. The Committee are distressed to note that exercises in asselS-
ing the problems of the tribal areas by the Union Ministries are still 
at 8 preli:m.inary stage and the cIisaggreption of outlays in the eaee 
of certain progt'8mmes are merely notional. The Committee feel that 
it is no use of treating a malady without its proper diagnosis and 
impress upon the concerned Mini,tries of Central Government to' 
make periodical assessments of the achievements made under various 
developmental programmes being implemented in the tribal areas. 
After making an assessment about various programmes the Ministries. 
should provide adequate funds for extending tbose programmes dur-
ing the Sixth Plan period in order that desired results are achieved 
for the uplift of poor tribals. The Committee are not happy that the 
Central Ministries who were requwed to quantify the flow of bene-
fits from their sectoral programmes to the tribal areas faDed to dis-
charge their duty with the result that no clear picture has emerged 
regarding tbe impact of varioUs programmes executed under Tribal 
sub-plan for which funds have been provided partly or wholly by 
the Central Government. 

3.1S. The Committee suggest that separate figures regarding bene. 
fits whkh have accrued to Scheduled Tribes under various develop-
mental programmes during an annual plan, should be maintained. in 
respect of each ITDP, in order that a realistic assessment can be 
made periodically about the economic upliftment of this backward 
section of society. 

3.19. The Committee note that there are three high level Com-
mittees in Orissa, one to review the work of dUferent Department!< 
relating to release and utilisation of funds; second one to review the 
overall policy relating to Tribal Sub-Plan and third one known as 
Quarterly Review Committee to review the performance of varioUll 
schemes every quarter. Tbe Committee are surprised that in spite of 
these high level Review Committees there has been considerable 
diversion of funds frqm one sector to another. Tbis only leads to one 
conclusion tbat at the time of allocation of funds to various Depart.-
ml"nts sullident investigations are not made or relevant data Is not 
collected about the implementation of various schemes. The Com-
mittee recommend that as far as possible diversion of funds from 
one sector to another and also outside tbe sub-plan should be avoided 
80 that implemeatation of a scheme is not interrupted mid .. tream 
for want of funds. ... ~  
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3.20. The Committee reeommend that the Central Government 
should elUlure that adequate number of branches of the nationalised 
banks are opened in the tribal areas of Orissa to provide credit faci-
lities to the tribals under Differential Rate of Interest Scheme. 
Governm.ent should also ens'Ure that the procedure for getting loans 
from banks L'I simplified and the applicants get loan within a month. 

8. Monitoring and Evaluation 

3.21. It has been stated in the guidelines issuec\ by the Planning 
Commission to the Central Ministries that since each MiniStry is 
responsible for the concerned sector it must make its own arrange-
ments for suitable monitoring of programmes in the tribal areas. A 
Special Cell should be created for monitoring of programmes in the 

'Sub-Plan area which could be a part of the monitoring system of the 
Ministry. Since the Central Ministries will now have to have a 
constant dialogue with their counterparts in the State in relation 
to tribal areas, it may be necessary to make a a,ecial officer res-
ponsible for implementation of programmes in the tribal areas in 
various Ministries. 

3.22. When the Committee enquired about the arrangements at 
the central level for monitoring an:d evaluation of tribal program-
mes, it has been stated that in so far as Central Ministries are con-
cernel\, some Ministries have established Cells to deal with various 
issues arising out of tribal development programmes. In the Home 
Ministry, a small Cell exists which has been taking up monitoring 
but rather inadequately. The proposal for establishing an ade-
quately strong Cell for monitoring pUI!l0ses is being processed. 

3.23. When asked about the methodology adopted by the State 
Government to monitor and evaluate various programmes of tribal 
development, it has been staten. in a written note furnished to the 
Committee that in the Planning and Coorddnation Department of 
State Government, there is a MonitOring and Evaluation Wing which 
takes up monitoring and evaluation of various developmental pro-
grammes including tribal development programmes in the State. 
In addition, the Harijan anl\ Tribal Welfare De::>artment has got a 

. very small Monitoring Cell to review the financial and physical 
progress in respect of various schemes implemented in the ITDPs. 

3.24. When asked whether the preaent arrangement for monitor-
ing and evaluation are adequate it has been stated that the present 
-arrangement for mOnitoring and evaluation is not adequate. It is 
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~  necessary to strengthen the MOnitoring Cell at the State 
Headquarters. The question of establishing an Evaluation Cell in 
the Department of Harijan and Tribal welfare is also under conside-
raUon. In addition, at the ITDP level it is decided to have a 
Monitoring and Evaluation Cell which will be responsible not only 
for timely monitoring and evaluation of programmes but also for 
plan formulation. 

3.25. The Committee desired to know whether non-official 'l'C-
search organisations were also permitted to take up the evaluation 
work of schemes under Tribal Sub-Plan. It has been stated that the 
Department of Analytical and Applied Economics of Utkal Univer-
sity was assigned the task of evaluation of working of Malkangiri 
ITDP in the district of Koraput. 

Evaluation is being done in the States throUgh Tribal Research 
Institutes anrl other official bodies. In addition, non-oftlcfal research 
organisations have also been entrusted evaluation work. The Eco-
nomic Reee&n!h Centre, Waltalr, ~ ~ of TDAs PJrla-
kamedi and Gunpur ftl 1977 anet the National Institute or Rural 
Development, Hyderabad undertook an evaluation study ot Iteon-
jhar TDA in 1980. In addition, the Vaikunt Mehta Institute for 
Cooperative Management, Pune has been entrusted evaluative study 
of one LAMPS in Orissa; the sturly is in /progress. 

3.26. The Committee are unhappy to learn that all the Uniou 
Ministries concerned with the work of tribal development have not 
established Cells for monitoring of developmontal progrll1l1Dlel 
undertaken.in the tribal areu although the Planning Commission 
had specifically suggested in the guidelines issued by them to various 
Ministries that the Central Ministries must make their own arrange-
meuts for suitable monitoring of programmes in the tribal areas. The 
Committee are also concerned to note that the Ministry of Home 
Aftairs, who shoulder major responsibility so far 88 tribal develop-
ment is concerned, also do not have adequate arrangements for 
monitoring various schemes/programmes in Tribal Area. The Com-
mittee strongly recommend that all the concerned Central MInis-
tries should establish a Cell with adequate stnff for monitoring and 
evalm,t1on of their sedora) ~  In tribal areas. 

3.27. The Committee trust that Ministry of Home Aftaln rill 
take necessary steps to strengthen their existing Cell for monitorinll 
purposes as they must have the capacity and manpower to evaluate 
varioua programmes helDg Implemented under TrIbal Sub-PI_II. -'-
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the Central Ministry respoDBible for tribal development, they must 
keep an eye on the overall progress of various developmental pro-
l1'amDles. -Un 

3.28. The Committee regret to note that there is a very smaD 
Monitorinl Cell in the Harijan and Tribal Welfare Department. 
Governm.eDt of Orissa. The Committee need hardly streas that pro-
per monitoring and evaluation of development programme is DOt 
possible unless a strong Monitoring Cell is set up. The Committee, 
therefore. recommend that the State Govermnent should imme-
diately strengthen their existing Monitorin, Cell in the Harijan and 
Tribal WeUare Department to make it more effective for monitoring: 
of programmes hem, implemented under Tribal Sub-plan. 

3.29. The Committee also suggest that monitoring Cells should-
he establiShed at ITDP level whlch should be made responsible for 
eollecting neeesaary data and information and furnish the same to 
the main Cell in the Harijan and Tribal Welfare Department. 

3.30. In order to have proper coordination, suitable proforma 
should he devised so that the Cell in each Integrated Tribal Deve-
lopment Project furnishes statiStical data to the main Cell in the 
prescribed manner. 



CHAPTER IV 

PROTECTION OF TRIBALS FROM EXPLOITATION 

4.1. In the guidelines issued by the Planning Commission for the 
preparation of sub-plans for Tribal Regions in the Fifth Five Year 
Plan, it has been stated that no developmental activity for benefit.. 
ing the tribal population will succeed unless their exploitation in 
various forms is prevented. Integrated ~  

services covering marketing of agricultural and minor forest pro-
duce, sUlPply of inputs anr\ essential consumer commodities, credit 
for production purposes as also for consumption and social needs etc. 
will have to be set up. Redemption of past debts through legisla-
tive and executive measures will have to be taken up. Suitable 
measures may also be considered for dealing with the resultant 
liability. Programmes for prevention of lanet alienation, restoration 
of lands already alienated, tennination of practices like bonded 
labour, solution of the problems created in the zones of in1Iuence 
of modern industrial areas and review of excise and forest polict. 
will need special attention. 

4.2. Regarding some of the special problems faced by the tribala 
in Orissa and the steps taken by Government to protect the tribals 
from exploitation, Ministry of Home Affairs, in a written note fur-
nished to the Committee, have stated as under:-

A. Land Alienation 

4.3. Land to a tribal is not only a basis for his livelihood but 
also a deep root of his culture. LoSS of lanet, therefore, strikes at 
the very foundation of his existence as a self-respecting member 
of the lociety. Various factors are responsible for a tribal losing 
his land. He gets into debt and being unable to repay the loan, 
the money-lender takes possession of his land. He loses his land by 
way of sale or Benami transactions and sometimes by tampering of 
records by influential lanrUords. In unsurveyed areas, where settle-
ment has not been completed, 'l"ecords are sometimes manipulated to 
the detriment of the tribal. 

4.4. Of all the consequences which ensued from cultural contact, 
mounting indebtedness and land alienation were the most serious 
ancl Government concerned itself with their solution. An Act known 
as Agency Tracts Interest and land Transfer Act 1917 ~ 

3P 
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all transfers of land from tribals to the non-tribals without express 
permission of the concerned authorities was passed. However, the 
unscrupulous landlords and merchants were clever in finding loop-
holes in the Act and by circumventing the protective legislations 
went on grabbing the lann of the tribals. After Independence, the 
Government focussed attention on the overall development of tribals. 

4.5. In order to restrict alienation of land of persons belonging 
to Scheduled Tribes in the Scheduled Areas of the State, the Orissa 
Scheduled Areas Transfer of Immovable property (by Schenuled 
Tribes) Regulation, 1956 (Regulation 2 of 1956) was promulgated 
with effect from 4th October, 1956. For the non-Scheduled Areas 
of the State, provision has been made in Section 22 and 23 of the 
Orissa Land Reforms Act, 1960 'l'estricting such transfers. This Act 
has been enforced with effect from 1st October, 1965. 

4.6. A review of the situation revealed that the benefits of the 
protective legislation of lann alienation were not of great significance. 
The main reasons were: (i) lacuna in the laws, .(ii) ignorance of the 
tribal people, and (iii) complicated legal procedures to be followed. 
Attempts at plugging the loop-holes in legislations met with little 
success and the money-lenders and merchants and land-owners 
continued to circumvent the legal prOvisions by entering into benami 
or other types of clanl\estine ~  with the unsophisticated 
tribals. Quite apart from the fear of antagonising the money-
lenders, the innate sense of honesty and ~ of the 
tribals does not allow them to question a deal, however, illegal it 
may be and whatever may be the burden in faithfully complying 
with it. 

4.7. With a view to safeguard the interests of tribal more rigidly 
the Orissa Regulation 2 of 1956 has been amended with effect from 
9-12-1975 as follows: 

(i) The perio!\ of limitation for establishing tiUe on the land 
transferred by a person belonging to Scheduled Tribe has 
been increased from 12 years to 30 years. 

(il) The restriction with regard to transfer of land by way 
of mortgage by a member of Scheduled Tribe in favour 
of different financing institutions has been relaxed for 
assuring loan for agricultural purposes. 

(iii) The right of alienation of land by tribals in favour of co-
operative societies, cooperative banks and other financial 
institutions has been re,:,(ricted only for obtaining loans 
for agricultural purposes. 
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(iv) Power has been conferred on the courts to ignolr8 admis-
sion by members of Scheduled Tribes to counteract collu-

~ title suits. 

(v) Delivery of actual possession of the land to the transferer 
or his heirs in whose favour such restoration of posses-
sion has been ordered by the competent authority has 
been ensured. 

hi) Eviction of unauthorised occupation of any, immovable 
property of a member of Scheduled Tribe by way of 
trespass or otherwise Illld restoration of such property to 
the said member or his he.i.N has been provided by im-
posing rigorous imprisonment for a term which may 
extend to two years or with fine which may extend to two 
thousand rupees or with both. 

(vii) Summary ~  of a non-tribal transferee from the 
immovable property of a member of Scheduled Tribe has 
been provided in addition to higher penalty of Rs. 200 
and payment of such portion of the penalty as the com-
petE!!nt authority may, order to the transferer Dr his heir. 

(viii) It has further been provided not to refund any amount 
of consideration  money paid by the transferee to the 
transferer for such invalid transfer. 

4.8. Steps have been taken to safeguard the interests of Scheduled, 
Tribes living in the non-scheduled areas of the State by making 
necessary provision in the Orissa Land Reforms Act, 1960 in the 
light of the amendment e1f«ted to the Orissa Regulation 2 of 1956. 

4.9. For strict enforcement of the Regulation in Scheduled Areas 
and to watch the progress of institution and disposal of cases, the 

~ Government have prescribed a, quarterly review of cases 
under Regula.tion 2 of 1956 to be made by the Collectors under inti-
mation to Revenue Divisional Commissioners, Board of Revenue and 
the Government. Also the State Government have prescribed a 
monthly return under the Regulation to be submitted by the com-
petent authorities to the Collector, the Revenue Divisional Commis-
sioner, the Board of Revenue .and the Government. Similarly, 
monthly review is being made by the Land Reforms Commissioner 
in respect of Sections 22 and 23 of the Orissa Land Reforms Act. 
1960 applicable to the noD-scheduled areas of the State under inti· 
mation to Government. At the state level, the aforesaid reviews ~ 
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·gone into in details and slackness, if noticed, are pointed out to the 
'field omcen. 

4.10. To deal with problems of landallenation in the State all 
the sub-divisional Officers of the Scheduled Are,as and 9 Special 
Officers (6 in Koraput district, 2 in Phulbani .and 1 in Ganjam dis-
trict) have been notified. to function as "competent authority". 
Besides, 3 Tehsildars of Phulbani district as well as the! Sub-
Divisional Revenue Officers of Ma'y·urbhanj and Su.ndergarh districts 
'have also been empowered to function as "competent authority" and 
all the SDOs and Sub-Divisional Revenue Officers of the State have 
been empowered. to declare invalid the cases of illegal transfer by 
the Scheduled Tribes and Scheduled Castes. A statement showing 
. the num'ber of cases of land alienation, persons benedlted and are 
restored till the end of April, 1980 is given in the Table below:..;... 

-.. -------------------------
Items 

I. No. of cues ofland alienation institu-
ted. 

II. No. of C8ICII diapoecd of 

g. Balance pending 

4. No. of cues in which property has 
been rettorcd 

5. Arca restored 

6. No. of beneficiaries 

Under Regulation 
II of 1956 

Ac. 114'" 9~  

21,864 

Under SectioD. ,1I1Z, 
IIg and IZgA orOLR 

Act, 1!)60 

7,g09 

7,811 5 

4.11. Besides ~ protective legislations as stated. .above the State . 
Govenunent has been taking up settlement operations especially in 
tribal areas. Settlement operations have been successfully carried 
out in the interiOr 'tribal areas like Bonda hills in J{oraput district 
and Bhuiyanpirh and Juangarh areas of Keonjhar district which 
were hitherto unsurveyed. 

4.12. In the Evaluation Report on Malkangiri Integrated Tribal 
Development Project, Koraput District, submitted by the Depart. 
ment of Analytical and Applied Economic, Utkal University, 
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Bhubaneswar, it has been stated that in the poject ~ old settle-
ment colonies, where five acres of land were allottd to each benet-
ficiary and lands were of better quality have ~ successfully in 
as much as the beneficiaries have stood on their own legs and are 
a'ble to maintain better standard of livins. In contrast, the new 
settlement colonies set up since 1975-76 have not become successful 
as yet as the lands allotted to each family is only two acre!B and the 
land is also not properly developed. 

4.13. The Committee note that in spite of the fact that Govern-
ment 0' Orissa has taken various legislative measures to stop the 
transfer of tribal land to non-tribals, a very large number of cases 
of land alienation are still pending disposal. The Committee suggest 
that all pending cases 'may be disposed of within a period of six 
months. The Committee also ~  that exemplary punish-
ments should be awarded to ~  persons who indulge In 
Ulegal and 'benallli land transactions in order to stop this practice for 
ever. The State Government should evolve a suitable machinery for 
detection of cases of illegal transfer of tribal land. 

4.14. The Committee sugrest that while taking up settlement 
operations, Government of Orissa must ensure that allotment of land 
to each tribal fami.ly is an economic unit so 88 to sustain the famUy 
and help them to become economically' independent. 

B. Bonded Labour 

4.15. In the State of Orissa the system of Bonded Labour is 
reported to be prevalent mostly in the southern districts of Koraput. 
Kalahandi, Ganjam and Phulbani. To curb this social scourge the 
State Government enacted the Orissa Debt Bondage Regulation. 
(Regulation 10 of 1948) soon after the a.ttainment of independence 
and brought it into force with effect from 18-6-1948. With the Intro-
duction of the Bonded Labour System (Abolition) Act. 1976 by the 
Government of India, which came into effect throughout the State 
from 25-10-J.a75. the State Law has now practically no application 
owing to the overriding effect of the Central legislation. 

4.16. Since the coming into effect of the Central Legislation from 
25-10-1975 efforts have been made through the Revenue Field 
Agency and with the help of the Field Staff of Harijan and Tribal 
We-liare Department to detect bonded labourers. But within these 
five years 354 bonded labourers could be detected tn the districts of 
Koraput, Kalahandi, Phulbani, Ganjam and Mayurbhanj by the end 



of January 1981. The progress of identification of bonded labourers 
made in the State since the inception of the Central Act is thus far 
from ~  despite several instructions issued by Gove:nment 
to field level functionaries. All the Collectors except those of 
Koraput, Kal.ilhandi, ~  phulbani and Mayurbhanj districts 
reporteq about non-existence of the practice of bonded labour in 
their raspective districts.: • 

I 

I 

4.17. After the Central Legislation was brought into effect, the 
State level Committee on Bonde.d Labour decided in its meeting 
dated 6-9-1976 that Harij!ln and Tribal Welfare Department would 
conduct a detailed survey in the four districts:of Ganj' ro, ~  

Kalahandi and Phulbani and sample survey in the other districts. 
But the survey has not been conducted presumably for want of 
necessary ~ level agency under the Tribal and Harijan Research 
-cum-Training Institute controlled by the Harijan and Tribal Wel-
fare Department to which the work \ .... as entrusted. 

4.18. Although no systematic survey has been conducted in the 
State of Orissa to eradicrte this evil practice of the bonded labour, 
the Commissioner for Scheduled Castes and Scheduled Tribes, the 
N!ltional Labour Institute and the Bure:m of Statistics and Eco-
nomics were requested to conduct field ,survey in the districts of 
Koraput, Kalahandi and Phulbani ~  The surveY'Eeports 
oi all the •. bove. organisatbns only highlight the genesis of the pro-
blems and the areas prone to the system for various reasons. But 
there could not be any tangible result for identification of bonded 
labourers basing on these survey reports in the absen<:e of an 
intensive enumeration conducted for the pUTPose in the susceptible 
areas. 

4.19. The Gandhi Peace !<'oundation Mission in collElboration with 
the National Labour Institute undertook a national survey on the 
incidence of the bonded labour during Mav- to October 1978. The 
Survey was confined b 10 core 'States of the coutrrrY including 
OrisS:I where the problem has been held to be more acute than in 
other regicns. rrhe survey Report of eight States have so far been 
rel£>ased except Orissa and Maharashtrn. 

4.20. The State Government have recently decided to link up 
thl' programme of identification of bonded labourers with the Eca-

~ Rehabilitation of Rural Poor Scheme. It is anticipated 
that out of 10 families to be selected under the above scheme at 

'"" 
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least two families may qualify to be included in the ~  of 
~ labourers. 

4.21. A Centrally sponsored Plan ~  is being operated in 
the State for reh,bilitation of freed bonded labourers. In order to 
rehabilitate the released bonded labourers in life, the scheme pro-
vides to confer the following benefits:-

(1) Allotment of ag'l'i:oultural land of Ac. 2.00 and house site 
of Ac 0.04. . 

(U) Grant of Rs. 300/-per acre for reclamation/development 
of land. 

(iii) A pair of bullocks at a cost of Rs. 1000/-. 

(iv) Agricl;lltural implements of value of Rs. 50/-. 

(v) Sh!lre capital su.bs::ription of Rs. 20/-for enrolment in 
primary cooperative society for obtaining loan for agri-
cultural purposes. . 

(vi) Cost of seeds and fertilisers worth Rs. 100/-. 

(vii) One goatary/dairy unit not exceeding cost of Rs. 200/-. 

(viii) Monthly subsistence allowance of Rs. 601-for sIx months. 

(Ix) Marriage grant of Rs. 500/-for unmarried female freed 
bonded labourer. 

(x) Additional benefit of Rs· 2000/- for construction of a 
dwelling hut if the freed bonded labourer has no house 
of his own. 

4.22. However, the total cost of rehabilitation assistance per 
bonded labourer has been fixed at Rs. 4,000/-excluding the coat of 
construction of dwelling hut. As the existing amount of Rs. 4,0001-is 
inadequate for rehabilitation of freed bonded labourers which is one 
of t'1e reasons for some of the freed bonded labourers relapsing into 
bondage. The Government of India have been moved to double the 
existing ceiling of assistance. Further the Government of India 
have been moved to raise the quantum of central assistance from 
the existing 50 per cent to 100 per cent as recommended by the con-
ference of the Labour Ministers held on 19/20th July, 1980. 
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4.23. District-wise position in the State in regard to the number 
of banded labourers identified, freed and rehabilitated by the end 
of January, 1981 is as follows:-

Name of District 

Koraput 

Kalahandi 

Phulbani 

Gaqjam 

Mayurbhanj 

-- - .. ------
No. of bonded labouff'1'lI 

identified and freed 

.------.---
No. of bon-
ded labou-
rers rehabi. 
litated ---------------------------sa ST 

17 176 

3 14 

ilil 5 

6 

il 

44- !ZoS 

Othen Total SC/ST 

10 7 

!:ISS 

59 

break 
up not 
available 

il7 25 

7 6 

3 3 

354 343 

A sum of Rs. 10,80,058.47 has already been spent for rehabilita-
tion of 343 freed bonded labourers by the end of January, 1981. 

4.24. The Committee are distressed to note that Government of 
Orissa has not so far conducted any systematic survey regarding the 
number of tribals who had fallen prey to the bonded labour system 
in the State. The Committee fail to understand how the State 
Government proposed to eradicate this evil practice stated to be 
prevalent mostly in the Southern district of Koraput, Kalahandi, 
Ganjam and Phulbani unless a survey is conducted to assess the 
magnitude of the problem. The Committee, therefore recom-
mend tltat early steps should be taken by the State Government to 
identify the bonded labourers through a systematic survey. 

4-.25. The Committee further note that the State Government 
have decided to link up the programme of identification of bonded 
labour with the Economic Rehabilitation of Rural Poor Scheme 
aDder which it is anticipated that out of 10 families to be selected 
at least two families may qualify to be included in the category of 
bonded labourers. The Committee are not convinced af the strategy 
of the State Government in this regard and would urge that an in-
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dependent survey may be conducted immediately. The Committee do 
not feel happy that in spite ef the fact that the Central Leeis1ation 
about abolition of Bonded Labour System came into forte in Orissa 
w.e.f. 25th October, 1975 still in the entire State only 354: bonded. 
lahourer5 were detected. This only shows the scant reeard the 
Government of Orissa had shown to the Central Legislation. 

4.2J6. The Committee also feel that total cost of rehablUtation 
assistance per bonded labourer fixed at Ks. 4,0001-is inadequate In 
view of the existine cost of living. The Committee, therefore, sq-
gest that tbis amount sbould be increased to Rs. 10,000 which sbould 
be payable immediately on a person being declared as bonded 
labourer so tbat he is able to stand on his own ~ and does not 
revert to the practice of bonded labour. 

C. _ Tribal indebtednesl 

4.27. Generally speaking the majority of tribals find tbemselves 
perpetually in debt. The reasons are varied. Uneconomk holdings, 
poor soils, primitive techniques of cultivation make agriculture un-
viable. Impelled by their habits and customs, they need money 
and become easy victims to unscrupulous middlemen and money-
lenders. Surveys undertaken in selected areas confirm the view 
that indebtedness is prevalent amongst tribals on a large scale. A 
sample survey was conducted by the office of the CornmJllioner for 
S:!heduled Castes and Scheduled Tribes in certain selected tribal 
areas of Koraput and Puri districts of Orissa. In all, 192 tribal 
families were covered by the survey. It was found that 83 fami1ies 
(about 43 per cent) were in debt. The average debt per household 
worked out to Rs. 145.90. 88.5 per cent of the loans wel'e taken from 
unlicensed money-lenders. It was also found that 90 per cent of the 
loans were not based on an security. 

4.28. Another survey was carried out in the Narayanapatna Tribal 
Development Block (Koraput Sub-Division) by the Programme 
Evaluation Organisation, Planning Commission, to study the pro-
blems of land alienation and indebtedness. Six Villages, namely 
Bodosorupalli, Jaiguda, Bodomaturu, Khaspavalsa, Nagulabada and 
Karkaitika were selected for the study. It was found that: 

(a) Out of 153 households studied 85 households i.e. 55 per cent 
were ~  The total loan of the indebted households 
amounted to Rs. 5,600/-. Thus the average debt per indebted 
household worked out to Rs. 66. 59 per cent of the indebted 
households had an outstanding debt to the extent of 
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Rs. 50/-or less; 22 per cent had between Rs. 50/. anl 
Rs. 100 and 14 per cen ranging from Rs. 100$-to Rs. 200/-. 
The percentage of household having an outstanding debt 
above Rs. 2001-was 5. 

(b) 90 per cent of the indebted household had taken loans i:1 
cash, 5 per cent in ~  and another 5 per cent both i.1 
cash and kind. . 

(c) 61 per cent of the amount b'olTowed was taken for nor.-
prod\lctive purposes, 30 per ~  for productive purpose I, 
and the remaining 9 per cent for both productive and nor.-
productive pu!'poses. 

(el) As regards source of credit, 78 per cent of the total out-
standing amount had been borrowed from non-tribal 
money-lenders, including traders and 12 per cent from the 
tribal ~  Only 10 per cent of the loan was 
taken from the cooperative societies and the Kshetr 1 
Samiti. In Karkaitika village, 100 per cent of the ~1 

was supplied by a voluntary agency. 

(e) The rate of inte!'est charged by the money-lenders varie i 
from 25 per cent to 100 per cent, sometime!> it exceedei 
even 100 per cent. About 36 per cent of the loans we!'e 
charged ~  varying from 25 per cent to 50 per cent. 
whereas 35 per cent of the loans were charged interest 
ranging from 50 per cent to 100 per cent. On about 30 per 
cent of the loans, the rate of interest was above 100 per 
cent. Ip Karkaitika\ village, however, the loans advance 1 
by the volunbl'ry agency were free of interest. 

4.29. The Tribal and Harijan Research and ~ Institute 
have conducted Universal Benchmark Survey in the entire sub-
plan areas. One  component of this survey is tribal indebtedness. 
After the survey report is prepared, .the magnitude of the problem 
of tribal indebtedneas will be known in its correct perspective. 

4.30. The State Government have been alive to the problem an 1 
have enacted two legislationS for the protection of tribals. One is 
the Orissa (Scheduled Areas) Money Lender's Regulation, 1967 an i 
the other is the Orissa (Scheduled Areas) Debt ReHef Regulation, 
1967. Both these legislations are applicable to the Scheduled Areas 
where 50.72 lakbs teft 55. ~  per cent  tribals of the State live. 
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4.31. The Money Lender's Regulation was enacted to control and 
regulate the business of money-lend ng in the Scheduled Areas of 
the State. Incidentally the Grissa MO:lCY Lenders Act, 1939 applies 
to the rest of the state. Inte'r alia, the Regulation  contains provi. 
sion for grant and renewal of licences of money-lenders charging 
of intereost, maintenance of correct accounts, appointment of Ins-
pectors, penalties for charging higher interest and molestation of 
debtors. With the launching of the 20-Point Economic Programme, 
great stress !las been laid on the rigid en'orcement of the Regula-
tion. -_ .. 
4;32. Amertdments to the Regulation,,; to make it more progressive 

and stringent have been made during 1975. A brief idea of the .am-
portant amendments is given below: 

(i) Recovery of interest in excess of principal amount by 
money-lenders h8'3 been prohibited. 

(ii) Discharge of posessory mortgage after expi'ration of 7 
years from the date of mortgage has been prescribed. 

(iii) Disallowance of claim in suit by money-lenders account 
of improper ma :ntenance of accounts and non-clelivering 
of ~  same to the debtor has been provided. 

(iv) Executive Magistrates have been empowered to issue 
search warrants of, premises where money.lending busi· 
ness is carried on in violation of the provisions Of law. 

(v) Inspectors have been invested with incre8'3ed powers. 

(vi) The State Government has been empowered to require 
money-lenders to produce accounts. 

(vii) Offences under the Regulation have been declared cognI-
sable. 

(v'U) A moratorium has been placed for 2 years on execution 
of decrees against indigent debtors. 

In the meantime the period of moratorium has been extended 
four times by a period 'Of one "year in each case pending considera-
t 'on for complete redemption of loans. 

4.33, The Orfssa (Scheduled Areas) Debt Relief Regulation 1907 
is another protective legislation promulgated under paragraph 5 
Of the Fifth Schedule to the Constitution to provide reLet from 



indebtedness to scheduled tribes i'n the scheduled areas of the 
State. In pursuance of the provisions contained herein, Debt Relief 
Courts have been established in each sub-divisi'on within the Sche-
duled Areas, for determination of debts incurred by scheduled 
tribes and repayment in instalments. 

4.34. State Government have proposed to enact a legislatIon for 
complete liquidation of loans as per guidelines received from the 
Government of India. The benefit of liquidation of loan under this 
legislation is proposed to be extended to Small Farmers (including 
marginal farmers), landless agricultural labourers and rural arti-
sans of the entire State. In this connection, the Orissa Debt Relief 
BUl, 1980 has already been introduced in the Orissa Legislative 
Assembly for consideration. 

4.35. The Bawa Committee in their Report on Cooperative Struc-
ture in Tribal Development Projects has stated that for consump-
tion as also for social purposes, cash credit accommodation may be 
made avail'able to the tribals. In their report on Srikakulam etc. 
they had suggested that, to begin with, such accommodation might 
be fixed at about Rs· 50 per tribal member to be recovered from 
the price payable to him from the minor forest produce to be deli-

-vered by him to the society. In their Bastar Report they had sug-
gested that this amount might be increased to Rs. 100 and in the 
light of the experience gained the amount may be varied. They 
have recommended that this min1mum amount of Rs. 100, may be 
made applicable in all the project areas. The tribals should 'also be 
encouraged to make payment at as frequent intervals as possible. 

4.36.. The Committee note that the Government of Orissa are 
alive to the problem of tribal indebtedness and they have taken 
several legislative measures to protect the trib.ls from unscrupulous 
money-lenders. They have now intl'oduced the Orissa Debt Relief 
Bill, 1980 in the State Legislative Assembly for complete liquidation 
of loans of weaker sections of the society. The Committee recom-
mend that Government of Orissa should take immediate steps to 
write off old debts of the tribal people as has been done in some 
other States. The Committee are of the view that in order to save 
the tribals from again falling victims to unscrupulous money-Ien-
den, adequate credit facilities should be ,provided to the tribals on 
easy terms to meet their needs of productive and eonsumption 10..,.. 

(D) Prohibition Policy 

4.37. In the Fifth Plan the Excise Policy in the Tribal areas was 
reviewed at the national level The guideliDes evolved in t):Us re-
gard envisaged discontinuance of commerCial vending in the pre-
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dominantly tribal areas and allowing the tribals to prepare their 
traditional drinks for personal and social consumption, but not for 
sale. The national consensus to have complete prohibition in four 
years adds a new significance to implement'ng the measures al-
ready agreed to in the tribal areas· 

4.38. Prohibition Policy of the Government of Orissa in relation 
to tribal population has been stated to be as follws:-

The Scheduled .{ireas of the State comprise of the entire districts 
of Koraput, Msyurbhanj, Sundargarh, the sub-divisions of Khond-
mal and Balliguda of the Di'strict of Boudh Khondmals and Gan-
jam Agency (excluding 122 village in the plains) in the district of 
Ganjam. Likewise, the district of Kalahandl, Keonjhar snd Sambal-
pur contain a sizeable proportion of the tribal population. 

4.39. Introduction of diBti.1.lery By8tem: With a view to do away 
with the unhygenic method implicit in outstill system resulting i'o 
possible health hazards, the distillery system of Uquor supply h'88 
been introduced in the district of Ganjam from 1-4-75 and in the 
d'stricts of Cuttack, Puri and Sundargarh with effect from 1-4-76-
The District of Koraput, Keonjhar, Dhankanal and Mayurbhanj 
have come under this system w.e.f. 1-4-77 and Balasore from 
1-4-78:-

There are no country spirit shops in Ganjam Agency in the dis-
trict of Ganjam and in Khondmals and BalUguda sub-divisions in 
the district of Boudh Khondmals. 

4.40. Abolition of contract system of liquor vending in the Sch€-
Auled districts. In pursuance of the recommendation of the Cen-
tral Prohibition Committee contract system of liquor vending in 
the scheduled districts of Koraput, Mayurbhanj and Sundargarh 
except district, sub-divisional and Tehsil headquarters, industrial 
Notified Area Committee and Municipal areas and areas having 
urban characteristics, has been abolished from 1-4-77 and the tribals 
in these districts have been allowed to brew their traditional bever-
ages for their bonafide domestic consumptions and consumption in 
social and festive occasions but not lor commereial purposes. 

4.41. Concea,ions allowed to tribcds: Under section 94 of the 
Bihar and Orissa Excise Act, 1915 certain concessions are alowed to 
tribals as narrated below: 
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(i) Country Spirit: The Khonds and Sabars of d'anjam Agency 
area in the district of Ganjam. Khonds of BalHguda sub-division in 
the district of Boudh-Khondmals are allowed to manufacture and 
possess country spirit for their bonafide domestic consumption and 
use in public ceremonies. ,  , 

In the d·stricts of Koraput. Mayurbhanj and Sundargarh the 
contract system of liquor vending has been abolished and tribals in 
these districts are allowed to brew traditional beverages for their 
bonafide domesti:: consumption and consumption in soctal and fes-
tive occasions but not for commercial purposes. The tribals are 
allowed to brew and possess liquor to the extent of 1.5 litre for 
individual and 5 litres pe.:r household. 

(tii) Pachwai:-The Scheduled Tribes througbout the State are 
allowed to manufacture and possess pachwai for bonafide domestic 
consumption but not fOT sale subject to the limit of 7 kgs undiluted 
or 18 kg. diluted of anyone kind at a time. 

(iii) Taddy: ~ 8  is a general provision under Section 13 of 
the Bihar and Orissa Excise Act, 1915 that any Tari producing trees 
may be tapped and Tari may be drawn without a licence by the 
person in possess·on of the tree for the purpose of being used for 
preparation of food for domestic consumption or for the purpose of 
manufacturing Gur or molasses but not as sn intoxicant up to a 
limit of 4 seers· 

4.42. With a v:ew to protecting the tribal from exploitation by 
the liquor vendors as per the recommendation of the Central Pro-
hibition Committee, the State Government had adopted the polky 
of progressive closure of liquor shops in tribal concentrated areas 
as early as 1-4-74. In pursuance Of this policy 300 liquor shops were 
closed down in the tribal areas by the end of 1979-80 resulting in 
]oss to the tune oj Rs. 1,08,95>,7721-. Cons:stent with the objective 
of promoting temperance the State Government in partial relaxa-
tion of the National Policy have adopted the following measures 
during the year 1980-81:-

(a) There will be no closure of country liquor shops during the 
year on account of prohibition programme. 

(b) Ma!"ginal increase in number of country liquor shops will be 
allowed in 5 districts, viz., Sundargarh, Koraput,  Cuttackj Kean-
jhar and Balasore in order to prevent illicit distillation and sale of 
liquor. ___ _ 
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(c) The number Of dry days have been reduced from 64 to 53 
days. 

4.43. For the year 1931-82, it :las been decided not to close any 
shop on account m prohibition. If necessary some ... hops may be 
opened to check illicit distillation and trade. Instructions have been 
issued not to open shoJ>3 which have already been closed on ac-
count of prohibition. 

4.44. The Committee note that with a view to protect the tribals 
from exploitation by the liquor vendors as per the recommendation 
of the Central Prohibition Committee, the Government of Orissa 
had adopted the policy of progressive ~  of liquor shops in tribal 
concentration areas as early as 1-4-74 and had, by the end of 1979-80 
closed 366 liquor shops. The Committee are constrained to observe 
that ('lIOvernment of Orissa have reversed that policy and have stop-
ped ~  closure of liquor shops. On the contrary during 1980-81, 
they decided to increase the number of liquor shops and also reduced 
the number of dry days from 64 to 53 on the plea of promoting tem-
perance among tribals. For the year 1981-82, Government of ~  

have already taken a decision not to close any liquor shop on account 
of prohibition. The Committee are not happy about the ahift in the 
prohibition policy of the State Government as they feel that loss in 
revenue can be  made up from other sources. It is quite surprising 
that the State Government seems to be very anxious to supply liquor 
bottles to the tribals rather than attending to the problem of-supply-
ing clean drinking water to them. The Committee, therefore, recom· 
mend that the national poliey Qf discontinuance of commercial vend-
ing of liquor in areas of tribal concentration should not be given up 
and Government of Orissa should review their decision that during 
1981-82 no liquor shops will be closed, and, if necessary, some shops 
may be opened to check illicit distillation and trade. 

E. Minimum Wages 

4.45. It has been stated that minimum wages for the labourers 
are fixed separately for different schedules of employment. So the 
minimum wages differ from one employment to other. These mIni-
mum wages are also 'l'evised from ime to time as per provisions of 
the Minimum Wages Act. There is no d'stinction in the rates of 
wages of male and female labourers. Thev get wages at equal 
rates. 

In order to check the exploitation of landless agricultural labou-
rers many of whom belong to tbe Scheduled Castes and Scheduled 
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Tribes, efforts are being made by various State GovernmentslUnion 
Territory Administrations to ensure to them payment of wages at 
the rates fixed by these governments. Minimum Wages for agricul-
tural labourers differ from State to State. The enforcement of 
Minimum Wages Act in agriculture is the responsibility Of the 
State Governments. The Central Government has advised State 
Governments to consider appointment of implementation com-
mittees at local levels to watch the enforcement of minimum wages 
for agricultural workers. 

4.46. The Tribal labourers are mostly concerned with the mini-
mum wages in respect of employment in agriculture and construc-
tion works. The minimum wage in respect of agriculture has been 
revised from lts. 4\-to 51-in December, 1980. The minimum wage 
in respect of different categories of workens in the employment of 
construdion works was last fixed in the year 1976. Revision of the 
rates of wages for these workens has been taken up. 

4.47. As regards the steps taken to ensure that minimum wages 
are paid to the tribal in the ITDPs, it has been· stated in a written 
note furnished to the Committee that the District Labour Officers at 
the district level and the Asstt. Labour Officers at the sub-division 
level have been appointed 'as Inspectors under the Act to ensure 
payment of minimum wages to the labourers. Besides, to ~ 1  

payment of minimum wages to the agricultural labourers in parti-
cular, Government have also appointed Tahasildars, Addl. Tahasil-
dars, Revenue Inspectors, District Welfare Officers, Assistant Dis-
trict Welfare Officers as Inspector under the Act. 

4.48'. In reply to a question, it has been stated that during ins-
pections several cases of non-maintenance of proper records parti-
cularly in the agricultural sector has been noticed. Government 
are considering to strengthen and streamline the enforcement 
machinery for the purpose. 

4.49. Regarding non-payment OT tender payment of wages to 
labourers it has been stated that claim cases for either non-payment 
Or short-payment are filed before the Claims Authorities. All Sub-
Divisional Magistrates have been appointed as Claim Authorities 
under Section 20 of the act to hear and decide cIa ;ms cases arising 
out of non·payment or short-payment. However, in 9I!veral cases 
at the intervention Of the labour enforcement machinery the em-
ployers pay the prescribed wages. 

'-50. The Committee note that the minimum wages of different 
eatqories of labourers have been fixed by the Government of OrIssa 
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which are revised from time to time. The Committee further note 
that the tribal population are engaged either as agricultural lahou-
rers or as construction workers. Government of Orissa have raised 
the minimum wage for agricultural labourers from RB. 4 to as. 5 In 
December, 1980 but the wages for different categories of construction 
workers which were last fixed in 1976 have not been revised. The 
Committee hope that minimum wages for construction workers will 
be revised without any further delay. The Committee also recom-
mend that the minimum wages should be fixed after taking into 
account the prevailing cost of living and the position should be re-
viewed periodically in the light of rising prices. The Committee also 
suggest that for strict enforcement of minimum wages surprise 
checks of records maintained by the employers of labourers shOuld 
-'he made by -the revenue authorities to detect -irregularities com-
mitted by the employers. As proposed by the Government, they 
should take immediate steps to strengthen and streamline their en-
forcement machinery for the purpose. 



CHAPTER V 

ACHIEVEMENT IN SECTORAL PROGRAMMES 

A. Land and Agriculture 

(i) Broad approach 

5.1. The broad approach intmplementing the agricultural and 
allied sectoral 'Programmes in the ITDPS has been inmcated· to be 
as follows:-

Since most of the lands occupied by the tribals are uplands and 
they have developed  considerable expertise in terrace cultivation, 
land shaping and deyeloJ;lment should find precedence. Landless 
tribals should be given two acres of reclaimed land to start with, 
agricultural implements, 'draught animals, improved seeds and other 
inputs should be sUbsic\ised for sometime. The existing agriculture 
should be im::>roved and new crops should be introduced with care 
and caution. The Government farms should take up propagation 
of improved varieties of these foon and cash crops which are already 
being grown by tribals. 

.... 
Introduction of cropping pattern most suited for different agro-

climate zones is the key to the agricultural development of tribal 
areas. With this end in view, "demonstration, input assistance, 
su?ply of improved and high-yielding variety of seerls, plant pro-
tection and introduction of simple agricultural implements have been 
given special emphasis and 50 per cent subsidy is made "lvailable to 
a Scheduled Tribe familv on the cost of inputs. Areas affected by 
shifting cultivation will receive priority in extension _of flnancial 
support under different schemes. Till the end of 1979-80 amount 
of Rs. 1855.32 lakhs has been utilised under this sector out of pooled 
resources. Some of the imt;lortant achievements are as followp:--

(a) To bolster up agriculture 34372 bullocks have been dis-
tributed; 

(b) 19,351 sets of agricultural implements have Qeen suppliec\ 
to the tribal families; 

(c) Agricultural inputs have been supplied to nearly 50,088 
families; 

(d) Crop ~  in 4426.29 acres have been conducted. 
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5.2. It has been further stated that waste lands can be identified 
wi,thin the State. In addition,there is some quaRfum of eurplus 
lantt as a result of implementation of land reform mealiures. It is 
proposett to reclaim land whetever necessary and the reclaimed lands 
as well as other surplus land will be allotted to landless tribals and 
other indigent sections of the sub-plan population. In fact, land will 
form nexus of the various economic sub-plan programmes. 

(in Land Development 

5.3. The following statement indicates the phYSical and financial 
targets and the actual achievements made in Land Development 
programme fluring the year 1978-79 and 1979-80:-

Year 

Phy. 
(Ae) 

Target 

Fin. 

Achievement 

Phy. Fin. 

.-.... ~  -_.,--_ ... -- ~ ~

1978-79 5400. 810000/- 5008 7921167/-

I 979..s.. 1770 1165500/- 1564 11621153/' 

Total 
-

.... -.. ---.. ~ ---_ ... ~ ~  

It has been stated that 3815 tribal families were benefited under 
Land Development. After undertaking development measures in 
the lands, the beneficiaries were able ~ up regular rropping 
with conservation of moisture and fertility. Keeping the lands 
fallow to recoup soil fertility has been minimised to a considerable 
extent with increase in yield of crops by about 25 per cent or more. 
The economic condition of tribals has been improved. 

5.4. The Committee have been informed that during the years 
1978-79 and 1979-80, the following achievements have been made 
in the Qrogramme of land reclamation with special Cenh'al Assist-
ance:-

Year 

19711'79 

1979-110 

Totat 
l 

Targrt 

Phy. Fill. 
(in Ac) 

1322 49575"/-

81lO 3o<xX1O/-

2r:lll 79':175"(' 

PhYlkal Financi:lt 
(Ae) 
~ ~ -------
'342 -4-95750/' 

8~  3'JOOOII,' 
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It has been stated that c\uring the above period 1656 tribal fami-
lies were beneffted under the programme. Each tribal family was 
allotted land varying from 1 to 2 acres. 

(iii) ~  reclamation ad Surplus Land. 

5.5. As regards the achievements of land reclamation programme, 
the Secretary to the Government of Orissa has statec\ during evi-
dence that this programme is not very popular in the tribal areas. 
This programme has not been successful. Actually, it should be 
taken up in the remote areas first where the return is much better. 
Unless a paekage of services are tprovided by making arrangements 
for irrigation, by digging wells, the beneficiaries will not get the 
full benefit. Till today, the programme has not become very popular. 

5;6. When the Committee pointed out that 1 or 2 acres of land 
would not be a viable unit for one family, the Joint Secretary, 
Ministry of Home Affairs has stated:-

"That may not be the entire ~  It may be supple-
mentary." 

5.7. When asked whether the pattas were given simultaneously 
with the allotment of land, the Secretary to the Government of 
Orissa has stated. during evidence as follows:-

"It should be done. In some cases, the land records are not 
uptodate. ~ may be practical ctifficuIties ingivin8 
patta." . 

5.B. As regards the allotment of surplus land, the representative 
of State Government has stated during evidence that they have 
allotted 43,230 acres of land to 29,775 tribal families. Asked whether 
posseuion of lanc\ had also been given, he bas replied that "gene-
rally, whenever there is allotment, there is possession also." 

(iv) Record of Rights 

5.9. The Committee have been informed that one of the bottle-
necks in the development programmes in the tribal areas is the 
absence of recognised title to land by tribals. It has .been assessed 
by the Director of Land Records and Surveys that an area of 5,000 
Sq. miles remains unsurveyen and land records are not in existence 
in tracts inhabited by Bhuyans, Khonds, Souras etc. It has also 
been said on occasions that by tradition and usage, Bhuyans and 
Juangs do not possess individual title to land \ in their villages 
although the area of each village is nemarcated from another by 
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..customary boundaries identified through well-known marks. Here 
also. the difficulty in extending credit facilities has been found. The 
absence of pattas for individual tribals and lanq records of the tribal 
areas have also led to gradual erosion of rights of the tribals and 
the agents of exploitation have been active in this regard. The 
State Government had drawn up a programme of sU'I'Vey and settle .. 
ment operations for the Fifth Plan perioq for the entire State at 
an estimated cost of Rs. 12 crores and this would have ensured 
completion of the operations by 1978-79. However, since funds of 
the order could not be found, a staggered programme to complete it 
by 1982-83 has been prepared. 

5.10. In reply to a question it has been statef1 that no survey has 
been done to know that every indiyidual tribal land-owner had 
pro;>er legal rights to the land under his possession. 

5.11. Asked whether the record of rights of land are available, 
-the representative of the State Government has stateq during evi-
<lence that in some parts they have got but in most of  the parts 
the records are not existing. The Revenue Department has been 
asked to find out whether they have the record of rights, but that 
Department has not been able to collect the information. 

5.12. In reply to a question, it has been stated that the tribals 
find it ~ 1  to avail of the credit facilities being provided by 
Banks, Cooperative Societies etc. in the absence of proper title to 
land. 

(v) Agricultural FaT1'l'l.a: 

5.13. In the guidelines issued by the Ministry of Home Affairs 
for preparation of Tribal Sub-Plan 1978-83, it has been stated that 
the agricultural fal'ms at present trend to represent an isolated 
.activity. Their role in the agricultural proquction programme has 
to be defined with reference to a region. The linkage has to be in 
terms of supply of seeds, Qroviding a demonstration base and in-
volvement in ~  activity around the farm itself so 
·that it does not exist in isolation. A net-work of agricultural farms 
with clearly defined roles has to be workeq out for the sub-plan 
area as a whole with reference to the specific requirements of each 
individual agricultural sub-region. 

5.14. The Committee desired to know the number of agricultural 
farms set up under the tribal sub-plan in Orissa. It has been stated 
In a note furnished to the Committee that there at'e 29 agricultural 

'573 LS-5. 
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farms in the tribal areas of Orissa. The district-wise location of the 
farma is given below:-

Name of the diatrict Name of the farms 

Mayurbhanj I. Samakhunta 

2. Baialnga 

S· Dhanapana. 

4- Dalki 

5· Sanadeuli 

Sunc:largarh 6. Sundragarh 

,. Baragaon 

8. Rajaganpur 

9· Kendudihi 

10. Kulposh 

Koraput • II. Boriguma 

III. Mathili 

IS· Kotapad 

14· Biopariguda 

15· Dumurlput 

16. Baryanpatna 

17· Balimela 

18. Semiliguda 

19· Dabugaoo 

!20. Gunupur 

!II. Narayanpur 

112. Um,erkote 

Phulbani • 2S· Phulbani 

114· G. Udayagiri 

115· Kothagarh 

26. Sarangagarh 

Keonjhar • 117· Keonjharprh 

118. Bhogamunda 

119· Champua 
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5.15. In reply to a question, it has been stateci that these agricul-
tural farms have played pivotal role by taking to mulu,lication 
of foundation seeds for supply of certified seeds to tribal people in 
boosting up the production. In each of these districts, one seed 
farm is devoted to At\aptive Research under World Bank Scheme 
for popularising modern scientific agriculture techniques in the 
specific agro-climates. 

(vi) Dry Farming 

5.16. In the guidelines issued by the ¥inistry of Home Affairs 
for preparation of Tribal Sub-Plan 19 ~  it has been stated that 
agricultural production programmes concentrate generally on culti-
vation under irrigated conditions. In the Tribal areas the level of 
irrigation is low and will continue to be so for a substantial period. 
Therefore, a clear programme of dry farming techniques for the 
specific crops in dUIerent regions for the tribal sub'Qlan should be 
defined and suitably incorporated.. The Committee desired to know 
the specific programmes of dry farming techniques implementetl in 
the tribal sub-plan area during the years 1974 to 1980. 

It has been stated in a note furnished to the Committee that in 
Orissa more than 80 per cent of the cultivated area is dependent 
on monsoon rains and residual moisture in the State is therefore 
largely oriented towards rained (dry) farming. Although rainfall 
is as high as 60", crop failure is a common feature in many areas 
owing to ill-distribution of rainfall and heavy depletion of top soil. 

A number of programmes are implemented for infra-structure de-
velopment, provide incentives" land extension support to motivate 
the farmers to induce investment on different aspects of production 
enterprise availing the technical know-how made available at their 
door through demonstration, supply of seeds, placing materials, 
manures and fertilisers, pesticides, credit etc. 

5.17. In reply to a question, it has been stated that the tribals 
are motivatetl through various incentives and subsidies, group dis-
cussions, field demonstrations etc. to adopt the dry farming. The 
strength of adoption is increasing. 

(vii) Shifting (PODU> Cultivation. 

5.18. In the guidelines issued by the Ministry of Home Affairs 
for the preparation of Tribal Sub-Plan, it has been lltated that in 
the State of Orissa shifting cultivation Is the major problem in the 
tribal areas. It has been suggested that a clear perspective of the 
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shifting cultivation problem should be preparefl. and the broad 
dimensions in terms of total ,effort required should be defined. The 
targets for the Sixth Plan ~  be fixed in the context of this 
perSlpecti ve. 

5.19. Regarding the problem of shifting cultivation it has been 
stated in a note furnisheel to the Committee that shifting cultivation 
is a major impediment to the Forest Development in the State of 
Orissa. According to an estimate made by Dr. H. F. Mooney in 1954 
nearly 12,000 sq. miles of forests were affected by shifting cultiva-
tion. Subsequently ~ Forest Enquiry Committee raised the figures 
to 12,270 sq. miles of which 1270{) sq. miles were in North Orissa and 
11,000 sq. miles in South Orissa. The forests in seven out of thirteen 
districts have been badly affected with Koraput taking the leael and 
followed by Phulba,ni, Kalahanrli, Ganjam, Sundargarh, Keonjhar 
and Sambalpur. 

Hill slopes are generally chosen for shifting cultivation. The 
land is selected indivielually by each family. He turns over to the 
same area again on a cycle of 5 to 15 years. Shifting cultivation on 
the hill slopes results in replacement of valuable forests by inferior 
forests of secon:dary region. Accelerated erosion has taken Qlace 
in the affe,cted hill slopes resulting in silting up of agricultural 
lands down below. The shifting ~  has adverse effect on 
the environment and ecology. 

5.20. In reply to a question, it has been stateel that no survey 
has yet been undertaken regarding the area affected by shifting 
cultivation except the eye estimate of Dr. Mooney made in 1954. 

5.21. Asked about  the programmes/proposals of the Government 
fo wean the tribals away from this practice it has been stated that 
the Director of Horticulture had pre(lared a scheme for plantation 
of fruit bearing trees on the podu ravaged lanrb for prevention of 
shifting cultivation and giving package of services to the podu 
practising tribal families. This scheme is being implemented in 
five areas in the districts of Koraput, Ganjam, Phulbani. Keonjhar 
and Sundargarh. Summary of cost/benefit analysis of the scheme 
is at Annexure-III. This scheme will be continued during the Sixth 
Plan perioel. 

In addition, through the Forest Der.:>artment, horticulture planta-
tions ha:ye also been undertaken in the podu ravaged lands. During 
the period 1974-75 to 1979-80 plantations were raised on 3,622 hec-
tares of podu ravaged lanrls with an expenditure of Rs. 23.18 lakhs 
in the Sub-Plan area. During the Sixth Plan Period, plantation of 
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fruit bearing trees on the podu ravaged lands will be taken up 
extensively since it is seen that the trlbals do not cut down the 
fruit bearing trees and this programme ean ~  alternate income 
to the tribal families. 

5.22. Asken whether the tribals had the right of ownership of 
t,he land on which plantations were grown, the representative of 
the State Government has stated during evidence that Tribals were 
given the right to enjoy the fruit. Ownership right of land will not 
be given immediately. 

5.23. The Committee note that the Government of Orissa has 
taken up the programme of land reclamation and land development 
in the Sub·Plan area but no appreciable progress appears to have 
been achieved In this sector. Under Land Development Pro(l'amme 
the targets fixed for 1978-79 and 1979-80 were not achieved. Under 
land reclamation programme land varyin, from 1 to 2 acres was 
allotted to each tribal family. The Committee feel that 1 to Z Mres 
of land may not prove an economic unit for supporting a tribal 
family. As such, the Committee recommend that land reclamation 
programme should be Intensified durinr the Sixth Plan period so 
that more land can be allotted to each tribal famlly. The Com-
mittee further reeommend that In view of the fact that agriculture 
is the mainstay In tribal economy, special devlopmental programmes 
with adequate research support should be prepared and imple-
mented in the tribal areas in order that majority of the tribrrJ popu-
lation become self-sufficient by the end of the Sixth Plan and can 
cross the poverty line. 

5.24. The Committee have been informed durin, evidence that 
land reclamation programme has not become popular in the tribal 
areas. The Committee are inclined to think that lack of irrigation 
facilities and other package of services is the maIn reason why the 
programme has not become popular. The Committee recommend 
that after allotting reclaimed land to tribal families, a team of 
officers of the State Department of Acriculture should pay regular 
visits to those areas to study and solve the problems of the allottee.. 
The Committee need hardly stress that allotment of land is only 
the starting point and the experiment eBn only IUc:eeed It requlaite 
services and financial support are made avaUable to the tribal 
people. 

5.25. The Committee regret to note that no survey has 10 far been 
eondocted by the Government ot OrIlla to 804 oot Whether every 
badlvldual tnbal laDctowner poueaeI prOper legal rl&'htl to the land 
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under his possession. The Revenue Department of the State Gov-
ernment also does not seem to be keeping its land records up-to-date. 
The Committee recommend that the land records should be brought 
up· to-date in the Sub-Plan area and a survey should be conducted 
immediately regarding the rights of tribal people on the land under 
their possession, SO that they do not face any diftlculty to avall of 
the credit facilities from banks and other cooperatives in the 
absence of title to land. 

5.26. The Committee suggest that in view of the fact that irri-
gation fac1l1ties are Dot available to the desired extent in the tribal 
areas, adequate steps should be taken to provide necessary inputs 
and technical know-how to popularlse dry_farming In tribal areas. 
In order to motivate the farmers to adopt dry farming methods the 
field officers of State Agricultural/Department should arrange practi-
cal demonstrations in selected areas to convince the trlbals about 
the usefulness of dry fanhlng technique. 

5.27. The Committee are surprised that no survey has been 
undertaken to assess the quantum of land affected. by Podu cultl, 
vatlon in Orissa. The Committee recommend that a survey should 
be conducted immediately to assess the magnitude of the problem 
80 that development programme can be planned accordingly. 

5.28. The Committee note that a scheme for plantation of fruit 
bearing trees on Podu ravaged lands and for prevention of shifting 
cultivation has been formulated by the state Government. The 
Committee hope that in order to make the scheme a success proper 
attention will be given to the selection of fruit trees depending upon 
the son In a particular area and other agro-climatlc conditions etc. 
which wllI go a long way in raising the economic standard of the 
tribals. The Committee are not happy to note that the tribals have 
been given only the right to enioy the fruits of plantations and they 
l;ave not been made the owners ,f the land. The Committee feel that 
~  long as the ownership right in land is not vested in the tribals they 
may not work whole heartedly for the development of plantations 
which may adversely affect the implementation of· the whole 
scheme. 

B. Irrigation 

5.29. It has been stated that accO'l'ding to an estimate made in the 
beginning of the Fifth Plan the Irrigation potential from Major, 
Medium and Minor ~  Projects and Ground Water Projects 
in the State is estimated as 634.83 thousand hectares. Only a small 
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per cent of the potential has been exploited so far and the net area 
irrigated constitutes about 16 per cent of the net cropped area. A3 
irrigation is crucial for intensive agriculture, it has been included 
.among the core sector projects of sub-plan. The gap in develop.. 
ment of irrigation in tribal areas is very wide and only 6.06 per cent 
'Of the net cropped area of 26·8 lakh hectares received irrigation by 
various sources by the end of 1977-78. Up to the end of 1977-78, 
the total irrigated area from different sources sub-Plan area was 
1,64,337.25 hectares. 

5.30. With the special Central assistance 25,673 dug-wells have 
been completed and 4218 dug-wells are under construction assuring 
irrigation facilities to more than 42,000 acres of land belonging to 
Scheduled Tribes during the period from 1974-80. 

5.31. With the special Central assistance received from Govern-
ment of India in the Ministry of Home Affairs for sub-plan pl'O-
gramme 52 Minor Irrigation Projects at an estimated cost of 482.09 
lakhs with an ayacut 22,108 acres are under execution in the sub-
plan al'ea. Of these 52 projects, 27 projects have since been com-
pleted providing irrigation facilities to 8225 acres both in Rabi and 
Khanf. In addition, 449 Mini Minor Irrigation Projects in the ex-
T.DAs., 42 Mini M.I.Ps. are in progress. In addition 124 Com-
munity Irrigation wells and renovation of 30 Tanks have been com-
pleted. In the ex-T.n.A. areas of the State with Central assistance 
received from Government of India in the Ministry of Agriculture 
28 Minor lrigation Projects have been taken up at an estimated cost 
of Rs. 79.70 lakhs with an ayacut of 6,774 acres both in Khanf and 
Rabi. Of these 28 projects. 24 are completed creating an additional 
irrigation potential of 8,057 acres. 

5.32. Under the State Sector' 45,980 hectares have been brought 
under flow irrigation. 

Under Medium and Major Irrigation Sector 16,150 hectares in 
Kharif and 6640 hectares in Rabi are brought under irrigation. 

484 lift Irrigation pOints have been energised to provide irriga-
tion to 52,779 acres. 

5.33. The detaik of major, medium- and minor irrigation schemes 
taken up in the tribal sub-plan area during the period 1974-75 to 
1979-80 as furnished by the Ministry of Home Affairs are at 
Appendix IV. 
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50.34. The Committee  desired to know whether the major and 
medium Irrigation Projects taken up in Orissa came under the 
Tribal Sub-Plan and how far these big schemes actually benefited 
the tribal people. The representative of the Planning Commission 
has  explained during evidence that in the guidelines to the States, 
it has beeh indicated that in order to work out the fiow of funds to 
the Tribal Sub-Plan, they should take into consideration both the 
divisible and the non-divisible items. If a command area fells 
within the tribal area, it is included under the sub-plan. To the 
extent, the benefit of the command area falls within the tribal sub-
plan. When benefit goes outsde the plan, it is not taken as divisi-
ble items which is treated as fiow of funds. Questions are asked to 
the various States by the Planning Commission. Then only fiow of 

~ is worked out. The flow of funds of divisible items should 
not be less than the percentage of population within the State. 

5.35. With regard to the Irrigation Projects, the witness clarified 
the position as follows:-

"Whenever these projects are taken up, we are quite conscious 
of the fact that they cause some hardship. to the people 
whose lands  get submerged. We are requesting them to 
include in the projects itself cost of rehabilitation of these 
families. That is to say. not only land compensation but 
also rehabilitation cost of these famities. Then, there' 
would be better administration of these projects than in 
the past. We have placed this point both in the Plan 
document and in the discussions held with State Govern-
ments on the 6th Plan." 

5.36. When specifically asked whether Koraput Project falls under" 
the command area or the tribal sub-plan, the representative of the 
State Government has,tated that there are two aspects. The Pro-
Ject is located in the Sub-Plan area. Command area is within the 
Sub-Plan., It has to be quantified as to how many tribals get the 
benefit out of it. There are exercises done and there are principles 
according to which funds go to the Tribal Sub-Plan area itself. That 
is Area Development Programme. Command area can be worked 
out without difficulty. . 

5.37. The representative of the MtDistry of Home Affairs has 
clarified the position  as follows:-

"There are multiple projects. So far as power element is 
there. power is hardly utilised so far by the tribals; the 
cost of this element is, hence, excluded from the calcu-
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lations which go into tribal sub-plan. Power is excluded 
because it does not directly benefit tribals just now. Or 
course 5 years hence or 10 years hence they may be able 
to use it but not now. 

But so far as the irrigation components are concerned, to the-
extent it falls within the sub-Plan area, we take the cost 
into account." 

5.38. It has been stated that in order to raise the level of irriga-
tion in tribal areas of Orissa during 6th Plan Period it has been 

"'programmed to take up 35 MJ.Ps. out of which 13 M.I.Ps. i.e. 37 per 
cent of the total projects are coming under Tribal Sub-Plan area in 
order to develop the standard of living of tribal families. 

5.39. Asked whether any funds were provided by the Central 
Goverrunent for specific irrigation projects to be implemented in 
the tribal areas covered under the Sub-Plan in Orissa, it has been 
stated that Potteru Irrigation Project in the district of Koraput has 
been'implemented under Central Sector in tribal area covered 
under the Tribal Sub-Plan. The estimated cost of the Project is 
Rs. 48.86 crores and the ultimate irrigation potential is 61,030 hec-
tares Kharif and 48,850 hectares Rabi. 

5.40. Asked how far the irrigation wells had been successful, the 
representative of the State Government has stated that in Orissa 
generally speaking dug wells have been a success and there is a· 
tremendous potential for that. But in certain areas. considering 
the nature of the terrain, etc. certain wells have failed and certain 
wells also do not have adequate discharge capacity. The Wells dug 
in Ganjam and Koraput have been on the whole successful. 

5.41. In his 26th Report (1978-79), the Commissioner for Scheduled 
Castes and Scheduled Tribes has observed that there are different 
agencies dealing with the ground water, minor irrigation. medium 
and major irrigation and lift irrigation in each State and has recom-
mended that a Master Plan for irrigation in tribal areas in each 
State should be prepared. 

The Committee desired to know the comments of the Ministry 
of Home A1!il1rs on the above recommendation of the Commissioner. 
It has been stated that the recommendation of the Commissioner for 
Scheduled Castes and Scheduled Tribes is under consideration of,-
the State Government. 
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No master plan f{)r Minor Irrigation has however, been prepared. 
But with regard to Major and Medium Irrigation ProjeCts, a draft 
.outlines Irrigation Master Plan showing important future major 
and medium irrigation projects in various river basins of the State 
has been prepared. 

0.42. The representative3 of tbe State Government has stated 
,during evjdence that they have prepared a master plan for major 
and medium irrigation projects. It has not been done fOr small pro-
jects. In reply to a question, he has stated that in the Sixth Plan, 
minor irrigation projects will be an important sector in the tribal 
:sub-plan. 

5.43. Asked why very few minor irrigation projects had been 
taken under the State Sector, the representative of the State Gov-
ernment has stated that from 1978-79', there is provision from tbe 
,state Plan side also. F{)r example, in 1978-79, the total number of 
Projects are twelve from the State Plan side and eight from 
Special Central Assistance. State Government is spending money 
·on major and medium irrigation projects which also benefit the 
tribals. 

5.44. He has added that apart from those in the minor irrigation 
sector, there are other sources like dug-wells and small water har-
vesting structures which are undertaken by Soil Conservation Orga-
nisation. These will be taken up on a systematic basis in addi-
tion to the minor irrigation projects put up by the Irrigation 
Department. 

, 
5.45. In his 26th Report (1978-79) the Commissioner for Sche-

duled Castes and Scheduled Tribes has observed that different 
agencies provide different components of a minor irrigation scheme 
to the tribal cultivators. It would be in the interest of the tribals 
if one organisation is made responsible for completing all compo. 
nents of the scheme. The Committee desired to know about the 
position in respect of minor irrigation schemes being impletnented 
in various ITDPs in Orissa. It has been stated in a written note 
furnished to the Committee that it is a fact that different types of 
M.I.P. Schemes i.e. M.I. (Flow), M. I. (Lift), M. I. (Dug-wells) and 
very small M.1. (Flow) with less than 60 acres ~ are imple-
mented by different agencies. 

5.46. The Committee pOinted out that in Madhya Pradesh there 
fs provision for feed channels so far as medium and major irrigation 
,projects are concerned but there is no such provision so far as minor 
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irrigation schemes are concerned. This resulted in wastage of 
water as tribals are not coming forward to make these channels. 
'The Committee desired to know the position in Orissa. The repre-
sentative of the State Government has stated that the same prob-
lem exists in Orissa also. It is the responsibility of the cultivators. 

'But now the State Government with the assistance of the Govern-
'ment of India and ARDC 'Bre trying to develop field channels which 
will be helpful for medium and major irrigation. 

5.47. In this connection the representative of the Planning Com-
:mission has stated as follows:-

I' About the field channels, the plan document accepts in 
principle the provision Of field channels upto the l&3t hold-
ing. So, upto the last holding it has been accepted in 
principle. " 

5.48. The Committee regret to note that only 6.06 per cent of the 
net cropped area of 26.8 lakh hectares received irrigation fadlities by 
the end of 1977-78 in the sub-Plan area. As irrigation is cru-
.cial to development of agriculture, the Committee recommend that 
top priority should be given to the completion of irrigation proje-cta 
which are already being implemented in Orissa. The Committee 
need hardly stress that more funds should be earmarked for irriga-
tion projects during the Sixth Plan Period in order to increase the 
productivity of land. 

5.49. The Committee are surprised that no funds were allotted for 
minor irrigation schemes under the State Plan upto 1977-78 and till 
that year minor Irrigation Schemes were taken up only with Speda. 
Central Assistance. The Committee feel that the major thrust 
should be towards Minor Irrigation Schemes which will prove more 
beneficial in the tribal areas and can be implemented more quickly 
and at lesser cost. 

5.50. The Committee recommend that Government of Orissa should 
carry out a survey lEor major, medium and minor irrigation projects in 
the sub plan areas and prepare project reports on a priority basis 
so that these schemes can be implemented during the 8th Plan period. 
The Committee suggest that in respect of Major, Medium and Minor 
Irrigation Schemes, master plans should be prepared SO that there 
is a clear perspective about the potential of irrigation schemes to 
.be implemented during the 6th Plan Period. 

5.51. The Committee are surprised to note that different types of 
minor irrigation project schemes i.e. Minor Irrigation (Flow), Minor 
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Irrigation (Lift), Minor Irrigation (Dug-wells) and very small Minor 
Irrigation (Flow) with less than 60 acres ayacut are impleme·nted 
by difterent agencies. The Committee suggest that one single· agency 
should be made responsible for handling the execution of minor 
irrigation schemes so that there is no problem regarding coordination 
among the different agencies and any overlapping between two or 
more schemes is avoided. 

C. Education 

5.52. It has been stated tha.t a recent appraisal of the current 
educational scheme obtaining in the tribal areas and analysis of the 
educational topography of the major tribal districts of the State 
made by the Education Department clearly revealed that there has. 
been considerable progress in the educational expansion activities 
in course of the last decade, especially during the sub-Plan period. 
During the period 1974-79 the number of institutions in the sub-
~  Blocks has risen from 9,933 to 11,979 at the primary stage, from 

975 to 1679 at the middle school stage and frOin 390 to 409 a,t the 
secondary stage. As a result of this expansion the serious structural 
imbalance that was there in the school-mix has been largely recover-
ed and the large-scale drop-out at that had been forced upon the 
pupils at the end of Class V due to lack of middle schoOl facilities, 
has now been reduced as a result of the opening of a large number 
of new middle ~  Similar expansion has also taken place in 
the enrolment of children at the different stages of education. In the 
year 1973-74, the number of trib81 children (including 28 per cent 

~  and under-aged) enrolled in the primary schools had con-
stituted 56 per cent of the total number of tribal children in the age-
group 6-11. Now the percentage of enrolment in 1977-78 has).isen 
to nearly 62 including nearly 25 per cent of over-aged and under-
aged children. At the, middle school stage, the percentage of en-
rolment has risen, during the same period from 6.5 to nearly 9. 

5.53. It is however, revealed that the weightages given so far 
to the sub-Plan area in· the sharing of divisible targets and inputs 
have evoked no response from the pnmitive communities 
amongst toe tribale. The goal of universaUsation of elementary 
education has led to spread of facilities over several places nearest 
to the homes of the chlld!'en, but this general strategy of expansion 
has not yielded fully the desired enrohnerit and of retention targets' 
in the remote tribal pockets inhabited by the primitive communities. 
They, in fact, continue to remain unafl'ected by the. general literacy 
programmea which in their setting appear mostly irrelevant. . ~  is, 
therefore, necessary that an alternative approach has to be adopW. 



71 

'for these special problem areas. Under this approach priorities and 
strategies specially tailored to the attitudes and the felt needs of 
these communitie3 should have to be formulated on the basis of 
a minute micro-level socio-eoonomic diagnosis and the schemes. and 
the detailed projects thereunder should have to be area-cu.m-prob-
lem specific so that developmental efforts and expenditure may not 
be further rendered infructuous. Now that the primitive communi-
ties, the area they live in and their problems have been largely iden-
tified, it is now possible to design special schemes and orient the 
general programmes Suitably so as to help them to attain a reasonable 
level of educational development. 

50.54. Keepfug in view the general guidelines received from the 
Ministries of Home Affairs and Education and Social Welfare and 
from the Planning Commission a Five Year Programme has been 
prepared for the sub-Plan region with outlay drawn from the State 
Plan and anticipateg outlays from Centrally Sponsored sector and 
the Special Cent@l Assistance. A total amount of Rs. 1524.50 lakhs 
has been spent out of pooled resources under this sector during the 
period from 1974-75 to 1979-80. 

5.55. In a note furnished to the Committee, it has been stated that 
:another major programme which has suffered due to want of ada-
-quate funds is education. The rate of literacy in sub-Plan area is 
12.79 per cent as against 26·2 per cent for the State as a whole, among 
male tribals only 15.4 per cent and female tribals only 2.6 per cent 
Out of 100 tribal students enrolled in class I only 10 read in Class V, 
4 in Class XI, in the Residential Schools run by Harijan and Rural 
Welfare Department attendance is much higher. Out of 100 
stuclents entering Class I, 70 read in V and 55 read in Class XI. The 
programme taken by Education Department provides mainly, for 
increasing the number of primary, middle and secondary s:hools so 
as to achieve the norms set under the National Educational Policy. 
Only H· & R. W. Department are trying to increase the numbe,-Qt 
residential schools and augment boarding facilities. But they  have 
meagre funds. Unless the level of education is improved there can-
not be susteined economic growth. Substantial provision is necessary 
for primary hostels, increasing rate of stipend to keep pace with 
-<:ost of living index and setting up residential schools. 

5.56. In the guid.elines issued by the Planning Commission to the 
States ~  Fifth ,Five Year Plan for preparation of Tribal Sub-
Plans, it has been suggested .that the targets for primary, middle 
.$nd high school levels should be worked out on a realistic basi&. 
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The weak points in the educational structure should be identified 
and a package programme approach should be developed. Areas 
which are most sparsely populated and cannot support normal schools 
should be delineated and Ashram Schools netwot'k should Le planned 
for these areas. In other less sparsely populated areas, the.norms 
for supporting facilities like hostels should be worked out. Suitable-
programme of scholarships, stipends, n-ee text books, etc. have to be-
formulated with a view to achieve the targets fixed. In some of the-
more backward areas assistance on a universal basis may be neces-
sary at the elementary school level. Preparation of text books in 
tribal dialects should be a priority programme. Special citizen 
education programmes for communities extremely low on the literacy 
scale may be formulated to bring _ them to a minimum acceptable 
level by the end of the Fifth Plan. While planning school buildings, 
laboratories, teachers' quarters etc. the scarcity of modern building 
materials and their unsuitability in the more backward areas must 
be kept in view. Use of local materials has to be encouraged and' 
specifications varied accordingly. 

5.57. T.o the guidelines issued by the Ministry of Home Affairs for-
preparation of Tribal Sub-Plan 1978-83, it has been stated that edu-
cation must be accorded highest priority in the coming years in the 
tribal areas, since the tribal communities must be enabled to satis-
factorily negotiate the transitional phase in their socio-economk 
change and take advantage of the new investment under economic' 
programmes. It has been suggested that a dual programme will 
have to be undertaken in the Sixth Plan for promoting education at 
two levels. A long term programme of conventional education plan-
ning will lead to the ultimate preparation of tribal communities to be 
an equal partner in the national life. A short term programme 
should attempt a composite scheme for meeting the specific urgent 
needs of these areas· The Committee desired to know the policv fol-
lowed by State Government during the Fifth Plan Period. It has 
been stated that the broad policy for spread of Education in the inte-
grated tribal development areas in Orissa during the 5th Plan-Period 
(1974-79) was envisaged keeping in view the strategy indicated by-
the Ministry of Home Affairs, Government of India: 

(i) Under the Elementary sector the policy was to increase' 
the enrolment at the primary stage to 81.3 per cent in case 
of Scheduled Caste and 65 per cent in respect of Scheduled' 
Tribe children. 
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(ii) At the Middle stage the percentage of enrolment for the' 
tribal children had been envisaged to 20.1 per cent. 

(iii) Through the Adult Literacy Programme, the Draft Plan 
envisaged to cover 18·75 lakhs of people in Sub-Plan areas· 
(118 Blocks). 

The standard of literacy among tribals has increased slightly as 
a result of implementation of specific schemes like establishment 
of Sevashrams, Ashrams, High School etc. in sub-Plan areas. To cite' 
an example, the percentage of literacy of Kors{Jut District which 
was 10.6 in 1971 has gone up to 13 per cent in 1978. Similarly, in 
Keonjhar District it has gone up from 7 per cent to 10 per cent 
among major tribal communities. 

5.58. As regards the policy to be followed by the Govern-
ment of Orissa for the spread of education during the Sixth Plan 
Period, it has been stated that in pursuance of the National Guide-
lines and in the context of dual programmes of the Education 
Department ann of the Harijan and Tribal Welfare Departments, 
the broad policy-frame of the new 6th Plan (1980--85) in respect of' 
tribal areas will be as under: 

(i) to reorient the conventional programmes to boost the-' 
education of sub-marginal groups of children in the age-
groU? 6--11, to attain a reasonable level of ~  

by 1985, through part-time education, pre-primary educa-
tion and non-formal enucation programmes. 

(ii) to provide Primary facilities in the integrated tribal 
development areas within a distance of one Km. from home-
of the child. 

(iii) to provide Primary Schools in villages having total ~
tion of 200 or more. 

(iv) to provide Mindle schools, in villages having a population 
of 500 or above an:d not having Middle School facilities-
with in a radious of 3 kms. 

(v) preparation of block-level plans on the finding'S of the-
4th Educational Survey (1979). 

(vi) to introduce incentive programmes for retention of child-
ren at Elementary stage specially of the girls anct 
chilctren belonging to Scheduled Tribe and other back--
ward ~  
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5.59. The percentage of literacy among the Scheduled Tribes both 
. male and female, in the State as against the percentage for total 
tribal population of the country has been stated to be as follows:-

---.---- ----------_._-

Male Female Total 

-----._-._-------------------
'Orissa 

India 

-------------

5.60. In reply to a question it has been stated that 34 new literacy 
pockets in the sub-Plan area have been identified which deserve 
special attention. 

5.61. In the Report of the Working Group on Tribal ~

ment during MecUwn Term Plan, 1978-83, it has been stated that 
the National Minimum Needs.Programme will adequately take care 
of the educational needs of the tribal areas: However, since the 
MNP itself was drastically curtailed, not much progress in' educa-
tion can be claimed for this period. The Committee nesired to know 
the importance of the Minimum Needs Programme. It has been 
stated that the spread of elementary education holds the key to 
tribal development. The Elementary Education in Tribal areas 
should be given highest priority unner the minimum needs pro-
gramme. The entire I;>ackage of services at Elementary Education 

..... should be provided under the Minimum Needs Programme as a 
part of the educational plan during the 6th Plan period. 

5.62. In reply to a question, it has been staten that 60 per cent 
. of the Education Budget of State is for minimum Needs Programme. 

5.63. The Committee desired to know whether any survey had 
been undertaken with regard to the tribal children who were 
attending primary, midrile and higher secondary schools in the State. 
It has been stated in a note furnished to the Committee that four 
intensive surveys . of Tribal Education and other allied aspects of 
the tribal problems have been undertaken by the Di,rector of Public 
Instruction in collaboration with the Harijanand Tribal Welfare 
De:>artment in respect of tribe-dominaten districts of Koraput, 
Keonjhar, Mayurbhanj and Sundergarh with 31-12-1977 and 31-3-78 
as ~  ~  ~  The District Educational Reports 
-titled a'3 District Educational Profiles Koraput and Keonjhar have 
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~ brought in print on 30-6-79 and 1-3-80 respectively. The bel-
ings of the Survey are as under:-. 

SJ. 
No. 

Posilioft in rtsftlct of KfJrllU' DIs""t 
.. ---_. _ .... _-- ---------------

Population Sub-group 

Primary Enrolment 
School in Clu. 
enroImeiit AI a  V .. per-
percentage of ~ of 
child enrolment 
poP.Ulation In Clam I 
mtbe .. 
Il'oup 6-11 groJ.inft 
(Groll Ina afmen-
of enrol- tiOll) 
!Dent) 

~  tg(' 
of drop 
out. 

' ._._. __ .-._-
~  __ . __ ~ ~ -------... -. ------

I Kandha 63,85 10 go 

:I Paraja 68'47 5'5 94 

!I Vatta 
;;,8 '0 go 

4 Koya 
54,87 !l gR 

5 Sauta 
63·6, 6 94-

-6 Ganda 49'¥ Ii Sf 

i Vumia 
77·1)1 8 92 

11 C'radba Sg·3° 6 94 
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In order to attract large number of tribal children to schools the 

following amenities and concessions are given. 

(a) Establishment of Residential Schools. 

(b) Provision of hostel facility. 

(c) Payment of stipends and scholarsh:.i!?s. 
(d) Free distribution of rearUng and writing materials. 

(e) Dis1lribution of garments to Students reading in 
sevashrams. 

(f) Attendance Scholarships. 

(g) Provision of mid-day meals. 

The drop-out rates at the Primary level (6-11) in respect of 
the Tribal children in the State is very high (about 70 per cent) 
at Primary level. The last column of the Table of Keonjhar and 
Koraput nistrict indicate the fall in percentage of children reading 
in Class V. It may however, be noted that Residential schools run 
by Harijan and Tribal Welfare Department have gone a long way 
in checking this rate of dropouts at the various stages of Education 
namely jprimary, middle and high schools. The rate of drop-outs in 
case of primary schools is only 30 per cent (70 per cent retention) 
12 per cent in case of High Schools (retention 88 per cent). The 
State Government have decided to provide residential facilities at 
the primary level to reduce the high rate of drop-outs. 

5.64. In reply to a question it has been stated that the following 
action is taken to im,rove the standard of school in tribal area: 

(I) School buildings are constructed wherever such buildings 
do not exis1s. 

(ii) Traineci. and qualified teachers are posted in the schools. 
(iii) Quarters for the teachers are provided in a phased manner 

within the limited resources. 

(Iv) Study equipment are provided wherever necessary. 

(v) Common examination has been introduced in the M.E. 
and High School level. 

5.65. When askeel whether proper buildings had been provided 
for the schools in the tribal areas and whether all those schools 
were well equipped with science laboratories, libraries and qualified 
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science teachers, it has been stated that . proper buildings for 
Science laboratories and libraries have been provided in the schools 
in rural are86, but not in all cases. 

5.66. As regards the incentives to teachers for serving in remote 
tribal areas, it has been stated that the following incentives are 
provided to the teachers: 

(i) 20 per cent of the basic pay is given to all the transferable 
Government sel'!vants including school ~  

in identified remote tribal areas from the ~  

under the Seventh Finance Commission award. . 

(ii) Quarters are also provided to the teachers. 

(iii) In addition, incentive is also given to teachers of Harijan 
and Tribal Welfare Department schools on the basis of 
their "erformance in High School Certificate examination. 

It has however been stated that tribal teachers are not available 
in adequate number to serve in tribal areas. 

CUrriculum for Education. 

5.67. Asked whether vocational training had been tmroduced in 
the curriculum in the schools keeping in view the special needs of 
the tribal people, it has been stated in a note fumishen to the Com-
mittee that a separate Board for 2 stage is being formed 'in the State. 
Once the Board finalises tbe course the High Schools will accordingly 
'JC guided. Meanwhile the recommendations of the Patel Committee 
are being followed. Besides the syllabus approven by the Educa-
tion an(1 Youth Service Department for academic purpose vocational 
training, in the subjects like carpentry, weaving, tailoring, Smithy, 
Book Keeping and Poultry was also introduced in the schools of 
Harijan and Tribal Welfare. Department, keeping in view their 
special needs and the environment. 

5.68. It has been further staten that in the Residential Sevashrams 
established by the Harijan and Tribal Welfare Department garden-
ing is a compulsory subject. All the students are required to take 
part in gardening. Vegetables produced in the Kitchen gardens of 
these schools are utilised in the students mess free of cost. They are 
also allowed to enjoy 50 per cent of the produce from the orch8'l'd 
raised in the schOOl premises free of cost. One Junior Agriculture 
teacher has been I;lOSted in every boys High School in addition to 
one more Senior Teacher posted to all the boys high schools, tor 
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optional Science subject like Agriculture in the matriculation classes. 
In the general schools seen by Education Department this is pro-
posed to be . done. 

Ashram Schools: 

5.71. The number of Ashram Schools established till the end of 
the 4th Five Year Plan period has been stater\ to be as follows:-

~  Sevashram-28 (Primary). 

(ti) Ashram School-34 (M.E. Standard). 

(iii) High School-40. 

It has been added that during the period from 1974-75 to 1979-80, 
21 new Residential Sevashrams were establisher\. 10 Residential 
Sevashrams were upgraded to Ashram Schoolos. 18-Ashram Schools 
were upgraded to High Schools. 11 new Ashram Schools were 
opened. 

Student Hostels: 

5.72. It has been stated that 908 hostels were working at the end 
of the Fourth Plan and caQacity of these hostels were 14,050. Out 
of which capacity of boys hostel is 12,580 anr\ the capacity of girls "-
hostel is 1470. Details about the hostels opened during the period 
1974-75 to 1979-80 for boys and girls is given below:-

No. of hOlltels 
~  _ 

Capacity 

Boys Girls Boys Girls 

1974-75 . 13 17 240 4110 

'975-76 20 17 310 410 

G 30 110 

1977-78 15 4 goo 80 

1978-79 2 44 880 1020 

1979"80 3 18 . 100 540 -. 
~ 56 68-, 1)80 1680 

5.73. The representative of the Government of Orissa has admitted 
. during evidence that primary school going chtldren have to cover 
long ~  In the Sixth Plan the emphasis will be on pre-
primary, edUC'lltion at the village level and also to provide reoaidential 
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primary education. The drop-out rates are also very high--BO to 
90 per cent at the primary stage. The Government of Odea are 
trying to provide residential school facilities in lIome of the low 
literaey pockets at the primary stage. 

5.74. When the Committee pointed out that to· achieve the targets 
in education, more residential schools and hostel facilities would 
have to be provided, the representative of the Planning Commission 
has staten as follows:-

"Opening of residential schools-Ashram schools-is very 
costly. There is one other problem. You take away a child 
from the family environment. In some cases this causes 
emotional disturbance to him and the family. We do not 
really want children to be uprooted early from the 
families. Education to the extent 'Possible, within the 
village in the early stages can be taken up. In such an 
event, individual anjustments may also be made. I agree 
that communication difficulties are there in some areas 
wliere it is necessary to open up schools for giving this 
type of education to the tribal cbtldren. Besfde5, the 
teachers may not also be famUiar with the areas. These 
problems are there." .... 

5.75. In this connection, the representative of the Ministry of 
Home Affairs has stated that in the Sixth Plan they have given 
high priority to education. They are trying to find out the cWftciency 
in the number of primary schools in the tribal areas ann they will 
make up thie in the 6th Plan. The Residential Schools are a costly. 
affair and as such, they intend to have more of hostels to minimise 
the difficulties of the children coming from far off areas. 

5.76. When asked why two Departments i.e. one Education nnd 
the other Harijan and Tribal Welfare Department, were engaged 
in educational activities in the State and why this subject was not 
transferred to the Department ot Education, the representative of 
the Planning Commission has stated as follows:-

''What is happening at present is that the Tribal Department 
is putting up Ashram Schools and the Education Depart-
ment is putting UIP other schools. In this regard, they 
should coordinate. Suppose a partfcular area needs 
Ashram Schools then in that area other schools need· not 
be put up. We have also been emphasising that the norma) 

~  activities should be modiftAd in accornan('e 
with the needs of the tribal areas and only expenditure 
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for all the extra requirements must be met from the 
tribal budget. If the Ashram School is required In a 
particular area, the eXipenditure for that should not be 
met from the tribal budget but from the Education Depart-
ment allocations for the school facilities." 

5.77. The representative of the Government of Orissa has stated 
that there should be coordination between the two departments and 
the technical supervision should rest with the Education Department. 
The Harijan and Tribal Welfare Department should provide, to the 
extent posSible, residential schools. With regard to transfer of 
education to one Department, he has added that this was considered 
by the State Government and the decision was to maintain status 
quo. 

5.78. The Committee note that during the period from 1974 to 
1979, the number of educational institutions ill the sub plan area 
has risen from 9,933 to 11,979 at the primary stage, from 975 to 1679 
at the middle school stage and from 390 to 409 at the secondary 
stage. The Committee are, however, perturbed to note that the 
achievements in improvement of literacy among tribals is far from 
satisfactory. The rate of literacy in suh plan area is 12.79 per cent 
as against 26.2 per cent for the State as a whole, among male triballl 
only 1 ~ per cent and female trihals only 2.6 per cent. Out of 100 
tribal students enrolled in Class I only 10 read in Class V and 4 in. 
Class XI. The Committee are not interested in the opening of a 
large number of institutions over a period of time, but in the results 
they actually achieve. The Committee, therefore, suggest that in 
order to improve the educational standard of the trlbals, result-
oriented prOgrammes should he taken up so that the money is well 
spent and does not go waste. In the long run, the real test whether 

the education policy in Sub Plan area has been successful or not 
is to be judged by the fact whether the tribal population has become 
literate vis-a-vis the non-tribal population in rest of the State and 
they are able to join the main-Rtream of society. 

5·79. The Committee suggest that while planning school buildings 
in the tribal areas necessary provision should be made for construct-
inC laboratories, libraries, teachers' quarters etc. even at a later 
stqe if the Bmitation of funds does not permit their construction 
Initially. The Committee recommend that in sparsely populated 
areas Ashram schools or residential schools should be provided and 
in less sparsely populated areas, hostel facilities should be provided. 
Besides eiving scholarships, stipende, free text books etc. to students, 
Government should also coneider the desirabUity or giving some 
monetary incentive to the tribal parents so that they do not feel the 
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" absence of the child from home to attend to their domestie ehores 
or to earn a paltry sum of money. The Committee hope that these 
measures, if taken sincerely, will help reduce the rate of drop outs 
at various stages of education which is very hirh at present. 

5.80. The Committee also sUliest that in order to bridle the I'IlP 
between the Hteracy level of non-tribals and tribals the elementary 
education should be given the highest priority under the Mlnlmum 
Needs Programme in the Sixth Five Year Plan ensuring that eac:b 
tribal child gets the facility of primary education in his own vill.,e 
and it should not be necessary for him to cover any distance for the 
purpose. Likewise a massive programme for adult education among 
tribals should also be launched. 

5.81. The Committee also recommend that curriculum of school 
education in the tribal areas should be suitably modifted, 80 th.t 
the tribal students arc able to earn their livelihood after completing 
their education in school. The Committee also surrest that the 
educat"d tribal youth should be encouraged to join the teaching 
profession and they should be posted as teachers in tribal areas to 
enable them to. play their part in propa,ating and spreading edu-4 
cation  among thei.. brethren and inculcate in them the desired 
interest and love for education. 

~  The Committee fail to understand why two separate Depart-
ments i.e. the Education Department, and Harijan and Tribal Welfare 
Department, are doing the same type of work in the field of education 
in tribal sub-plan area of Orissa. The Committee feel that two de-
partments doing the sam .. type of work leads not only to confusion 
but also to lack oi coordination. .In order to avoid such divided res-
ponsibility between them, the Committee surgest that only the De-
partment of Education should be made responsible for the imple-
mentation of various programmes relating to education in tribal arelll'l. 
The expenditure on Education Ifor Ashram Schools should not be made 
from the budget of tbe Tribal Welfare Department but from the 
budget of the Education Department. 

D. Health Services 

5.83. It has been stated that the tribal areas are lagging for behind 
in respect of health servi('es. In some of the areas special health 
hazards like tuberculosis, leprosy, veneral diseases, yaws, etc. con-
tinue to shake the vitality and reduce the longevity of tribal com-
munities. During the period from 1976-77 to 1979-80 an amount ot 
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Rs. 1160.SO lakhs have been utilised out of pooled resources in the 
Sub-Plan area fOr providing 12 Mini Health Centres, 5 ten-bedded 
T.B. Ward, one Mobile Health Unit, one Maternity Centre, 4 Up-
graded Primary Health Centres, 2 Dispensaries, 35 Hospitals and 
Dispensaries. 

5.M. As regards the health services in tribal areas, the Planning 
Commission has stated in the guidelines issued_by them to the 
States during Fifth Five Year Plan for preparation of Tribal Sub-
Plans that the geographical spread and extent of benefit of the 
existing health facilities should be reviewed. The strategy for ex-
tension of health facilities during the Fifth Five Year Plan should 
be spelt out with a view to a better geographical distribution of the 
curative centres, "adequate provision of medicines, programme for 
tackling special health problems of the tribal areas including eradi-
cation of communicable diseases.. As in other areas, for maximising 
the programme impact, it will be necessary to integrate the health 
programmes with programmes of family planning and nutrition· 
Special institutional frame like mobile dispensaries or task forces 
should be developed wherever necessary. 

5.85. In the guidelines issued by the Ministry of Home Affairs 
for preparation of Tribal Sub-Plan 197P-83 it has been stated that 
an effective programme of preventive ~  care should be taken 
up to saturate the tribal areas during the Sixth Plan period. Curative 
medical centres should be evenly distributed geographically so that 
every pocket of about 10,000 population has the benefits of one 
centre with a qualified doctor. The Committee desired to know how 
many ctrrative medical centres have been established in the Inte-
grated Tribal Developmnt Projects in Orissa during the period 
1974-1980. It has been stated in a note furnished to. the Commit-
tee that twenty-seven new medical institutions (Curative Medical 
care) have been established in Tribal Project areas during the 
period 1974-00 besides upgrading 5 existing Primary Health Cen-
tres and conversion of 8 dispensaries into bedded hospitals. 

5.86. In reply to a question it has been stated that the average 
population covered by one medical institution in Tribal area is 
20,000 (according to 1971 census). For establishment of one medical 
institution for every 10,000 population in Tribal area additional 279 
institution.q are required. Each medical institution requires 0.35 
lakbs under recurring and 3.00 lakhs under non-'recurring. Accord-
ingly, B.s. 97.65 lakbs under recurring and Rs. 837.00 lakhs under 
non-recurring Me required for establishment of additional 279 medi-
cal institutions in Tribal areas. 

, 
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5.87. As regards the special diseases in the tribal areas of Orissa 
which deserve immediate attention, it has been stated that Yaws is 
a disease which is prevalent in the tribal regions of the State. ~  

a view to conduct the survey, r..esurvey and to detect the cases-for 
treatment four Antiyaws Teams are functioning in the State. These 
team are shifted from one district to other district after completion 
of work of the district. After shifting of the team from the district 
the cases are followed up by tPe medical officer of the Primary 
Health Centre of the area concerned. 

5.88. Asked whether there was any shortage of doctors, nurses, 
etc. in Primary Health Centres, Sub-Centres and Hospitals located 
in tribal areas covered by Sub-Plan, it has been stated that there is 
no shortage of doctors in Primary Health Centres, hospitals located 
in tribal areas but there are shortage of doctors in other medical 
insitutions in tribal areas such as, dispensaries, Mini Health Centres 
an Mobile Units etc. 

There is no shortage of staff in Sub-Cenkes. However, there is 
shortage of Nurses in some hospitals in tribal areas. 

5.89. The Committee regret to note that tbere is shortaee oil doe-
tors and also of Nurses in the medical institutions in trib.1 areu 
such as dispensaries, Mini Health Centres and Mobile Health Units 
etc. The Committee recommend that all the medical institutions 
in the Sub-Plan area should be provided with qualified doctors and 
nurses. if necessary, by giving them incentives so that proper medical 
care is provided to the tribal. of the area. The Government should 
also easure that essential medicines are made availahle regularly to 
these institutions located in remote areas. 

5.90. The Committee feel that there is substance in the guidelines 
issued by Ministry of Home Affairs that in Trihal Sub-Plan Cura-
tive medical centres should be evenly distrihutPCi 80 that every 
pocket of 10000 population has one curative medical centre. 

The Committee hope that the State Governmel1t will take neces-
sary steps to set up maximum number of medical centres in the 
tribal areas during the Sixth plan period althollgh due to financial 
constraint the estimated target of 2'71 additional centres in tribal 
area might not be achieved. 

E. Communitation 

5.9l It has been stated that as against the all-India average of 
16.00 Kms. of road per 100 Sq. Kma. Orissa has only 8.60 Kms. The 
position in the Sub-Plan area is still worse. Most.of the Sub-Plan 
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area is isolated for want of communication. Due to the undulating 
-terrain, the expenditure on construction and maintenance of road 
is very high. 

Since roads are not in the core sector, very limited allocations 
have been made available under the Five-Year Plans with the 
result th.at even the existing roads could not be maintain properly. 
The requirement for Minimum Needs Programmes was estimated 
at Rs· 180 crores during the Fifth Plan whereas the outlay was only 
about 10 per cent of this cost. However, with the lim'ited resources 
available till the end of March 1980 a total of 1579.50 Kms. have 
been constructed to provide communication facilities to the sub-
Plan area. In addition with the special Central assistance 164 small 
road projects, 7 big road projects and 81 cause-ways have been 
taken up. . 

5.92. It has been further stated that Orissa is one of the States, 
whose Tribal population is considerable. Socio-economic develop-
ment is mostly dependent on providing ~  communication 
in Tribal 'areas. Railway Communication in Tribal Areas comes to 
approximately 4.65 Kms. per 1,000 Sq. Kms., against the state 
average of 15 Kms. and all India average of 18 Kms. per 1000 Sq. 
Kms. There are vast areas in Tribal Sub-Plan Area which are not 
covered by the Railway net work. Hence the only alternative left 
is to provide greater communication facilities to improve the lot of 
tribals. The allocation during the various Five Year Plans for road 
work have been meagre and inadequate. The position 'in Tribal 
Areas has been such worse. lit has been roughly assessed that re-
quirement of funds for improvement of the net work of roads in 
Tribal Areas will be of the order of about .Rs. 150 crores. The 
annual outlay fOT the 'l'oads under PWD (P&B) wing is generally 
·of the order of Rs. 4 to 5 crores of which the flow to Tribal Areas 
is about 30 per cent. At this rate, improvement and development 
of road net-work in Tribal Areas will take inO'l'dinately long time, 
untill and unless the allotments are substantially augmented. 

5.93. In this connection, in the guidelines issued by the Planning 
'Commission to States dUring Fifth Five Year Plan for preparation 
of Tribal Sub-Plans, it has been stated that the flrst task in tribal 
8'l'eas is to connect the important markets and growth centres with 
the state and district roads within the next plan period. The sub-
plan should clearly outline the policy for phasing of the rural roads 
programme on a functional basis. The first requirement will be to 
'make the m&'l'kets and growth centres approachable by jeeps during 
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the rainy season within the first year or two. '1be strategy of road 
construction therefore will have to be considerably different from 
that for the general developed areas. 

5.94. When asked about the average road length per 100 Sq. Kma. 
in the sub-plan area in Orissa, it has been stated that the approxi-
mate road length under the PWD«P&B) wing in the Tribal Sub-
Plan area is 6231 Kms. The average road length under PWD(P&B) 
wing per 100 Sq. Km. in the Sub-Plan area works out to 9.09 Km., 
and the average road length under PWD(P&B) wing for the State 
is 10.41 Kms. per 100 Sq. Km. It may be mentioned that the com-
munication net-work of roads in the State (including Sub-Plan 
area) is under the control of difterent agencies. Statistics pertain-
ing to the other agencies are not readily available. 

5.95. The Committee desired to know the total length of fair 
weather roads and total length of all weather roads in the Sub-
Plan area in 1974 and how far the mileage had increased at the end 
of 1980. It has been stated in a note furnished to the Committee 
that the total length of fair weather roads and total leQgth of all 
weather roads in Sub-Plan area in 1978 are not available. The ap-
proximate mileage of all weather roads was 4014 Km. and the 
length of fair-weather roads was approximately 2216 Km. by the 
end of 1980. 

5.96. When asked about the agency at the State level to watch 
implementation of road construction schemes in a coordinated 
manner, it has been stated in a note furnished to the Committee 
that Road Development work under the Works Department is watch-
ed for its implementation by Roads and Bridges and National High-
way and Project Wing under the Coordination of Works Depart-
ment. Roads under other agencies are looked after by the con-
cerned Departments. So far as the Sub-Plan area is concerned 
implementation of road development programme ios watched by the 
Standing Committee constituted by Government in the Harijan and 
Tribal Welfare Department. 

5.97. In reply to a question, the representative of the State Gov· 
ernment has stated that some roads are black-topped. Generally 
the roads are under the classification of other district roads but not 
like the National highways. 



86 

5.98. When specifically asked to tell the number of tribal ~ 

which had been connected with roads, he has stated as follows: 

"Actually We have provided roads on the basis of the concept 
of inter-connecting the various areas. We have not gone 
by the total number of villages which will be benefited 
by the construction of these roads." . 

5.99. The representative of the Government of Orissa explained 
the strategy in road development in tribal areas as follows: 

"About road development, the strategy would be to develop 
the rural roads, connect important markets, and provide 
wooden bridges, to economise things." 

5.100. When the Committee suggested that Earth Roads should be 
constructed in the Tribal areas by the Forest Department as the 
capacity of PWD Department to construct roads was limited and 
there was no paucity of staff in Forest Department, the representa-
tive of the Planning Commission has agreed with the suggestion 
and added that in Planning Commission they have been emphasis-
ing that the whole approach to the technology in the ~ areas 
should be such that it brings them minimum redress in road6. One 
cannot wait till PWD specification of roads are made. So cheaper 
roads on all types of bridges should be constructed. 

5.10l. When asked about the action taken by State Government 
on the Shilu AO Committee recommendation that the Keonjhar, 
Paradeep and Phulbaru districts should be connected by Railway, 
the representative of the Government of Orissa has stated that there 
was a proposal to connect the Gonasika areas of Keonjhar district 
with the railway line. But in certain other areas, though there was 
a demand, the State Government had not been able to justify or the 
railway authoritfeo;; had not been convinced. 

5.102. The Committee are distressed to note that the roads have 
not been included in the core sector and very limited funds have 
been allocated to the State Government of Orissa under the Five 
Year Pan with the result that even the existing roads could not be 
maintained. The Committee fail to understand as to how in the 
absence of proper road communication facilities, the tribals will be 
able to get a fair price for their produce and how far the protective 
measures adopted by Government against exploitation of tribals-Ciii 
be enforced effectively, The Committee -recommend that more funds 
should be provided by Government of India under the Minimum 
Needs Programme for construction of Roads in the Tribal areas. 
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S.102A. The Committee need hardly stress that the tribals sub. 
plan area should be covered by a net-work of roads connecting the 
block headquarters, sub-divisional headquarters and district head-
quarters with market and other growth centres and Government of 
Orissa should give the highest priority to this programme. While 
implementing the programme of constructitlll of roads, Government 
of Orissa should ensure that bridges are also provided on the roads 
wherever these are ~  

5.103. The Committee are at a loss to understand as to why pro-
per statistics about the total length of all-weather roads and fair-
weather roads ill the sub-Plan area in 1974 are not available with 
the State Government. The Committee are of the view that in the 
absence of such basic data it is not possible to make a realistic assess-
ment abo!Jlf; the progress in road construction effected during the 
sub-Plan period 1974-80. The Committee, therefore, suggest that 
the State Government of Orissa should make appropriate arrange-
ments immediately to set up a monitoring Cell at the State level 
for the compilation and m:tintenance of statl'ltics relating to develop-
ment programmes in the Sub-Plan area. The Committee need hardly 
stress that even though tbere are many agel1.cies for construction 
of different types OIf roads, each such agency sbould be required to 
send half-yearly returns to the Monitoring Cell lIhotit the progress 
made in construction of roads under their charge. 

5.104. The Committee suggest that construction of roads in forest 
areas should be the responsibility of the Forest Department as these 
roads help in the development of forests and moreover th., PubUc 
Works Department has limited capacity to cOlUltruct road" in the 

remote tribal areas. 

5.105. The Committee also suggest that Government of Orissa and 
the Ministry of RaUways (Railway Board) should undertake a joint 
survey to find whether any specific areBS under Tribal Sub-Plan can 
be linked by rail with the main markets and growth centres keepinc 
in view the prospects of economic development of thete areas. .In 
the Committee's opinion the quetltioQ of earning revenue by Railway. 
in the immediate future should not eclipse the main issue of eeono-
mic prosperity of the tribal people. 

F. Credit and Marketinl' 

5.100. The Committee have been informed that the main reasOns 
of the poverty of the most primitive tribals have been identified to 
be not only their pre-agricultural levels of technology and modes 
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of living but also their exploitation by petty traders and ~ 

lenders. They are exploited at the time of marketing their produce 
as also purchasing their basic needs when throw-away prices are 
offered for their sales but exhorbitant prices are charged for their 
purchases, which mainly takes the form of barter exchange as the 
tribal economy especially in remote inaccessiable areas is non-mone-
tised. Essential consumer goods that the tribals require as also agri-
cultural and forest produce that the tribals produce or collect, are 
exchanged with commodities like salt, tobacco, condiments, trinkets, 
sundry agricultural commodities etc. in 'Hats' or village markets 
which sit periodically. The ~  income expenditUTe pattern 
of the tribals, their lack of saving habits as also t1)e ecological sett-
ing where the primitive tribals live, create basic imbalances and 
these are further aggravated by tribal habits, customs and ritual 
patterns which require sacrifices on each occasion, like marriages, 
births, deaths, diseases, pujas, etc. The tribal thus needs the village 
markets for bartering his produce and loans for ~  produc-
tion, personal consumption and to meet obligatory expenses for socio-
cultural functions. The money lenders-cum-traders come in handy 
and appropriate most of the tribal produce. They keep the tribals 
away on the one hand from contact with larger markets outside 
where they could get better price and on the other hand, through 
their involved system of money-lending and maintaining accounts 
make the tribals perpetually indebted. 

5.107. It has, hence, been recognised that the socio-economic 
progress of people in the tribal areas has been retarded by indebted-
ness, exploitation by outsiders and land alienation. Subsistence 
economy has been practised by generations with the result that 
it has left little savings. The trlbals has, therefore, had to borrow 
money from the money-lenders at high rates of interest for his pro-
duction and consumption needs which left him in a state of perma-
nent indebtedness, even in a state of being bonded to the money-
lender. He has further been a prey to the viles and exploitation of 
the middlemen and the trader in respect of hios agriculture produce 
minor forest produce, consumer needs, etc. 

5.108. The distressful milieu in which the tribal fiitds himself 
has to be relieved through various ~  measures. In the first 
instance, his production and consumption needs have to be attended 
to; agri.cultural inputs like seeds, fertilisers have to be supplied. 
These two measures would put him on economic feet.  His market-
ing needs have to be serviced. It has to be ensured that whatever 
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he produces in agriculture or gathered in the forest brings him 
adequate return. Thirdly, he has to be saved from the trader and 
merchant who charge him exorbitantly for his consumer needs like 
food-grains, grocery, cloth etc. and fleece him in procuring from 
him his produce. 

5.109. The Bawa Committee appointled by the Government of 
India to study the question of framework of cooperative structure 
for the tribals went into the question in detail and recommended 
several measures. Basically, they haVe recoIIU\lended that a tribal 
requires a package of services, the main components of which are 
credit (production as well as consumption credit) supply of seeds 
and other agricultural inputs, supply of consumer goods and market-
ing of both agricultural and minor forest produce. These activi-
ties constitute the major area of exploitation of tribals. The 
coope!'8tive structure should, therefore, provide integrated credit-
cum-marketing and other services to the tribals. Furthi!!", a tribal 
should not be required to approach too many institutions for assis-
tance. The primary society which deals with individual tribals 
should provide the important services required by him, namely, PI"o-
vision of short and medium term production credit and consumption 
credit to be recovered fropt sale of minor forest produce, distribution 
of inputs and consumer goods, marketing of minor forest and agri-
cultural produce. These services should be organised at Hat level 
as a tribal comes to the Hat periodically. 

5.11'0. After careful consideration of the recommendations of the 
Bawa Committee, the State Government decided to establish Large-
Sized Multipurpose Societies(LAMPS) in tribal areas. So far 223 
LAMPS covering 118 Blocks have been organised with a view to 
provide production and consumption credit, marketing facilities for 
forest and other tribal agricultural produce. Out of these 223 
LAMPS, 46 LAMPS are Block Level LAMPS and 177 are small 
LAMPS, and 453000 members have been enrolled. During the period 
for organisation of these LAMPS under the following items: 

(a) Share Capital. 

(b) ~  Subsidy 

(c) Working Capital 

(d) Con..truclion ofROdowIlS . 

(R." in Lakh.) 

~  

73"::/' 
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(e) R.epairs ofGodoWIlli 

(f) Ttanaport Vehicles 
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(g) Share Capital for procurement ofseeds 

(b) Improvement of Hats 

(i) Output subsidy 

(j) Training of 8taff 

IlO .00 

:2.00 

6.00 

253,934 ----_._,------
5.111. The Orissa State Tribal Development Cooperative Copora-

tion was set up in the year 1972. The main objectives of the Corpora-
-tion, as per its regist.ered bye-law are: 

(i) to purchase the surplus agricultural produce of the tribals 
and minor forest produce collected by them and to arrange 
for their marketing in the best possible manner. 

(ii) to supply essential commodities and other consumer 
goods to the tribals according to their need through fair 
price shops opened in the tribal areas. 

5,112. To fulfil the above objectives, the Corporation ~  a 
massive programme for collection of surplus agricultural produce/ 
minor forest produce and for distribution of essential commodities! 
consumer articles througP Fair Price Shops/ The progress achieved 
during the period 1972-73 to f 1979-80 in this regard is indicated in 
the table below: - '\ 

.. -."-.. -.. -----.. ~ ... -. --.. ---

'Year ViaIue of surplUll Value of Minor 
agricultural produce Forest Produce 
handled. handled, 

1972-73 44'g6 111'97 

~9  123'97 62'39 

1974-75 229'()() 48'25 

297S-76 gIl'31 33'81 

1976-77 93'61 76'07 

1977-78 110'93 49' 15 

1978-79 165'15 7" 52 

1979"& Jig' 55 54'34 

Value 0{ Comutner 
goodl and euCll1ial 
commodities handled 

(Rs, in lakhs) 

44'60 

93'00 

15" 57 

:26:2'63 

:260,83 

20:;'31 

101' 77 

195'39 
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5.113. During 1979-80, the State Government decided that all 
Fair Price Shops in the Tribal Sub-Plan area should be transferred 
to the LAMPS. In pursuance of this decision, with effect from 
1-1-79, out of 282 Fair Price Shops managed by the TDCC, 240 Fair 
Price Shops have been transferred to the LAMPS. Of these 42 Fair 
Price Shops functioning at present under direct control and manage-
ment of the TDCC, 18 are located in Urban areas, 15 in non-Sub-Plan 
areas and the rest are in Tribal ~  areas. 

5.114. In pursuance of the decision of the State Government the 
T. D. C.  C. has been entrusted with the responsibility of implementing 
the distribution scheme and other commodities in the sub-plan areas 
for which it has been declared as Apex organisation with the LAMPS 
as its primaries. For this purpose, all the 220 LAMPS out of 223 
LAMPS have been affiliated to the Corporation, wholesale ~ 

tion of edible oil, controlled cloth, Janata cloth, ~  products, 
non-controlled textiles, concessional papers,' exercise note books, 
kerosene oil, sugar, soda, Hindustan Lever Products, i.e. soap/deter-
gent, Dalda and other consumer articles haVe been undertaken by 
the TOCC. 

5.115. The main items of surplus agricultural produce/minor 
forest produce handled by the TDCC are listed below: 

(a) Agricultural Produce 

(1) Cereals-Rice, paddy, maize, jowar, bajra, etc. 

(2) Millets-Ragi, Suam, Koda, Gurjl etc. 

(3) Pulses-Blacqram, Greengram, horsegram, hillgram. 

katting, Jhudunga (Aunnerbean) round bean etc. 

(4) Edible oil seed-Mustard, gingelly, niger, castor etc. 
", 

(5) Spices & condiments.-Turmeric, ginger, etc. 

Broadly speaking the marketing season for agricultural produce 
in tribal areas is from November to April. During this period surplus 
agricultural produce are produced by the different branches. For 
this, number of pW'Chasing centres are set up in the village hats and 
other interior areas. Of late, the procurement of agricultural produce 
at the primary level is being done both by the LAMPS supplement-
~ by direct purchase made by the Branches. Procurement is done on 
the basis of the rate approved by. the Managing Director trom time 
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to time. Commodities procured are pooled and brought to the Branch 
godown or convenient centre for the purpose of storage/packing. 

(b) Minor Forest Produce 

5.116. Non-edible oil seeds like Kusum seed, Neem 'Seed, Karanja 
seed, Mabua seed and sal seeds, sabai rope, Mabua flower, sal rosinr 

Sunari' bark, Kusumi Lack, gums, Tamarind, hill brooms, reulfiaser-
pentina, myrabolane, Nux-vomica, charseed, sialifibre etc. 

5.117. The Corporation holds lease of minor forest produce from 
Government for different Forest Division and Ranges. Therefore, 
certain items of minor forest produce like Tamarind, hill brooms, 
mahua seeds, etc. are collected on a largescale. Every effort is made 
to collect the same by paying fair and reasonable price to the tribals. 
There are also similar items like sialifibre, gums of different types 
which are found scattered in tribal areas. Even then the field staff of 
the Corporation make efforts to collect these items from the interior 
areas during the season. The LAMPS in Koraput district which were 
functioning as Forest Marketing Society previously have acqUired 
experience in collecting minor forest produce and as such a policy 
decision has been taken to procure minor forest produce through the 
LAMPS and for this purpose necessary agreement are being made. 

5.11S. The Corporation makes efforts to purchase surplus agricul-
tural commodities and minor forest produce direct from the tribals 
as far as possible so as to eliminate the middleman. Besides, strict 
instructions are issued to the field staff to purchase commodities by 
correct weighment at the village level. Following the purchase ope-
rations of the Corporation, the tribals are becoming gradually con-
cious of the standard weights and measures and the activities of the 
middleman who used to cheat the tribals by using fraudulent weights 
and measures have been arrested to a great extent. As regards price 
paid to the tribals sometimes the Corporation has to adopt a policy of 
price support so as to prevent distress sales of commoditi0.i. For 
instance in 1975 when there was a short fall in the Mahua flower 
market and there was no purchase the Corporation offered price 
support and made large scale purchase of Mahua flower at the rate 
of Rs. 40.00 per quintal. 

Produce of sale a.nd marketing intelligence 
5.119. M03t of the commodities handled by the Corporation feature 

in inter State trade. For this purpose, the TDCO maintains 
proper liaison with National AgTicultural Marketing Federation, 
other industrial concerns and wholesale merchants of the metropoli-
tan markets. Regular market mtelligence is collected and stocks are-



93 

sold to different pUl"Chasers .by negotiations at ~ rates. For 
the last 2 yearl, GovemmaQ,t of India have allowed export ot niger 
seeds outside India through the NAFED. The said Federa.tiDn pur-
chued through the T D.C C and other Cooperatives and for this 
purpose an agreement has been made with NAFlID. In 1978-79, 900 
tonnes of niger seeds were supplied and in 1979-80 another 1000 
tonnes were supplied to NAFEO for export purp06eti1. The Corpora .. 
tion has also found an export outlet for tamarind and there has been 
export of tamarind to Baghdad (IrJq) through the Iraqi State Com-
pany for Food stuffs Trading, Calcutta. Last year, abaut 1000 tonnes 
of tamarind were exported. This export deal offered good scope for 
employment of large number Of tribal population including women 
for a period of 2 to 3 months. They are engaged in cleaning, pack-
Ing of tamarind in polythene bags PS per the specification given by 
the buyers. Possibilities of exporting turmeric outside India through 
the State Corporation are being explored. 

5.120. In the guidelines for preparation of Tribal Sub-Plan 1978-83 
issued by the Ministry of Home A1f.airs to the States it has been 
stated that credit and marketing ~ ~  given the highest 
priori ty in the Fifth Plan. Necessary infrastructure haa been 
built up at the ground level. This programme will have to be 
consolidated during the Sixth Plan. The Committee dearirvd to 
lmow the details of the credit and marketing facilities for which 
necessary infrastructure had been built up during the Fifth Plan 
period in Integrated Tribal Development Areas in Orissa. It has been 
stated in a, note furnished to the Committee that during the 5th Plan 
period 223 LAMPS have been organised in the Tribal Sub-Plan areas 
to meet the credit and marketing needs of the tribals. Necessary 
financial assistance has been provided to these i1'1'3titutions for their 
proper functioning. The LAMPS are not only providing short-term and 
medium-term agricultural credit to the trtbals, they are also pro-
curing minor forest produce and agricultural produce from the tr!-
bals as-llgents of the Tribal Development Corporation which is an 
apex society at the State level for the purpose of marketing of agricul-
tUral produce and minor forest produce. Besides this the LAMPS also 
supply consumer articles at reasonable rates. They have been ins-
tructed to obtain the supply of consumer articles from the branches 
Of Tribal Development Cooperative Corporation. 

5.121. In order to provide short-term and medium-tenn agricul-
tural credit to the Scheduled Tribes they have to be enrolled u 
members of the LAMPS. The tribals are not in a position to deposit 
the requisite share capital for availing of the agricultural loan. 
Hence Rs. 1)2.36 crores have been sanctioned to the LAMPS as share 
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capital loan to be disbursed to the tribal members as loan to enable 
them to deposit as share capital in the LAMPS. This share capital 
loan recovered from the tribal members of the LAMPS out of the 
~  proceeds of the minor forest produce during a period of 2 to 3 
years. There are 46 Block Level LAMPS and 176 small LAMPS in 
the State. A target of investment of Rs. 10.00 lakhs in respect of 
each Biock level LAMPS and Rs. 5.00 lakhs per year in respect of 
small LAMPS for investment as short-term has been fixed during 
the plan period. The target fixed for medium-term for Block level 
LAMPS is Rs. 3.00 lakhs per year and that for small LAMPS is 
Rs. 2.00 lakhs. 

5.122. The scheme for the LAMPS also envisages proVlslons of 
consumption credit to the tribal population but the Reserve Bank of 
India are not agreeable to reimburse the finance for this purpose. 
Hence the Orissa State Cooperative Bank has agreed. to finance 
Rs. 20.00 lakhs from out of their own funds. 

5..123. As already stated above the LAMPS are to operate as 
Agents of the TDCC for the purpose of marketing of minor forest 
produce and agricultural produ ~  The procurement operation of 
the minor forest produce and agricultural produce will be as PeT the 
targets fixed by the TDCC. The level of procurement of agricul-
tural produce and minOT forest produce during the last 3 years by 
the LAMPS is given below:-

Year Value of Agricultural Value of minor 
produce procured. forest produce pro-

cured. 

~

100'06 

1979-80 811'06 8·SS 
----_._-._-_._ .. ------

It ~ be seen from the statement above that itlere was a drop 
in the procurement of minor forest produce by the LAMPS during 
the year 1979-80. This was due to initial diffieulties for adequate 
coordination between the LAMPS and TDCC. With the develop-· 
ment of better coordination the procurement operations of minor 
forest produce are expected to be improved during the sixth plan 
period. 
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5.124. At present the cooperative are handling consumer business 
of about Rs. 45.00 crores; out of which the LAMPS have handled a 
consumer business of Rs. 6.()0 crores. A target of Rs. 250 crores has 
been fixed for consumer business in the state by the end of Sixth 
Plan, out of which the LAMPS expected to handle about 126 per 
cent (Le .. 30.00 crores) by the end of Sixth Plan. 

5.125. When asked about the unit for determining the benefits 
going to the people from LAMPS for other Cooperatives, the repre-
sentative. of the Govrnmnt of Orissa has stated during evidence 
that in Orissa there 21 projects lmown as Integrated Tribal Deve-
lopment Pfojects. Each of these projects is composed of a number of 
blocks. Government are trying to see that the Integrated Tribal 
Developmnt Projects are co-terminus with other sub-divisions. Ever 
since the LAMPS came into being, they were supposed to be co-
terminus with the blocks. But subsequently, it was found that it 
would be too wide an area for the LAMPS to cover. It is felt that 
some branches can be set up at some convenient places of different 
Blocks. 

5.126. The Committee desired to know whether the accounts of 
the Tribal Development Corporation have been audited since Its 
constitution. I,t has been stated in a note furnished to the Committee 
that the audit for the period 1972-74 (when the organisation was 
named the Orissa State Tribal ~  Cooperative Society) 
was entrusted to Chartered Accountants in January, 1975, with the 
stipulation tha,t audit should be completed by May, 1975. But despite 
the lapse of time, the Chartered Accountants have not yet completed 
the job. Audit for the succeeding years has not been allotted so far 
since the Auditors will not be able to take up the work relating to 
the later years unless the audit report for the previous years are 
available. 

5.127. In this connection, the representative of the State Govern-
ment has stated during evidence that the audit has not been com-
pleted so far. They have employed commercial auditorl far this pur-
pose. Perhaps there! were some difficulties in regard to the availa-
bility of records. 

5.128. In reply to a question, it has been stated that the working 
of the Corporation is monitored by tile Managing Committee which 
meets periodically and reviews the performance. Apart from the 
Managing COmmlttee, there is no other State Level Committee to 
monitor the work of the Corporation. Recently, however, the Plan-
ning Coordination Department have been entrusted with the ~ 

tiOD of the perfonnance ot the Corporation. 
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5.129. Asked whether any official probe has been made into the 
wOIlking of the Corporation, it has been stated that in a ResolutioIl 
No. 15689/TRW, dated 12-6-75 the State Government appointed a 
committee headed by Sri Guru Charana Nayak, MLA to review the 
working of the Corporation and to assess to what extent the Corpo-
ration has been able to discharge the functions entrusted to it. The 
~  the Committee which was submitted in May, 1976 is under 
consideration of GQvemment. 

5.130. Asked whether any case of embezzlement by the Managers 
of LAMPS had come to the notice of Govt., the representative of the 
State Government has stated during evidence that there will be 
some cases because they handle a lot of cash for  purchase of minor 
forest produce; they also advance loans. Coopera,tive Organisations 
are not generally free froll1 cases of misappropriation embezzlement 
and all that, whatever is generally true of a Cooperative organisations 
would also be true of the LAMPS to some extent. He ha.s, however, 
added that so far they have not come across any case of embezzle-
ment. These are 1~  out at the time of audit. 

5.131. In this connection, the repTsentative of Minishtr of Home 
Mairs has stated as follows:-

"The LAMPS Managers are quite free; their work is not super-
vised. I asked one LAMPS Manager as to who was his 
Immediate boss, and he said, "No, we do not have any im-
mediate boss." 

5.132. In repy to a question, the representative of State Govern-
ment has stated that Managers of the LAMPS are generally the offi-
cers from the Cooperative Department on deputation. They are offi-
cers of the rank of Senior Inspector of Cooperative Societies or Sub-
Registrars. 

5.133. As regards the supervision of the LAMPS, he has added 
that thera is two types of supervision. In regulatory matters, it is 
the representative of the Registrar of Cooperative Socities who does 
the work. Also the Finanocing Bank-the CentTal Cooperative Bank 
or the Commercial Bank-is also supposed to supervise their work-
ing. In Orissa, the IDCC, whicliprovide.; credit fQf marketing, is 
also supposed to supervise the work of LAMPS on the marketing 
side. 

5.134. In this connection, the representative of the Ministry of 
'Home Affairs has added that the Project level, there is a Committee 
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looking into it. The line of inspection is from tbe a.gistrar of Co-
operative Societies downwards namely, the Registrar; the l>eputy 
Registrar, the Assistant Registrar, the Cooperative Inspector etc. 
LAMPS are subject to inspection by this line of hierarehy. In addi-
tion, audit is also conducted. 

5.135. In a note furnished to the COmimttee it has been stated 
that for better working of LAMPS, it has been proposed that the 
Project Administrators, Special Officers of ITDA, Deputy Registrar 
<Jf Cooperative Societies, CiTcle Assistance Registrars and the Secre-
tary of Financing Bank to remain in close contact with day to day 
functioning of LAMPS in their respective areas. 

5.136. In the 26th Report (1978-79) of the Commissioner for 
Scheduled Castes and Scheduled Tribes, it has been stated that in 
Orissa and Madhya Pradesh, lease 0: Sal seeds are being given to 
private parties. The Committee desired to know the factual position 
in this regard. It has been stated in a written note fU'mished to the 
Committee that the factual position rgarding lease of Sal seeds is as 
follows:-

MIl Utaul Contractol'l It Joinery Pvt. Ltd .. 

Orilla Minor Oils Pvt. Ltd. 

MIa. Amblka Vegetables Chemic:als IndUltriCi Pvt. Ltd. 

MIs. Ori .. a Vegetable Oil Complex Ltd. 

CO"flftJlUm _ SoeillUl 

TDCC Orissa Ltd. . 

Aab Cc:I1trul Multipurpose Cooperative Soc. Ltd. 

III Diviaioru 

:3 Do. 

-4- Do. 

I Diviaion 

:3 Do. 

It would appear that barring the TDCC and the Aska Multipur-
..pose Cooperative Society the lease of Sal Seeds in other forest divi-
sions have been given to private parties. 

5.137. It has, however, been added that the tribals are not being 
Oeprived of their rights to collect forest produce. On the other band, 
them interests are fully safeguarded by insertion of a speclflc clause 
in the respective lease agreements of Minor Forest produce items 
in consonance with the items (x), (xi) and (xii) of Industries 
Department Resolution dated 8-1-79 as extracted below: 
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(X) The lessee shall not pay wages less than to minimum as; 
fixed by the competent authority from time to time to the 
primaory collectors of the minor forest produ ~  

(XI) The Collector of the District in consultation with the 
forest authorities as may be prescribed shall fix the mini-
mum collection price of sal seed and other minor forest 
produce for each year one month before the collection 
season starts. 

(XlI) The authorised officers of the Tribal Welfare Depart-
ment/Forest Department/Labour Department and col-
lector of the District shall have aceess to the relevant 
records of the lessee recording payment of wages to 
primary collectors of minor forest produce and would be 
competent to conduct field inspections. 

5.138. In a note furnished to the Committee, it has been stated 
that the LAMPS not only provide an integrated package of services 
like credit, marketing and consumer business but also open an em-
ployment opportunity to the tribals in the tribal areas. Out of 2821 
employees appointed by different LAMPS under different categories, 
682 belong to the Scheduled Tribes. 

When asked why 'the number of STs. was only 682 among the 
2821 staff of the LAMPS, the representative of the Ministry of Home 
Affairs has stated during evidence that in all 223 LAMPS there 
will be 223 officers of the Deptt. who may not necessarily be tribals 
because their number is small. Then there may be a clerk-cum-
accountant and a class IV employee. The Class IV employee should 
be normally from the area. 

5.139. The Committee note that as recommended by the Bawa 
Committee, the Government of Orissa have organised 223 Large 
sized Multipurpose Societies (LAMPS) covering 118 Blocks in the 
sub-Plan area to meet the requirements of tribals relating to pro-
duction and conllumption credit, supply of seeds and other agricul-
tural inputs, supply of consumer goods and marketing of their agri-
cultural and minor forest produce in order to save them from the-
exploitation of money lenders-cum-traders and middhmlen who are-
a major impediment in the socio-economic progress of the tribals. 
The Committee also note that the Orina State Tribal Development 
Cooperative Corporation is working since 1972 with the main object 
of colleetion of surplus agricultural produce/minor forest produce 
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from tribals and distribution of essential commodities/consumer-
articles to them throulh the Fair Price Shops. However, tbe Gov-
ernment of Orissa have decided to transfer these Fair Price Shops to 
LAMPS with effect from 1-7-1979. The State GovemJDent have also 
decided to en1lrust the respoIlSibility o. implementing the public 
distribution scheme and other commodities in the sub-Plan areas 
to T. D. C.  C. for which it has been declared as Apex organisation 
with the LAMPS as its primaries. The Committee would like tho 
State Government to ensure that there is no confusion/overlapping 
in the activities of the two organisations i.e. the TDCC and LAMPS 
and proper coordination is maintained between them. The State Gov-
ernment should also ensure that proper cheek is exercised in the 
working of LAMPS and there is no scope for exploitation of tribals 
by the staff working in LAMPS. 

5.140. The Committee are distressed to learn that the accounts 
of the State Tribal Development Cooperative Corporation (earlier 
known as Society) for tbe period 1972-74 and thereafter have not 
been ~  Tbe audit of accounts for the period 1972-74 taken 
up by the Chartered Accountants in January. 1975 has not been 
completed so far, as there appears to be some difficulty in the avpila-
bility of reCords. The Committee note that a Committee headed by 
Shri Guru Charan Nayak. MLA, was appointed to review the work-
ing etc. of the TDC Corporation. Although that Committee had 
submitted its Report In May, 197j6, it is still under consideration of 
the Government. The Committee recommend that the working of 
the TDCC should be thoroughly examined and its accounts should 
be audited without any further loss of time to ensare that there is 
no misappropriation of public money. Government should also 
fix responsibility on the concerned officers for the serious lapse in 
not getting the accounts audited from year to year. 

5.141. The COIIlIbittee find that under the present arrangement. 
LAMPS are operating as agents of the Tribal Development Coopera-
tive Corporation. The Committee feel that since there has been no 
proper evaluation of the working of TDCC itseU how this apex 
body can supervise the activities of 223 LAMPS. The State Gov-
ernment should consider this aspect in depth and ensure adequate 
supervision of the workin, of both TDCC and the LAMPS. 

5.142. The Committee are happy to note that the Tribal Develop-
ment Cooperative Corporation has found an export outlet for the 
tamarind aDd they sUO'est that uenues for exporting other forest 
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produce should also be explored. The export of forest produce will 
Dot only brill&' foreign exchange to the oountry bQt also provide 
employment opportunities to the local tribal population . 

. .. 5.143.. The Committee are unhappy to note that there are only 
682 Scheduled Tribes among the 2821 staff employed in the LAMPS. 
The Committee suggest that more employment opportunities should 
be given to the Triba1s in the LAMPS which have been set up in 
tribal areas primarily for the benefit of the Scheduled Tribes. 

G. Industry 

5.144. It has been stated that the sub-Plan area has many impor-
tant major industries and mining complexes. The Rourkela Steel 
Plant, the Cement FactO'Cy at Rajangpur in Sundargarh district, the 
MIG factory at Sunabeda, Ferro Manganese Factory anI the Sugar 
Mill at Rayagada, and the J. K. Paper Mill at Chandili Rayagada, 
Ferro Silico Plant at Theruvalli in Koraput district and the Kalinga 
Iron Works, Barbil in Keonjhar district are some of the major indus-
tries in the sub-plan area. Mining activity has gathered considerable 
momentum in Keonjhar district and with the discovery of large 
-de}?osits of Bauxite in Koraput district, it would also be an impor-
tant mining area in the near future. 

5.14:5. In the Small Scale and Village Industries Sector Sericul-
ture, Bee Keeping, Khadi and Village Industries and Handicrafts are 
the major components of the Sixth Plan Programme of the sub-
Plan. The District Industrial Centres are expected to play an im-
portant role in encouraging tribal entrepreneurs, providing adequate 
training, arranging raw materials, credit and other inputs and ac-
curing adequate marketing facilities. Under craftsman training 
scheme, some of the Industrial Trainilfg Institutes in sub-Plan area 
will be strengthened and a polytechnic will be opened at Rayagada 
in Koraput district. Important crafts as in the I. T. Is. will be intro-
duced in selected Ashram schools and High schools located in the 
sub-Plan area. With a view to organising flow of credit and Services 
systematically maximum support will be extended to industrial 
cooperatives. 

5.146. Tassar production in the sub-Plan area which is at present 
30,000 kahans (1 Kahana=I,280 Nos.) is proposed to be stepped up to 
one lakh Kahan. The number of Tassar Reares Coope!"ative and 
their membership will be increased from 33 to 57 and 21,048 to 

.30,000 respectively. Special attention is being given to increase 
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the area under ASsn, Arjun and other host-plants under plantation 
programmes taken up by Forest and Soil Conservation Departments. 
The number of training centres for reeling yarn will be increased 
by 20. Special demonstrations will be organised for propagation of 
improved techniques to increase production. Research has been suc-
cessful involving a better race of seed cocoons and the mlutipli-
cation of these cocoons will be stepped up systematically and supply 
augmented. Mulberry has been introduced in the Sub-Plan area 
on an experimental scale and holds much promise. It is proposed 
to make an effective beginning in the remaining years by increasing 
the area under mulberry, arranging supply of cocoons and organis-
ing raining for rearing of mulberry worms and producton of mul-
berry yarn. 

5.147. During the period 1974-80, Rs. 203.57 lakhs have been uti-
lised out of pooled resources in the sub-Plan at"ea under Village and 
Small Scale industries programmes. The important physioal 
achievement made under this sector out of special central assistance 
.are as folIows:-

(a) Organisation of one Mulberry silk Training Centre. 

(b) Establishment of 5 Pilot :Project Centres. 

(c) Establishmeft.t of 4 Reeling Centres. 

(d) Establishment of 2 Seed Centre •. 

(e) Establishment of one Lac Processing Centre. 

(f) One Rope making unit. 

5'.148. 76 Bee Keeping Units have beeh organised. Besides 1900 
Bee Boxes. have also been distributed among Scheduled Tribes 
beneficiaries. 

5.149. The Committee desired to know the details of the bee 
keeping programmes implemented under the Tribal Sub-Plan in 
urissa during the periOd 19 ~  It has been stated in a note 
furnished to the Committee that the Bee-Keeping Programme under 
the Tribal Sub-Plan in Orissa wa'3 launched by the Orissa Khadi & 
Village Industries Board in the year 1976-77 in the I.T.D.Ps. of Bala-
sore, Keonjhar. Mayurbhanj, Sundargarh, Sambalpur, Kalahandi, 
Phulbani and Koraput Districts. 

5.150. It was decided to open 150 Bee-Keeping Centres in 3 yealW 
i.e. 40 Centres in 1976-77, 50 in 1977-78 and 80 i·n 1978-79. Subse-
.quently it was decided to confine the programme to 100 centres. 
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5.151. The State Government sanctioned funds as grants from 
t!lpecial Central Assistance for implementation of the programme as. 
follows:-

1976-77 Rs. 61,940.00 

1977-76 Rs. 2,14,900.00 

1976-79 Rs. &,39,550.00 

1979-80 Rs. 2,50,000.00 

1980-81 Rs. 3,60,000.00 

5:152. The funds sanctioned during 1976-77 & 1977-78 were placed 
at the disposal of project Administrator of the respective r.T.D.ps. 
and that of 1978-79 onwards in favour of the State Khadi Board. 
Out of the funds sanctioned during 1978-79, Rs. 1.12 lakhs could not 
be' encashed by the Board and so a sum of Rs. 4,27,550 was actually 
made available during that year. Out of the grant a sum of 
Rs. 1,79,1500 was meant for bee-boxes and equipments and the rest 
Rs. 2,48,400 towards salaries of the Bee-Keeping Staff. During the 
year 1979-80 and 1000-81, the funds sanctioned by Government were 
for staff charges only. 

At present 100 Centres are functioning in 21 I.T.D.Ps. 

5.Hi3. The State Khadi Board manufactures bee-boxe5 and other 
equipments in its Saranjam Karyalaya and supplied the same for 

~  among the tribal Bee-Keepers to differnt I.T.D.Ps. as 
per their requirements from time to time. The State Khadi Board 
has supplied bee-boxes and equipments worth Rs. 3,66,260.68p from 
1976-77 to 31-1-81. The tribal beneficiaries have been allowed sub-
sidy on the bee-boxes to the extent of Rs. 1,36,1700.10 during this 
period by the Khadi and Village Industry Commission, Bombay. The 
balance cost has been met from out Of the grants sanctioned by the 
Government. It is expected that bee-boxes to the extent of Rs. 72,000 
will be supplied by the Board by 31st"March, 1981. 

5.154. It has been stated that the Bee-Keeping programme has 
helped the tribal people to increase their annual earning by Re. 44 
during 1979-80. 

5.155. In reply to a question, it has been stated, that technical 
know-how is made available by the State KharU Board and the 
Khadi & Village Industries Commission. In e*h Bee-Keeping 
Centre one trained and experienced fieldman bas been posted for 
proper supervision and working of bee-hives of each Tribal Bee-
Kee;N!r and as well as to gulc\e them for upkeeping of the hives. 
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-"The Khadi It Village .Industries Commission has posted six Area 
:Supervisor to supervise the work of the Bee-Keeping fteldmen 
besides the overall supervision of the State Khadi Board through its 
Supervisor. The State Board has also opened one Bee Nursery 
with one Nursery Keeper toprorluce Bee-Colonies by multiplication 
-of parent colonies to meet the requirement of Bee-Keeper •. 

5.156. When asked about the Programme in this regard for the 
Sixth Plan Period, it has been stated that at present 100 Bee-Keeping 
Centres are functioning in the I.T.D.A. Areas. It is proposed to have 
200 more centres during 6th Plan period of which 30 each in 
1st and 2nd year, 40 in the 3rd year and 50 centres in the 4th and 
5th year. Thus there will be 300 centres at the end of the plan 
~  

5.157. As regards the Industrial Training InstitUtions, Poly-
technics etc. set up in tribal regions to provide more training facili-
ties for the Scheduled Tribes, it has been stated that the State Gov-
ernment are taking various steps for the welfare and u;>liftment of 
Scheduled Castes and Scheduled Tribes. So far as the Directorate 
of Technical Education and Training, Orissa is concerned, steps have 
been taken to provide training facilities to the Scheduled Caste and 
Scheduled Tribe boys in different Technical Training Institutions 
in different trades. The following Institutions have been established 
in the Tribal Area sub-Plan. 

-------------- ------_._-_._------
(I \ Engineering ~  : ( I) Regional Engineering College, Rourkela 

(II \ En"ineering School, and Poly-
technics:. (Q) D.S.M.E. Keonjbar 

... 
'.. (3) U.G.I.E. Rourkela 

(+) S.K.D.A.V. Polytrchnic. Rourkela. 

(5) Rayagada Polytechnic, Rayapda. 

(IIt,l Induatrial Training In.titute: • (I) LT.!. Rourl:da 

(fI) I.T.I. Barbil 

(3) G.I.T.I. Amhaguda. 

~ --------------------------.--_._------
5.158. Besides the above institutions, there are 3 other tnstitu .. 

-tions as indicated below which are fully ~  by the Harljan and 
"Tribal Welfare Department, Government of Orissa: 

(I) I.T.I. Takatpur, Distt. Mayurbhanj. 

(2) Training-cum-Production Centre. Junagarh, Kalahandi. 
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(3) P.C.I.I. Baripada Distt. Mayurbhanj. 

The above 3 institutions provide training facilities for the tribal 
boys only and in case sufficient number of tribal boys are not· 
available as per the intake capacity, S.C. boys are taken in. 

5.159. In all the institutions exceQt the institutions fully financed 
by the Harijan and Tribal Welfare 24 per cent of the total intake 
capacity are reserved for S.T. boys ancl 16 per cent for S.C. boys .. 

5.160. As regards the traditional <:rafts of tribals, it has beerr 
stated in the guidelines for preparation of Tribal Sub-Plan 1978--83 
issued by the Ministry of Home Affairs to State Governments, that 
in the process of modern development, the traditional craftsmen 
in the tribal areas have been particu.larly adversely aftectecl becau!:e 
they are facing an unequal competition from the products of large 
scale industries. While the Integrated Tribal Development Projects 
have identified these groups yet suitable programmes have failed to 
emerge so far. In fact, the village and household industries have 
not c1aimecl the attention which they deserve, altough allocation in 
the State Plans have been substantially stepped up in the current 
plan period. Having now identified the problems, a programme 
will have to be evolved for each of these groups in the course of 
this year and the next. The Qroblems of these most adversely 
affected sections amongst the tribal communities should get the high 
priority and may be aclequately provided for in the Sixth Plan. 

.. 5.161. The Committee are unhappy that though the sub-plan area-
in Orissa has many important major industries and mining com-
plexes, yet these industries have not provided employment oppor-
tunities to the tribals so as to improve their economic condition. 
The Committee suggest that the Ministry of Home Affairs should 
impress upon the P.lIblic Sector Undertakings located in tribal areas 
to step up the intake of local Scheduled Tribe and Scheduled Caste 
candidates both as regular employees and as apprentice trainees. 
The Committee need hardly stress that it is the moral duty or 
Public Sector Undertakings to do their utmost to absorb trained 
Scheduled Caste/Scheduled Tribe apprentices in different trades in 
their respective organisations. The state Govemment should set 
up Industrial Training Institutes in Tribal areas to the maximum 
extent possible and also keep a watch that the Tr,.ining Institutes 
and polytechnics in the State turn out maximum number of trainees 
in those trades for which there is demand in the Public Sector 
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Undertakings. For this Ilurpose there should be close liaison bet-
ween the state Industries Department and the Public Sector Under-
takings. The State Government should also .rive adequate publicity 
among tribals about the training/employment opportunities avail-
able to them in major industries located in sub-plan area. 

5.161A .. The Conunittee recommend that the tribal families who 
have been displaced as a result of setting up of major industries 
in the tribal areas should be given adequate cC¥Dpensation on a 
priority basis and necessary arrangements should be made both for 
their rehabilitation and providing them employment in those major 
industries. 

5.162. The Committee note that there is good potential for tassar 
production in the Sub-Plan area of Orissa and the State Govern-
ment has already taken steps towards the development of this 
industry. The Committee suggest that sUk manufacture should 
also be developed on a large scale in the tribal areas under the 
guidance 0If the Central Silk Board. 

5·163. The Committee also note that under tribal Sub·Plan Bec· 
Keeping Programme was started in 1976 and at present 100 Bee-
Keeping Centres are functioning in 21 ITDPs. The Committee Bre 
constrained to observe that there has not been proper planning anel 
monitoring of the Bee.Keeping Programme in the tribal Sub·Plan 
area with the result that the programme has helped the tribal 
people to increase their annual income by as. 44 only during 1979·86 
whereas the money spent on staft salaries during that period was 
of the order of Rs. 2,SO,OOO. 
.. The Committee suggest that the progress of Bee-Keeping pro-
gramme should be reviewed first in the light of tbe expenditure 
incurred thereon during the period 1976-80 Il'I1d then a final deci-
sion should be taken whether it is worth while to increase the 
number of such centres to 300 during the sixth Plan. 

S.lM. The Committee suggest that Govemme"t of Orissa should 
identify particular cottage industries which have good potential for' ",-
development in Sub-Plan area and encourage the tribals tf) develop 
those industries by providing them credit. marketing and training 
facilities. Necessary guidance and technical kno\t-bow shoul{l also 
be provided to the tribals to improve the quality of their products. 
The Committee feel that some of the crafts with necessary financial 
support can supplement the income of tbe tribal people and if any 
government agency provides fair price to the endtlmen for their 
products they can utilise their art as a permanent source of income. 
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H. Forestry 

5.165. The Committee have been informed that for the develop-
ment of the tribals, organisations like Tribal Development Coopera-
tive Corporation and Samilipal Forest Development Corporation 
have been set up by the State Government. Sta,s are also being 
taken to record forest villages as revenue Villages. Important 
schemes like plantations, infrastructure development and cultiva-
tion of fruit bearing trees in Podu ravaged lands are also being 
implemented by Government. Further Government desire that 
afforestation programmes should be based on farm forestry schemes 
and for higher production of Minor Forest Produce. The farm 
forestry programme will be taken up, _·out of the funds of Forest 
Department and during the current year some 20 lakh ~  

of suitable species have been distributed. Government nesire that 
'TDCC should have monopoly of procurement and marketing of 
important MFP and appropriate entrepreneurs should get their re-
'quirements  of forest produce from TDCC .. 

5.166. Ste.,s are being taken to set up forest based industry in 
the tribal areas for financial and economic nevelopment of tribals. 
A Sal Seed Extraction Unit is proposed to be established by S.F,D.C. 
in Mayurbhanj District. 

5.167. Forest produce like Mahua, Tamarind, Siall, Firewood etc. 
are collected by the tribal for their domestic consumptioQ and sale. 
Even enible fruits, roots, creepers, thatch grass, Sabai grass are 
allowed free to them in some of the Reserve Forests. Government 
have allowed them to transport and process upto 50 kgs. of tamarind 
and 10 bundles of hill brooms without permit. Most of the MFP 
are f;>urchased by Tribal Development Cooperative Corporation and 
Fore.st Marketing Cooperative SOCiety from the tribals and thus pay-
ment of fair wages is ensured to the tribals. Nilgiri Forest Market-
ing Cooperative SOCiety has been given lease of timber ann fire-
wood go ups to be wO'l'ked by the tribal labourers of the society 
··with a view to abolish contract system of forest working. 

5.168. In reply to a question, it has been stated that Corpora-
tions like TDCC and Similipal Forest Development Corporation have 
been set uQ by Government to regulate the marketing of produC'es 
-collected by tribaIs from Reserve Forest or forest under the occupa-
tion of tribals. 

5.169. The representative of the Government of Orissa has infor-
med the Committee during evidence that the tribals are allowen 
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free of cost to take the roots, fruits and other forest produce in 
reserve forests but not in ordinary forests. 

5.170. In reply to a question, he has stated that the Samilipal 
Forest Development Corporation ia for the development of that 
particular area, wheNu the Orissa Forest Development is for the 
whole State. 

5.171. In reply to a spe:ific question. whether there were any 
plans for setting up more Forest Corporations, the representative of 
the State Government has stated that probably for Mayurbhanj dis-
trict also there is going to be one Corporation. 

5.172. Asked whether these Corporations were putting restric-
tions on tribals to avail of the benefits and facilities in forests, the 
representative of the State Government has stated as ~

''The Corporation activities are limited to timber extraction 
and I do not think they 'restrict the various rights en-
joyed by the tribals." 

5.173. When the Committe pointed out that in Koraput District, 
a firm from Andhra Pradesh had cut the forests useful for tribal 
economy and were doing teak plantation, the representat.ive of the 
Govt of Orissa has stated during evidence that in addition to teak 
plantation, plantation of fruit-bearing trees is also beinlJ taken up 
which helps in the development of forestry in the denuded area· 

5.174. In this connection, the representative of the Ministry of 
Home Mairs has stated as follows:-

"We have said that so far as plantation in tribal areas is con-
cerned, it should consist of mixed species and it should 
not consist of commercial species like teak onJy. Foresta 
in the tribal areas are natural forests which are comprised 
of mixed forests. When we are extracting teak out of 
the mixed forests and planting teak only, it wilt become 
a teak fD!'eSt. There was an agitation in Singbhum 
where they were agitated against plantation of teak 
plants. Thereafter, the State Government adopted the 
polley of mixed species. I do not think there is any dUB-
culty in Orissa." 

5.175. The Committee pointed out that large amount of foreign 
exchange as being spent on the Import of edible oils and suggested 
that species of trees like Mahua should be planted In the forests so 
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as to increase the production of oil-seeds. In this connection, the 
representative of the Ministry of Home Affairs· has ~  that the 
Ministry of Civil Supplies is seized of the matter. They are trying 
to establish some project for conversion of the oil seeds, which are 
found in forests, into oil. 

5.176. In this cnnection, the representative of the Planning Com-
mission has stated as follows:-

"I appreciate very much your suggestion about those trees 
from which we can produce oil from the seeds. We can 
tabulate about those kinds of trees and we will request 
the states to include them in the social forestry pro-
gramme." 

5.177. When the Committee suggested that the collection charges 
of forests produce should be raised for the benefit of tribals, the 
representative of the Government of Orissa has stated as follows:--

"So f8'l" as collection charges are concerned, I think tribals 
are paid at the prevailing price in the area. I do not 
think that the tribals are being. deprived of their legiti-
mate due. The price is fixed by the Collector. The 
tribals will get better price if marketing and processing 
arrangements are made. We should try for that in the 
Sixth Five Year Plan." ,-

'5.178. The Committee note that the Government of Orissa is tak-
ing steps to ~  forest villages as revenue villages. The ~ 

tee recommend that this .. ork should be completed immediately and 
an soeial and economic developmental programmes undertaken in 
revenue villages should be exten.ded to forest villages. 

5.179. The Committee note that the tribals arc allowed to collect 
tbe forest produce like Mohua, Tamarind, Siall, Firewood etc., for 
their domestic consumption and nle. In some of the Reserve 
Forests eveD edible fruits. roots,  creepers, thatch grass, Sabai grass 
are allowed free to them. The Committee sunest that a uniform 
policy should be acl(?pted in all the Reserve Foresls So that harmo-
nious relations are maintained between tlae foust authorities and 
the tribals and the tribals do not feel that their traditional rights 
ad privileges are being encroached upon. 

5.180. The Committee suggest that the Government should consi-
der planting more trees bearing oil-seeds in the forest 110 that edible 
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oUs could be extracted from them nd the 10 ...... ex ...... · WIll 
spent on the import of edible oils is saved. 

5.181. The Committee note tbat the eoUec:tion charres of forest 
produce paid to tribals is &xed by tbe Collector dependiD, upon the 
prevailing market prices.. The Committee bope that the . State 
Government will ensure tbat the collection char,es are adequate In 
the context of rising prices of commodities. 

I. Horticulture 

5.182. Many-of the tribal areas afford congenial agroclimatic con-
dition for horticulture and, in fact, the tribals have a apeetal aptitude 
in this regard e.g. Nilamgiri, Chandrapur and Belghar belt. 

5.183. Horticulture has been accepted as a Major Thrust Pr0-
gramme in the Tribal Sub-Plan area. Insttu plantation has become 
very popular among the tribals and during the last 6 years (1974-80) 
over 17840.84 acres of land has been successfully brought under horti-
culture plantation. The Horticulture and plantation programme in 
Tribal sub-Plan area with limited ownership and professional 
management has been adopted for economic development of tribals. 
The horticulture programme developed in the State of Orissa, 
generally referred to as the 'Gro-Technology' has been commended 
by the Ministry of Home Affairs, Government of India, for adoption 
in all the tribal area of the country. From the year 1976-77 insitu 
plantation in the tribal areas has been taken up with success. 

5.184. In addition to the general plantation prop_mme schemes 
are under implementation for imparting training to tribal boys in 
Horticultural Technology. Schemes are also under implementation 
for production of quality planting materials to support theinsitu 
fruit plantation programme. 

5.185. During the period 197UO, RI. 135.55 lakhs have been utilis-
ed under this Sector out of Special Central Assistance and the ~ 

lowing physical achievements have been made. 

(a) Fruit grafts have been supplied to over 13.110 trlbal 
beneficiaries under backyard plantation programmes. 

(b) Over 16,652.84 acres have been brought under Horticul-
ture Plantation. 
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5.186. The Committee desired to know the steps taken by the 
Government to popularise the horticulture among the Tribals during 
the sub-plan period (1974-80.). It has been stated in a note furnished 
to the Committee that Tribals in the State normally live in the hilly 
areas which are highly suitable fo'l' horticulture plantations. Besides 
the tribals love fruit plants. With this background horticulture 
programmes have been formulated for the t1'libal areas during sub-
plan period i.e. 1974 to 198G. A method has been developed recently 
for large scale fruit plantation. This method is known as insitu 
plantation. This is based on a low cost technology. Under this 
method it is possible to take up large scale fruit plantation in high 
lands, hill slopes and drought affected areas. To take up the large 
scale plantation in the State under this programme, 29 centres 
headed by one Horticulturist Project Officer for each centre have 
been established. Out of 29 Centres. 21 centres are established in 
the forest produce like Mohua, Tamarind, Siali, Firewood etc., for 
ture ~  in the Tribal areas. All the horticultural schemes 
executed in the State are in operation in· these areas. In addition 
to the State plan funds sufficient flow of wunds has been made from 
Drought Prone A'I'eas Programm.e and Special Central Assistance for 
horticulture. 

The horticulture plantation are mostly taken up in the lands 

which are unsuitable for annual cropping, from where the tribals 

do not get economical return. Now after the introduction of large 

scale fruit plantation in these areas, there will be economical returns. 

The plantations which were raised during 1975-76 and sidegrafted 

during 1977-78 have started bearing fruits. But for economical 

bearing it will take another three to four years. When all the plants 

so far planted will come to the economical bearing stages, the tribals 

will be much more benefited. 

In addition _ to the long term fruits ~  of shOTt term 

fruits like banana, pineapple and papaya cultivation also has been 

made in the tribal areas. The farmers who have taken up these pro-

grammes are already benefited. But large scale plantation of the 

short term fruits by the tribals will take some time and it may not be 

possible to take up these crops in all tribal areas due to lack of irri-

gation facilities. 
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51.87. The Committee desired to know whether the tribals have 

adequatc.1 marketing facilities for the sale of their produce and to 

get reasonable return. It has been stated in a note furnished to the 

Committee that at present fruit produced by the tribals are being 

marketed through normal trade channel. The major fruits produced 

by the tribals are oranges in Ramagiri area of Ganjam district, 

Niamgiri Hills of Koraput district, and pineapple in Niamgirl hilly 

areas. However, very recently attempts have been made to organise 

cooperative marketing societies for sale of oranges in R. U. Udayagiri 

area and all the fruits produced in these areas are channeUsed 

through these cooperative societies since last two yenrs. However, 

it will not be difficult to organise cooperative societies for ~  of 

fruits of the plantations taken up in the tribal areas for other fruits 

as well as the frui ts nO'N being p.roduced by the tribals. 
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5.189. When asked why the amount of allocation for horticulture 
had decreased in 1979--80 as compared to 1974-7:), the representative 
of the State Government has stated. during evidence that in the begin-
ning they had taken up the plantation work and then they had 
tried to consolidate. In the subsequent years, there was only main-
tenance expenditure. Another reason i ... that in some areas pineapple 
and b:nana cultivation programme has not proved successful. Again, 
in the Sixth Plan they will take up new areas. There is no market in 
the case of pineapple. 

During the last 2-3 years, t1f'O lakh orange seedlings have been 
supplied. Now about 4 lakh orange seedlings are ready ands. bigger 
area will be covered. 

5.190. When the Committee suggested that a part of the forest 
revenue should be spent on the development of tribal areas, the 
representative of the State Government has agreed that it 1s logical 
to say that a larger portion of the forest revenue should be spent 
for the development of tribal area and tribal people. 

5.1.1. The Committee are glad to Dote that HerticultlUe h .. been 
accepted as a Major Thrust Programme in the Tribal lub-PI .. area 
in Orissa and a method known as insitu plantation which is based on 
a low cost technology has been developed for large scale fruit plpta-
tion in high lands and hill slopse in tribal areas. This method hu 
become very popular among the triba" and during the la.t sbt yean 
(1974-80) over 17840.84 acres of land has been successfully develop· 
ed under Horticulture Plantation Scheme. The State Government .Iso 
impart training to tribal boys in Horticulture technology. The Com-
mittee further note th.t plantations which were raised during 1975-76 
and side-grafted during 1977-78 have started bearingfruitli and in 
another three or lour years they will reach economical bearing stage. 
The Committee hope that in order to uplift the tribals economically 
this programme will be continued during the Sixth Plan with areater 
vigour and at the same time the State Government wilt enRnre that 
there is no exploitation of tribals by middlemen in the disposal of 
their fruits. In the Committee's opinion RlBrbtln, of fruib should 
be entrusted to various coeperatl"e societies. 

5.112. The Committee recommend that instead of ,tvin, limited 
owner.hlp ri,hts to the tribals they should be made fulUledpd 
owners of the pieees. of land Oft whieh fruits are pown by them. 
This win not only ,ive them a feeling of eCOllOlllie stability but allO 
encourage them to work tireleuly on their "own Iud." 
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5.193. The Committee sUllest that a larle portion of the forest 
revenue should be spent on the development of tribal areas and tribal 
people. 

S.IM. In horticulture, there, is scope for development of both lonl 
term and short term fruits depending upon the alfl'o-elimatic condi-
tions and 1rrl,ation facilities. The Committee recommend that as far 
as possible, there should be mixed-fruit approach i.e., plantations of 
both short tenn and long term fruits should be grown &0 that the 
tribal people have not to wait for long for ,ettinr retum from the 
Plantations. 

5.195. The Committee sunest that Government should also conli-
der the feasibility of ~ UP Fruit processing plants in areas 
where there is BCOPe for lar,e seale production of fruits. 

J. Animal Husbandry 

5.196. The Committee have been informed that there is tremen-
dous scope for development of poultry, piggery, goa.t-keeping; where 
possible sheep rearing in tribal areas. 

Animal Husbandry schemes arm at providing supplementary in-
come to the landless tribals .and small and marginal farmers and 
help them to become self sufficient. Schemes taken up for providing 
sheep, goat, pig and poultry, have had a good impact and it is pro-
posed to expand the scope of these schemes and also provide the ne-
cessary health support. 

5.l97 .. During the period 1974-80, Rs. 161.34 lakhs has been utilis-
ed under this sector out of pooled resources and the following phy-
sical achievements have been made: 

(a) 21895 goat units have been organised. 

(b) 676 sheep units have been organised. 

(c) 670 pig units have been organised. 

(d) 2292 BoaN have been distributed. 

(e) 12206 birck have been distributed. 

(f) Opening of 35 Veterinary Dispensaries. 

(g) Opening of 107 Live Stock Aid Centres. 

(h) 360 duck units. 

(i) 386 dairy units. 
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(j) 54 poultry units. 

(k) 601 breeding centres. 

(1) 2490 tribal fanners were trained. 

(m) 42 A. I. Centres. 

(n) 1237 bucks have been distributed. 

5.198. The Committee enquired about the policy of the Govern-
ment of Orissa to supply goat rear'ng units to tribals for Ule better-
ment of their economic condition. It has been stated in a 
note furnished to the Committee that one Goat Unit consisting of 4 
she-goats is given to a tribal .family. 50 per cent of the cost is given 
&'3 subsidy. RI. 800/-is the estimated cost of 4 she-goats (upper 
ceiling) . Bucks of improved breed are also given to host bene-
ficiaries in a village where reasonable goat units are suppl'ed. 

~ 199  When the Committee asked about the number of families 
benefited under the programme of animal husbandry, the represen-
tative of the Government of Orissa has stated during ev'dence that 
there are seven lakh families  in the sub-plan area. One unit of 
animals has been given to each family. 

5.200. When asked about the steps taken to popularise poultry 
farming during the period 1974-80 under tribal Sub-Plan, it has 
been stated that the original idea under the poultry Programme was 
to supply improved cockrels to the interested tribal who was pre-
pared to exchange his desi cockreIs i'n place Of improved ones in 
order to take up upgradation of poultry birds. As we know in the 
Integrated Tribal Development Area this programme proved a 
failure on the ground that the improved cockre1s were eliminated by 
desi cockrels. Even they were afraid of desi hens. It was very diffi-
cult for the host to rear theSe improved cockrels, with the presence 
of desi cockrels and hens in the areas. The idea of exchange of desl 
cockrels has not found favour with the tribals who are practising 
cock fighting even on bets. The programme of supplying 6 pullets 
per tribal family also proved a failure with the presence of desr hens 
,md cockrels. After such experiments, the Harijan and Tribal Welfare 
Department programmed to supply 25 white leg horn pulJets with 3 
austrolope cockreIs to the tribal institutions like High Schools 
Kanyashrams etc. for nutritional benefit to the tribal boys and g'rIs 
in the institutions as also for the purpose of hatching to ilnprove the 
breed. To popu1arise poultry farming, this department is giving 
share capital, managerial subsidy and house rent subsidy at the rate 
of Ra. 10,000/-, Rs. 3,000/-and RB. 600/-respectively to the Poultry 
Cooperative Societies. Provision for giving 8ubsidy on equi'pment 



116 

has also been made. There is no dearth of markets for sale of eggs 
by the tribals. The tribals  have been instructed by the Project 
Veteri'nary Assistant Surgeon to approach nE!arby dispe.nsary or 
Live stock Air Centre in case of birds sulfering from any disease. 
They have also been instructed by Veterinary Assistant Surgeon in 
charge of the programme about the feed to be given to the birds. 

Under the EconomIc Rural Rehabilitation Programme a li9t of 
shand;es have been supplied to aU collectorslall S.D.Oslall,B.D.Osand 
all D.V.Os to enable them to purchase animals like cows, goat'3 and 
bullock. Government have also instructed the Director to identify 
supplier of big and small animals and  send a list of such suppliers 
to all Special Projects, Distt. Veterinary Oftlcers and Block Develop-
ment Officers for making purchases from them. 

5.201. When the Committee pointed out that the poultry pro-
gramme Wag a total failure in the tribal area, the representative of 
the. Planning Commission has stated during ev.:.dence as follows:-

"We are aware of this problem. We are advocating a two-fold 
approach to solve this problem. 

The first one is concerning the feed and maintenance of 'an 
exotic breed of poultry. It is proposed to substitute all the 
local male cocks by the exotic breed and that brings irrune-
diately 50 per cent exotic flock. These are beneficial for 
resistence to disease also. The cross-bred cocks have the 
ability to take local feed. We also get more eggs. If this 
programme is adopted for the village as a whole or for a 
certain area as a whole, then only it succeeds. Otherwise, 
the exotic cock is killed or dC4troyed by the ~  cock 
which are stronger. Secondly, even the local breeds which 
have a greater potential should be identified and uPiraded 
on more scientific lines. This is the major thrust of our 
. policy as far as backyard poultry improvement is con-
cerned." 

5.202. When the Committee suggested that instead of having 
hybrid varieties of pigs, goats and cows, the emphasis should be on 
developing the local breed, the representative of the Planning Com-
mission hag stated as follows: - . 

"It can be taken uR in a big way. You take, for instance, the 
cl'OSl-breeding of local cow. Though artificial breeding 
programme, you can get within a year a female cow which 
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in another three years starts giving milk. It brings about 
a change in the breed of cows. You can s" for yourself 
that within the plan period itself the change takes place." 

5.203. The representafve of the Planning Commission has further 
stated that Ducks prove more useful and hardier than other mem-
beI'3 of the fowl. family. They can provide egga and also meat to the 
rural people. Therefore, the Planning Commission have la'd more 
emphasis on duck development programme. 

5.204. As regards the market for dairy and poultry produce, the 
representative of the Government of Orissa has stated that there are 
some development pockets in the tribal areas. The Aluminium Pro· 
ject is coming up in Koraput District. Poultry and dairy units ehOttld 
be developed on a commercial scale around these area. Preflerably 
the tribal boys should be trained in Poultry and Dairy farming. 
They will then understand that technology. They can be put incharge 
of thMe units. 

5.205. When asked about the scope of the development of fisheries 
in the tribal areas, it has been' §fated that the scope for development 
of fishery in tribal' areae is extremely limited due'to the inadequate 
water areas for development of pisciculture. The avaUable water 
areas are being renovated to make them suitable for piSCiculture 
with modern technology. 

5.206. In this connection, the reprel8lltative of the State Govern-
ment has stated that Fish culture programme has not been a succeu. 
But, it can be sUccessfully implemented in the reservoirs of the 
medium irrigation projects. The possibility has to be explored. 

5.207. The Committee enquired the Government whether the 
Government have made adequate arrangements for veterinary hos-
pitals and Livestock Aid Centres for Promotion of Animal Hu.bandry 
Programme. It haos been atated in a note furnished to the Comm;ttee 
that as per government policy decision, one Veterinary dispensary is 
opened for every 25000 cattle population and one Livestock Aid Cen-
tre in each Gram Panchayat. Besides additional inputs are provided 
under medicines and equipments to the extent of Rs. 4,500 for each. 
A Class dispell8aries in district headquarters, Rs. 3,5001- fer B Clua 
dispensaries at Sub-divisional headquarters and Rs. 20001- for C Class 
dispensaries existing in other areas ana RrI. 750/- for each Liveatock 
Aid Centre. 

5.208. The Committee are concerned to note th.t altllouch tbere 
is tnsmeDdou. .cope for development of poultrl. plaerJ I ,oat keep-
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~ in the sub-Plan area yet these programmes, have not picked up 
well and the poultry farming has been a total failure. The Com-
mittee sU&'gest that before launching such programmes proper 
training must be imparted to the beneficiaries in regard to thel main-
tenance of birds/animals ect. Besides this, a periodical review of 
each programm.e should also be made to find out the extent of its 
success or failure. 

5.209. The Committee feel that there should not be too much em-
phasis on importing new varieties of animals in the tribal areas as 
their survival is sometimes difficult on account of lack of training 
of the local people in handling those animals and also due to in-
suftlcient arrangements for supply OI! feed and veterinary aid. The 
Committee, therefore. suggest that animal husbandry programmes 
lor the tribal areas should aim at improving the local breeds of 
birds/animals by the method of cross-breeding so that tbe local 
breed lets uPlraded at lesser cost. 

5·210. The Committee recommend that as suggested during evi-
dence by the representative of the Planning Commission, the Gov-
ernment may take up the duck development programme in the 
tribal sub-Plan area. 

5.211. The Committee note that the scope of development of 
fishery in tribal areas is extremely limited due to inadequate water 
areas for development at pisciculture. The Committee snggest that, 
as pointed out by the representative of Government of Orissa 
durillK evidence, the possibiUty of developing fishery in the reser-
voirs of medium irritation projects should be explored. , 

K. Drinking Water 

5.212. The Committee have been informed that the problem of safe 
drinking water supply is very acute in the tribal areas. There are 
large number of tribal villages where protected drinking, water sup-
ply through out the year is not available. No doubt, quite a good 
number of wells have already been constructed, but many of these 
wells dry up during summer. 

5.213. Due to geophysical condition it has become difficult to con-
!llruct open wells in some of the tribal areas. Constniction of tube-
wells is equally difficult in these areas. In the tribal areas, compara-
tively speaking, the density of population is not high as in the non-
tribal areas. Further, large sized v;Uages are small in number while 
there are innumerable hamlets. The criterion fixed under Minimum 
Needs Programme for provision of drinking water wells in the rural 
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areas do not justify construction of wells in the tribal hamlets on the 
basis of population. The State Public Health Department have iden-
tified 10468 villages as problem villages in the Tribal Sub-Plan area. 
Out of these problem villages, in 7650 v:Uages either tube well or 
sani'tary wells have been provided (2729 tube weI1s+3921 Sanitary 
wells). In the remaining problem villages, either tube wells or sani-
tary wells will be provided during the Sixth Plan Period. 

5.214. As indicated earlier, drinking water facility as not provid-
ed in· the tribal hamlets under Minimum Needs Programme where 
the minimum popUlation criterion are not fulfilled. It is estimated 
that in the Sub-Plan area covering 118 blocks out of 314 blocks in the 
State, there are about 15000 tribal hamlets and out of that in about 
8,000 hamlets there is no drinking water facility. To meet the situa-
f on, out of special central assistance, funds have been sanctioned for 
construction of drinking water wells in the tribal hamlets where 
construction of wells or tube-wells is not provided under Minimum 
Needs Programme. During the period from 1976-77 to 1979-80 
Rs. 82.39 lakhs were sanctioned for this purpose out of Special Cen-
tral Assistance and with this money 2992 drinking water wells and 
4 Cisterns have been constructed. Construction of 166 wells is under 
progress .. 

5.215. The Working Group on Tribal Development during Medium 
Term Plan 1978-83 has recommended in its Report that the unit of 
planning for dr;nldng water supply for the tribal areas should be 
a hamlet. A source of drinking water should be provided to all ham-
lets in the next five ye'8rs. The Committee desired to know as to 
how many hamlets have been identified· as problem hamlets in the 
sub-plan area. It has been stated in a note furnished to the Com-
mittee that in the State of Orissa 27077 villages have so far been 
identified as problem vIllages out of which 10468 villages are situated 
'n tribal SUb-plan area. No Hamlet-wise survey has been conducted 
so far. 

5.216. The Committee note that Government of Orissa have pro-
vided drinking water facilities in 7650 villages out of 10468 prohlem 
villages identifted by the State Public Health Department. The 
Committee further note that no hamlet-wise sun'ey bas boeetI COll-
dueted by the State Government but it is ~  that tre 
total Dumber of hamlets in tribal 5ub-Plan areas i,. around 15000 out 
of whkh drlnldng water facilities have been provided in 8000 hamlets. 
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5.217. The Committee are in full agr'element with the recommen-
dation of the Working Group that the unit of planning for drillking 
water supply for the tribal areas should be a hamlet. 

L. Housing Schemes 

5.218. It has been stated that negligible provision is available for 
housing under the Integrated Housing Scheme where financing is 
to be given to Ac:Uvasis and Harijens. Only 900 houses could be 
COJlstructed for tribals due to the meagre allocation provided in the 
Plan. 11.:-;'0 

5.219. The Committee desired to have the details about the money 
allocated for the housing schemes for tribals during the period 1974-
80 and the tribal families thereby benefited, It has been stated tha.t 
the State Government of Orissa is collecting the information and it 
",ill be submitted to the Committee separately. The representative 
of the Government of Orissa has however, informed the Committee 
during evidence that the Government is building houses under inte-
grated Housing Scheme for Scheduled Castes and Scheduled Tribes. 
When the Committee pointed out that the tribals might like to build 
houses .according to their own taste, the representative of the Plan-
ning Commission has stated as follows:-

"I entirely agree with thi:>, 1 have one more suggestion here. 
Let them provide labou,r, Government will provide in 
kind." 

5.220. The representative of the State Government has also in-
%ormed the Committee that many colonies built by Tribal Welfare 
Development are deserted. 

5.221. The Committee feel 8 ~  that many colonies built for 
tribal people by the Tribal Welfare Department are deserted, This 
only shown that the Department which is responsible for the welfare 
of tribals has no clear idea about the need!. and preferences of the 
tribal people. The Committee Deed hardly stress that it Is DO UH 
spending money on costly housing programmes without ascertaining 
the wishes of the local people who have a«:tuaUy to reside in these 
houses. The Committee sUggflt that the tribal people should be 
en('ouraged to build their own houses and Government should pro-
vlel. neeessary help in the form of building material. 
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M. Bural Eletriftcation 

6.222. In the 38th Report of the Commissioner for Scheduled 
Castes udSched.uled Tribal (1978.79), it has been stated that the 
development Gt infrutn:retW'e through public investment is a nee .. -
sary 'CODdition for stimulation of -economic. growth aad entrepreneur. 
ship in the'tribal areas. RUl'al electrification is important tor dev. 
lopment ot the tribal areas. In the 5th Plan, a substantial outlay 
was let·· 8J)8rt for rural electrification in the tribal areas and lOme 

progress was achieved in that direction. But in many cases the 
nOTtns were such that the schemes couId not reach to the spanely 
populated areas in tribal regions. Rural electrification has to be 
linked to the economic programmes like irrigation and village and 
household industries. A programme of electrification SUitably 
linked with the plan of proces'5ing units for at least the first Itage 
processing of commodities available in the tribal areas and energl-
sing pump sets, should be prepared. 

5.223. When the Committee pointed out during evidence that for 
electriftcation, there are two schemes-one is the normal scheme com· 
ing under the State Government and the other Rural Electrification 
Corporation Scheme. When the Rural Electrification Corporation 

Scheme is extended to the tribal areas, the villages will be electri· 
fied. But the Rural Electrification Corporation has not extended 
that facility to those areas. The Committee desired to know the 
reasons therefor. 'fhe representative of the Planning Commission 
has stated as follows:-

"In the case of Orissa State. the discussion for the tribal Sub-
Plan is yet to be taken .. If he honourable Member sug-
gests inclusion or non-inclusion of the Project and for the 
flow of funds, his suggestion would be taken note of." 

5.224. The Information called for by the Committee with regard 
to rural electrification programmes implemented during the 5th 
Five Year Plan could not be turnished by the Ministry of Home 
Affairs as necessary in!onnation was awaited from the Government 
of Orissa. 
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5.225. The Committee are in agreement with the Commissioner 
for Scheduled Castes and Scheduled Tribes that I'Ul'8l electrification 
is important for development of trJbal areas. In the absence of 
necessary infomiation about the progress achieved in rural eleet:ri-
fication during the Fifth Plan period in Tribal Sub-Plan area of 
Orissa, It is difficult for the Committee to come to any definite con-
clusion. The Committee, however, feel that rural electriflcation 
should be given top priority during the Sixth Plan period and more 
funds should be earmarked for rural eleC'triflcation pl'ogramme in 
tribal areas both by the Central and State Governments. 

NEW DELHI; 
Aprit 23, 1981 

Vaisakha 3, 1903 (S) 

R. R. BHOLE, 
Chairman, ......... 

Committee on the Welfare of 
Scheduled Castes and Schedu.led Tribes 
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APPBNDD II 

Willi para 3' II of lleport) 
StatnmI sIuIwitw ~ ~ ......... ..., _1M. ~  

,.".d FfIlllfiU in tIw Sub-PImc"". """'" 1M /JIfW.tr-19 ~ ,. 1979-80 

Phylical  achicvementl IMde 

3 

I. Asriculture and Horticulture (i) To ooliteI' up qriculture 343711 bulIocb haft 
been diatributed. 

(ii) 19 ~ 1 leta of agriculture implemeDlI have ilea 
supplied to tribal farmen. 

(iii) Agriculture inpUti have been IUpplied for nearly 
50,088 familiea. 

(iv) Crop DemODltration in .f4II6o'1Ig ACreI haw 
been conducted. Belidcl ~ number of demouo 
tratiODI organiled in Potato, Oil ScalI, 8upM:IIDO 
and PubeI 

(v) 15110 beneficiaria have been IUpplied wich &uIa 
graft under Backyard plantatioD pnII1'UDIIIO. 

(vi) 3 lakhaofgraft .. nd6Iakhaof-runp have "-
produced. 

(vii) 140 hectare land _ covered under IDtelllift 
Banana Deve10plDCDt prosr&IIIIIlC lIIhIidy bull 
in cultivaton land. 

(viii) Training of 7000 ~ in fnlit-pr'OcaliDa UId 
60 penoDI in GI.ItIeJliq were takeD up. 

(ix) Ac. 51150 of oil plantation takeD up out or SpecIal 
Central Alliatance _ maiDlained. 

(x) Over 166511'114 &ereI of land -;brvuPt IIIIdIIr 
hor ticu1ture plantadoa. 

(xi) ~ Acra or land have been ndaimed ... 

(an) l1li numbcrl or water barvaciDg IlnIC&ureI ..... 
been CIIIIMI'UCted. 

(xiii) Under SJatooPI&D ~  con&IIIuf bu ..... 
of 177. Hec:., Gulty 00D1nII ID 106+ Hec., ..a 
1118 WIlli _ &&keD up. 

(xiv) CaIhew PlaDtadoD over aD _ or Ac. 81151',. 
have been taIrm up IIIId plaaterion .... AGo 
81176 hMe been _waiwd 

(av) Bamboo. UK! Sabai 0IdIarcII .... Ac. I .. •• _ .... abiDed 

127 



II. Animal Huabandry 

S. Cooperation 

4. Communication 

128 

S 

(i) 1118 ~ Unita, 670 Pig Uni.., 676 SboqJ Uni.., 
•.. Uni.., S86 Dairy Unita, 54 Poultry 
lJiiitl, &n Breeding Centrcl have bocD tab:n up 
in the Sub-Plan area. 

(il) In addition, IIIS7 bucb, 1111106 <lDcb, Ii4 Milch 
Cow., 1111611 Boan, 10 Raw. wen aIIo diacributecl 
in the Sub.PIan area. 

(iii) 11490 tribal farmcn were trained under Animal 
Huabandry Programme. 

(iv) S5 Vc:tcrinary Diapensarica, 107 L.A. Ccntrcl, 
411 A.I. Centres, 6 numben of Mobile InveitigatioD 
t.boratoriea, II Intensive Cattle DeveIoplDCllt 
Centrcl have been opened, SOO HOIpitaial 
Diaper1larics have been expanded. 

(v) 9 1~ Breeding Centres have been opened and 
Health Coverage extended to 118 Veterinary 
DiJpensaries. 

11113 LAMPS have been organiaed for Integrated 
Credit cum-Marketing facilities to the tribala 
in which 4,53,000 number have been enrolled. 

(i) 116 Bridges have been completed and 15 have been 
taken up. 

(il) 40 culverta have been constructed. 

(iii) 88'119 Kms. of road have been metalled and 
15' ~ KID. ofworil: baa been taken up. 

(iv) B1ack topping of 1 ~ Kms. of roads of comp1e-
ted and 18· 50 Kms. "have been taken up. 

(v) 10 ICmI. Ghat Roach and 5 C.D. worb have been 
completed. 

(vi) 3'16 KIDs. of Roads under Morrumming, 8 Kma. 
Of IUrface Road and 31 KmI. of un-surface roach 
have been tab:n up. 

(vii) Under Special Central Alllatance 7 ~  Road 
Projecta _ taken up, 164 amall RC*II, 8J 

~ and one Wood bridce executed 
througb block ~ have been completed. 

(viii) In lIdcIhion 314 'SI Kms. 01 Roada and ~  
c.o. worb were alia completed in the; T.o. IY 



~  Health 

,. Irription. 

s 

(Ii) Further conatructloD 01 ;, HoReII ~ 
Ooovenloa of IS Sevuhruaa hlto R.eIIdIIIldii 
Sevuhrama, UP-tP"adatioa of 9 Reeidedal 
SevubramI hlto AaTuam SchooII, 6 AIbram ucl 
S Kauyubram. into Hlah Schoola ud IUIIDIv 
of Mid-day Meall in S4 Low literacy bIoc:IrI un 
been taken up. 

S/m PIM I 

(Iii) 543 Book Banb have been atrengthened and e8 
Danb were opened. 

(iv) IS new Secondary Schoob were opened. 

(v) Free Uniforma were .upplicd to 940450 .tudcntL 

(vi) Ooening of 1106 Primary Schoola,"5 U.P. 
Sc'hoob and IS6 M.E. School. have been taken 
up. 

(vii) Conatructlon oh06 Primary Schoola, 617 numbcn 
of Additlona I Rooma for Primary Schoola, 160 
numben or Additional C\auc:a in M.E. bu aIIo 
been taken up. 

(viii) Organisation of Isl4 numben to of Adult 
Literacy Centra have been taken up. 

(ix) Free Supply of Text Boob to IrfO,OOO Boy 
Studenta and 55.000 Girl Studenta wftbin the • 
group of 6-14 have been lakea up. 

• Under Special Central AllilIaDc:e CoIIItruc:tIaa of 
II Mini Health Centre, 5 Tea bedded T.&. Wan" 
5 Medial! Officen Quarten, 1 Mobile Health Unit, 
1 Maternity Centre, 4 ~ P.H.OI UG 
II iliapcuaanel have been taken up. 

(i) With Special Central Alllatanoe 15671 Due-
Wells have been completed and 41118 ~  
arc under COIIItnIction. 



II 

a. For'CItry • 

9. Village and Small Scale In-

dustries. 

10. Drinkllli Water Supply 

13. 
------, .... -----

Stell Pl4ll I 

(I) Forest Development Conaolidation-8780 Kma. 

(ii) Plantation 1 -16601 Hecw 

(iii) Conununication -188 Kma. 

(iv) Special FOI'CItry in 970 Hectres. Developmeat 
of M.F.P. in 10 Hectres and economic Commercial 
Plantation OIl 30 Hectl'Cl have been taken up. 

(i) Plantation of Fruit bearill8 trees in ~ acre" 
Forestry speciab 109 AI::reJ, Plantation in Podi 
ravaged area on g80 acres and Farm Forestry 
on 1110 N::rea have been taken up. 

(ii) In the Ex-T.n. h Plantation on 39995.60 Acre. 
have been done and 6018 seedlilJ88 have beeD 
distributed among 354 beneficiarIes. 

(iii) Coffee Plantation over an area of Ac. 1911 have 
been taken up with 131 bene6ciariea. 

SjJlt:ial CInl,aJ NSUtat:. : 

(i) 76 Bee Keeping units have been ~  and 
.• 19oo bee Boxed supplied. • 

(ii) One lac processing Unit at Bonai, one Mulberry 
. Sillt Centre at Phulbani, 5 Pilot PrQJect Centres, 

• ReeliIl8/Splnning Centres and \I Seed ~ 
were established. 

(iii) One . rope making Unit with 115 beneficiaries wu 
orpnued. 

(iv) 10 Ghanit, One Oil expeller Unit, 310 palm Our 
Boiling lets have been diatributed. 

(v) \I trainings Unitt with 30 beneficiaries were orp.. 
nised. 

(i) 

St." Pl4II 
CoaItruc:tion of 8g IndUltrial Butatea aDd 3IIOt 
Sheela are beIas completed. 

(ii) 5 DeW T.LO •• are being orpUed uulllOOO Kaha» 
or 00c00IlI are being proCIuced throuah .7 lOde. 
ties. 

Lt.1 DriMia, w.,., 8".,,:/ I 
17a9 Tube WeIll haoe beauUDk uader D.B..WS 
..,.--. 
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----_ .. -,------ --------_.----
II 3 

-------_.--------------
ltURAL W"'7BR SUPPLY (S»IITAltf) : 

39111 Sultary wella were dill under Special 
Oeatral AlliataDce, digiDc of l199li Weill haye 
been completed aDd 166 an: ill .,.,..... 
Belides, 4 CiSCOIII have alIo be en completed. 

II. Survey and Settlement UNDER SPECI.4L CENTRAL ASSISTANCE l 

1:1. Nuc1eut Budget 

13. Rural BIectrifIcatIon • 

(i) Kiatvari and Khanapuri in 1880 Villa ... 

• (ii) ~  and attestation in 11667 Villape. 

(iii) L.P. and O.H. in 715 vii •. 

(iv) F.P. and P.O. in 837 villages. 

(v) Rajanch in list. villap. 

(vi) Distribution of Patta in 57 vi". 

(vii) 47 Bonda villqea have been deman:ated aud 
surveyed. 

UNDER STATE PUN : 

(i) Attestation in 2500 viJlap. 

(ii) D.P. and O.H. in 11285 vi". 

(iii) D.P. and F.P. in 105:1 viJlap. 

(iv) Kiltawari and Khanapuri in 1871 vii •• 

(v) ConIolidation of land holding taIIm up in 7500 
hectres. 

(i> ClonItruction of 145 dug-weUI, 56 CulvertI 
64 SevuhrlUlll completed and 6 in Propell 
5 High School Buildinp in pr'OII'CII, 110 MiDI 
M.I.PI and II Small RoadI and II Causeway, 
completed. 

(ii) 648 Pain of Bullocb. 47 Pump h" Ilicbha_ 
were .upplied. 

(iii) 116.86 At:.. of land redaImed. 

(Iv) 1539 Scheduled Tribe beDdicIarieI were prcMcIecl 
with f\mdI for paymeuC at SaIuai. 



APPENDIX n 
(Vide Para 5.21 of Report) 

Project for Control of Shifting Cultivation and Rehabilitation 
of Tribals 

Summary-Cost/Benefit Analysis 

The project is an experiment on rehabilitation of the Tribals in 
their own habitat through capitalization of their family labour. 
It is envisaged that in this process, the Podu form of shifting culti-
vation will be rationalised and controlled and the hill slopes instead 
of being eroded wUl provide a stable income. 
Uost 

The total cost of the project during the first year is estimated 
at Rs. 23,35,250/-. The cost of wheat as Food for work has not been 
taken into account. This is justified since the wheat is available 
otherwise to such communities without the project commitment. 
The cost on account of headquarters' support, for monitoring and 
evaluation, however, has to be added. This may be calcula.ted at 
one per cent or say Rs. 23,000/-. Thus the total cost of the project 
will be of the order of Rs. 23,58,000. Divided over 1500 Podu prac-
tising families, cost per family in the first year is about Rs. 1,570. 

Bp.nefi,t 

1. A total family will be provided opportunity and persuaded to 
raise fruit plantation in 1.25 acres of Podu hill slope. Allowing for 
20 failure, onE' ::acre of hill slope will permanently go out of Podu 
cultivation, since fruit plants, once raised will not be cut or burnt 
by the tribal. 

2. The tribal will be given the record of rights over the usu-
fruct from the plantation. Thus the tribal wU1 be raised from the 
status of a landless nomadit retugee to a plantation owner. 

3, Hopefully, the fruit plants raised in the Podu lim slopes win 
come tn bearing in 5 to 7 year and will produce standard yields 
from the 10th to about 50 year. In consideration of yield of naturally 

132 
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oceUning fndt plants in sueh situatiGns lind the protftiIe IIeld mit 
by the in situ plantations taken up during the last three yea!'l, it ia 
predicted that the produce of fruits from 1.25 acres of plantation 
at current prices will be of the order of Rs. 2,000/-per annum. This 
is a claim subjeet to field verification in a future date. 

4. A tribal family will be provided financial support of Rs. 187.10 
for intercropping in 1.25 acres of Podu land in which plantation has 
been raised. In Podu cultivation the low yielding indigenous seeds 
are being used. The land does not received any fertiliser and pesti-
cide. Use of improved seeds, plant nutrients and pesticides will 
have positive response and additional prodUCe valued at Rs. 300/-
will be obtained from the enterprise. This is a claim which can 
be verified by the end of the kharif season. 

5. A tribal family will be provided with input subsidy of Rs. 1501-
for his settled cultivation in one acre of valley land. High yielding 
varieties of seeds with fertilizer and posticide will be used. An 
additional income of about Rs. 4001-will be nerated. 

6. From the kitchan gaudening and back-yard plantation produce 
worth Rs. 601-per family will be obtained. 

7. The project win ~  employment opportunity for 240 man 
days family in the year. About 50 days out of this will be utilised 
for development of 1.25 acres of Podu hill slope when plantation 
is raised. 150 days will be made use of in terracing of about one 
acre of Podu land on the foot hills to make it suitable for sustained 
cropping. The remaining 40 days will be engaged in creation of 
other durable community assets as communications, wells, com-
munity and market centres etc. The value of the Podu land after 
terracing will at least be Rs. 1,000/-higher than its previous value. 

8. Subsidiary employment will provide an income of Rs. 51-per 
month per family. 

9. Fifty trained tribal boys will get direct employment for year 
with an income of RI. 1501-per month. These tribal boys are the 
agents of change and in addition to Agri-Horticultural Development 
they will also help organise community activities, literacy, health 
and nutrition programme. 

The trained tribal boy. will also set up examples for redudn, 
llOIt on social obUgations like marriage and ~  It Is doubtful. 
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however, if any change can immediately be brought about on ~ 
account 

11. The tribal family will be saved from the uncertainty about 
food and will be ensured of a balanced diet throughout the year 
in exchange of his idle family labour. This will eventually create 
the desire to work for obtaining regular formal diet for the family. 

It is rather difficult to employ sophisticated mathematical models 
for BenefitlCost analysis in such a tribal development enterprise. 
However, if the project activity can expose the tribal families to 
new innovations _ tor improvement of his lot and create an aspira-
tion for change, the project would have achieved its objectives. 
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APPBNDIX V 

(vide para 4 of Introduction) 
SUmmlltIfj of Corw.lusions/Reoommend4ti0n8 contAined in the Report 

81. Reference Summary of Conclusions/Recommendations 
No. to Para 

Number in 
the Report 

1 2 

1 1.20 

2 1.21 

3 

The Comm'ittee note that 68.22 per cent of 
tribal population of the State has been covered 
under the Tribal Sub-Plan, and uncter ModUled 
Area Development Approach an additional 6.51 
per cent of tribal po;lulation will be covered. 
Thus, under Tribal Sub-Plan and Modified Area 
Development Approach taken together, 74.73 per 
cent of the total tribal population of the State 
are covered. The remaining 25.27 per cent of the 
tribal pq>ulation who are living in a dispersed 
manner will be covered unrter normal State Plan 
Programmes, Integrated Rural Development 
Programmes and the State's Economic Rehabllf-
tation of Rural Poor Programme. 

The Committee feel surpriseli that no 
detailed study has been undertaken to 8S8eU the 
degree of achievements made under the Tribal 
Sub-Plan approach during the Fifth Plan period. 
In the absence of firm data as to how many tribal 
families have been beneflteli during the Fifth Plan 
and how many Me yet to be covered. during the 
Sixth Plan Period, a systematic implementation 
of various Programmes will not be possible. 

1.22 The Committee have been informed that 
Universal Bench M8.l'k Survey has recently been 
completed by the Tribal and Harijan Reeearch 
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,---------_._. -------_.------

1 2 3 
--_._- ~

-_.--.. ----... _-------.-... -

4 1.23 

Institu1e at tlte Q4)vernment of Orissa to assess 
~ ~ ~  of tribals living below the pOverty 
~  'tHey welcbrrie the prt:t>osal of the Govern-
ment of OriaBa to bdn, 50 per cent trtpal popu-
lation above the poverty line during the Sixth 
Plan Period. The Committee hope that all out 
efforts would be made by the Government of 
Orissa to achieve this target and requisite assist-
ance would also be providec\ by the Union Gov-
ernment to help the State Government in achiev-
ing their aim. 

The representative of the Planning Com-
mission has stated during evidence before the 
Comin:ittee that recommendation of the Working 
Group about bringing 50 per cent of tribal!'; above 
the lpoVierty line during the Sixth Plan was not 

~  by the Planning Commission because 
they fear that this object might not be fulfilled 
due to various factors. The Committee are not 
happy about two divergent views expressed by 
the State Government and the Planning Com-
mission in thia regard. The Committee, no "<'ubt, 
agree that exact targets in terms of figures cannot 
be ftsied in such ventures, but at the same time, 
such matters have to be sorted out atter mutual 
discussion and after making an in depth study 
of the Whole matter. The Committee, therefore, 
recommend that representatives of the State 
Government, Pianning Commission and Ministry 
of Home Mairs should go into the question 
jointly whether 50 per cent of the trihals can be 
brOught above the poverty line by the end of 
the SIXth Plan and then deV'.lse necessarY schemes 
ana progra:tnmes accorcUngly for ~  
The Committee need hardly stress that creation 
of adequate infrastructure for ~  of 
various developmental Precrammes is ~ very 
foundation of the plaaning process and such 
appraisal has to be made in a realistic manner. 
The Committee also recommend that the Planning 

.>----_._,_._--
~ , 
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CaIIIIniIIion (Department of Statistics) should 
main1am -.p&raW dat. resanHng development 
and achievements ~ in the tribal areiB for 
the 'UJ'POH ot future planning and discussion 
with the authorities of the State Government. 

1.24 The Committee note that Government 6f 

1.39 

Orissa are taking various ster)s to give publicity 
to the welfare prolrammes/schemes undertaken 
by them in the Tribal Sub-Plan area with a view 
to create awareness among the tribals ahout the 
availability of various facilities financial assist-
ance, subsidies etc. It is, however, the experierice 
of the Committee that tribals are not generally 
aware of the details of welfare programmes/ 
schemes launched by Government due to their 
general ignorance, educational backwardness and 
leading a life in isolation in remote areas of the 
country. The Committee, therefore, suggest that 
apart from 'issuing publicity literature, organis-
ing exhibitions, m.eZas etc., documentary fUms 
and cultural shows depicting the benefits of the 
Schemes/programmes shoulct also be arranged In 
regional languages so as to enlighten the trlba]s 
about the advantages of developmental schemes 
and programmes and to attract them to partici-
pate in them in larger numbers to get ~ maxi-
mum benefits. 

The Committee note that 8S per the consti-
tutional provision, out of 20 members of the TrI-
bes Advisory Council in Orissa, fifteen are MLAs 
belonging to Scheduled Tribes and the remaining 
5 members are JlOn-KLAs. The Committee hope 
tbat while oomiDatiDg non-1ribals as members to 
the Tribes Advisory Council it will be kept In 
view that they have intarat in the welfare and 
advaD<!8ment of tbe Scheduled Tribes ane{ they 
haw tbe time and eDUJY to devote to the work 
01. tbe CouacU. The Couunittee have been in-
tormed during evidence by the repre.entatfve of 
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the Ministry of Home Mairs that the question 
whether non-tribals can be nominated to the Tri-
bes Advisory Council has been referred to the 
Ministry of Law for its opinion. The Committee 
would like to be apprised of the opinion given 
by the Ministry of Law in this regarli. 

The Committee regret to note that very 
sketchy 'information has been furnished to them 
in regard to the action taken by the State Gov-
ernment on various recommendations made by 
the Council during its  seven meetings held from 
1975 to 1980. The Committee feel that there is 
need for streamlining the whole procedure for 
the working of the Council and for timely action 
on the part of Government to iJ"lY.)lement its 
recommendations. The Committee are perturbed 
at the indifference shown by the Government of 
Orissa in reconstituting the Council in January, 
1981, although mid-term elections were helli in 
the State in June, 1980. The fact that the Advi-
sory Council did not meet even once in the year 
1979-80 clearly indicates that there is need to im-
prove the working of the Council so as to make 
it more effective. 

The Committee regret to note that the ~
formance of the Central Ministries in regard to 
quantification and earmarking of funds for their 
sectoral programmes to be implemented in the 
tribal a'l'eas has not been upto the mark in spite 
of the fact that necessary  guidelines were issuerl 
by the Planning Commission as far back as 1977. 
The Committee feel that a special responsibility 
rests on the Central Ministries as they are ex-
pected to Qlay a positive role and the role of a 
leader in the tribal development in respect of 
their respective sectors. The Committee need 
hardly emphasise-that all the concerned Minis-
tries of Government of India should evolve suit-
able programmes for the development of tribal 

--------------------------------------
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areas in consultation with the Government of 
~  MiniItry of. HoD?e Affairs and the Plan-

'Ding ,Commission, quantify functsfor the on 
going schemes and for new schemes to be imple-
mented and about appropriate strategy for their 
effective implementation so that there is percepti-
ble improvement in the quality of Ufe of the 
tribal people during the Sixth Plan period. The 
Committee desire that there should be proper 
monitoring of various developmental schemes 
being implemented in Tribal areas in order to 
assess their performance and achievements. 

The Committee feel that a vital role in tribal 
development as well as assessment of the achieve-
ments made as a result of various schemes/pro-
grammes is to be played by the Ministry of Home 
Affairs which is the nodal organisation at the 
central level for the development of entire tribal 
areas in the country. The Committee would, 
therefore, like the Ministry of Home Affairs to 
effectively coordinate the activities ot all the 
Central Ministries with the concerned State Gov-
ernments as they alone can watch the balanced 
development of the tribal areas. The Committee 
recommend that in the Ministry of Home Affairs, 
a sEQarate Department for Tribal Welfare should 
be set up so that there can be proper evaluation 
ot the progress marie in various developmental 
programmes being implemented in the different 
tribal regions of the country. 

The Committee do not feel happy about the 
information furnished by Ministry of Home 
Affairs that "periodical progress reports are ex-
pected from the States". The Committee would 
like Ministry of Home Affairs to ensure that 
periodical progress reports are received regularly 
indicating the progress ot varioUl developmental 
programmes and the actual achievements made 
in terms ot beneftts accruing to tribal tammes 
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antl villqea. TbeIe 'pr .... reports, on receipt, 
,hoUltt -be eo.ln'" ~ 1  and the deft-
cleneiea or Ihortcoaililgs J:tmught to the notice of 
the State Govemment for taking immediate re-
medial action. 

The Committee note that the Seventh Finance 
Coinmission has awarded a sum of Rs. 7 .87 ~ 
towards upgradation of standards of atbninistra-
tiOh of the tribal ~  in Orissa. The Committee 
hope all the vacant posts will be fUled up imme-
diately so that the work of the I.T.D.Ps. is not 
hampered on account of ~ 1  of ade-
quate staff. The Committee trust that the grant 
of compensatory allowance and housing facility 
will attract competent staft to work in tribal Meas 
an\i this will go a long way in the efficient and 

~ implementation of various develop-
mental programmes taken up under the Tribal 
Sub-PIQn. The Committee also recommend that 
if Rs. 7.87 crores given by the Finance Commis-
sion for improving standard of administration is 
not sufficient to achieve the objective, Govern-

~  of Orllsa shoulrt earmark more funds for 
uPJI'adation of standards of administration in the 
tribal area!'! of the State. 

The Committee note that several authorities 
are concerned with the implementation of various 
programmes at ITDP level in Orissa. The Col-
lector of the district is the head of the develop-
ment team and he is ~ for tim,Iy 
implementation scJilemes in the district. The 
Committee need hardly stress that unless there 
is complete coordinath:m and cooperation among 
the various departments, ~  cannot 
be achieverl in the projects. The Committee are, 
therefore, of the rQinion that there should be a 
single authority with adequll'te administrative and 
financial powers at the ITDP level. The Com-
mittee trust that a propsal in this regard which is 

... _-_._._---_. ---------
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~~~ under ~ ~  by the GoV8l'lUDel1t 
of Qrtssa would be· ~ a concrete shape very 
quickly. 

The CQIJUIlittee suq .. t that GQverDlDeDt " 
0ri8Ia should conPdar tM question of havlna 
Bl'oject 08lcers of hiIbar' ltatus in the ITDPs 
in older that they can tUe iBdependent dedlioDi 
in ~  concerning the implementation 01 
various programmes. But while exanUniD, U1ia 
qUeltion, they may take "'to account the views 
expre8I8d by the lWpNSllltative of the Plan-
ning CommiaJien that this IIlight lead to lack of 
coordination between the Collector and the 
Project Officer. The Committee are ot the view 
that before taking a final decision in the matter 
Government of Orilla should study the adminiI-
trative set up at ITDP level in other States and 
benefit by their experience. 

The CoJlUIlittee q!lve ~ informed during 
evidence that ~ Madhya :pradesh the Block 
Development OftU:ers .. ~ JUlder the Project om· 
eer. This is an important aspeet which should 
be taken into account by the Oriua ("..overnment 
in ord,r to in\prove the administrative set up of 
the ITPP level ~  The Committee re-
commend that the Qftlcen who are responsible 
for implementing  the various schemes/pro-
grammes in the ITDPs shpuld be made accoun-
table for the actual achievement to the Project 
Oftlcer as the Committee are of the view that 

~ single line administrative set up would be 
more effective for implementing schemes in the 
ITDPs. 

The Comlllittee understand that in Madhya 
Pradesh there is a Bastai' Dfstrlct Development 
Auittorlty on the lines at Dandakamya Deve-
lopment Authority to look after thtt develop-
ment of that tribal district. The Committee re-
commend that Government of Orlaa should 

- ~ ~ -----------
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examine the possibility of setting up Koraput 
District Devel9pment Authority to look after 
the development of tribals in Koraput. 

16 3.17 The Committee are distressed to note that 
exercises in assessing the problems of the tribaJ 
areas by the Union Ministries are still at a preli-
minary stage and the disaggregation of outlays 
in the case of certain programmes He merely 
notional. The Committee' feel that it is no usa 
treating a malady without its proper dIagnosis 
and impress upon the concerned Ministries of 
Central Government to make periodical assess· 
ments of the achievements made under various 
developmental programmes being Implemented 
in the tribal areas· After making an assessment 
about various programmes the Minist.ries should 
provide adequate funds for extending those 
programmes during the Sixth Plan period in 
order that desired results are achieved for the 
uplift of poor tribals. The Committee are not 
happy that the Central Ministries who were re-
quired to quantify the fiow of benefits from 
their sectoral programmes to the tribal areas 
fatled to discharge toeir duty with the !'esult 
that no clear picture has emerged regarding the 
impact of various programmes' executed under 
Tribal Sub-Plan fO!' which funds have been pro-
vided partly or wholly by the Central Govern-
ment. 

: 
fq '\ . 

- '. ( 

. ~ .. 

17 3.18 The Committee suggest that separate figures 
regarding benefits which have accrued to Sche-
duled Tribes under various developmental pro-
grammes during an annual plan, s1}ould be main-
tained in respect of each ITDP, in order that a 
realistic assessment can be made periodically 
about the economic upliftment of this backward 

. section of society. 
---_ .. - -_ .... ----- -----------
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The Coaunittee note that there are three-
high level Committees in Orilla. one to review 
the work of cWrerent Departments relatinl to 
l'eleue and uWisation of funds; second to re--
view the overall policy relating to Tribal Sub-
Plan and third one known as Quarterly Review 
Committee to review the performance of various 
schemes every quarte!'. The Committee feel 
surprised that in spite of these high level Review 
Committees there has been considerable diver-
sIon of funds from one sector to another. This 
only leads to one conclusion that at the time of 
allocation of funds to various Departments sutll-
cient investigations are not made or relavant 
data is not collected about lhe implementation 
of various schemes. The Commlttt'c recom-
mend that as far as possible ~  of funda 
from one sector to another and also outside the 
Sub-Plan should be avoided so that implemen-
tation of a scheme is not interrupted mid-stream 
for want of funds. 

The Committee recommend that the ~  

Government should ensu!'e that adequate num-
ber of branches of the nationalised banks are 
opened in the tribal areas of Orissa to provide 
credit facilities to the tribals unde" Differential 
Rate of I1tte!'est Scheme. Government should 
also ensure that the procedure for gf>tting loans 
from banks is simplified and the ~  get 

loan within a month. 

The Committee are unhappy to learn that 
all the Union Ministries concerned with the 
work of tribal development have not established 
Cells for monitoring of developmental program-
mes undertaken In the tribal areas although the 
Planning Commission had specifically suggested 
tn the guidelines i88ued by them to various 
Ministries that the Central MInistries mUlt 
_______ .•. ____ I _._. ____ .-" ____ "._.w .. ____ ~ ... ~ .. -----



1 2 

21 3.27 

22 3.28 

3.29 

3 

.make their own lm'anpIIlenta fors111table moftJ.-

.tcJr1M .t ~ in the tribal areas. The 
CoqppitMe are also C8Dc_ned to note that the 
z,fhUstq of Home Allain, who shoulder major 

~  so far as tribal development is 
c:onuerud, also do Ilot have adequate arrange-
mant. fQr monitoring various schemes/program-
mes tn Tribal area. The Committee strongly 
recollllQend that all the ecmcerned Central Min-
istries mould establish a Oen with adequate staff 
for numitoring and. evaluation of thek-sectoral 
programmes in tribal areas, because expenditure 
of funds without monitoring is of no Use. 

The Committee truat ~  Ministry of Home 
Affairs will tltoke neceasary steps to strengthen 
tpeir ~  Cell for ~  purposes as 
they must have Ute ~  and manpower to 
evfllqate the ~  of vadous program-
mes being ~  waPer Tribal Sub-Plans. 
As the ~  :t4inistry r88ponsible for tribal 
development, they must keep an eye on the ~

all progress of achievements of various develop-
mental programmes. 

The Committee regret to note that there is a 
very small Monitoring Cell in the Harljan and 
Tribal Welfare Department, Government of 
Orissa. The Committee need hardly stress that 
proper monitoring, and evaluation of achieve-
ments of development programme is not possible 
unless a strong ~  Cell is set up. The 
Committee, therefore, recommend that the State 
Government should immediately strengthen tlieir 
existing MonitOring Cell in the Harijan and 
Tribal Welfare Department to make it more 
effective for monitoring of programmes being 
implemented and .assessing their ~  

under Tribfll Sub-Plan. 

The Committee also suggest that monitoring 
Cells should be established at ITDP level which 

... _--_. .---------._--------
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ih ... it:.l·be .  . de "-,-
: .... ~  ~ . ~~ ~ fOr collectiq neces-
~  ~~ 4Jld wform,Ucm specially in reprd to 
tile ~  ,0' ~~  ~ .. economic lltatus of 
kiRalf!Ul)UJes anq f\lrni.b Uae same to the main 
Cell in the Harijan and Tribal Welfare Depart-
ment. 

. In Ol'der to have proper coordination, suitable 
proforma should be devised so that the Cell in 
&Jch Integrated Tribal Development Project fur-
nishes .tati.tical data to the main Cell in the 
prescribed manner. 

The CommItt. note that in spite of the fact 
that Government of Orissa has taken various 
legislath'e measures to stop the transfer of tribal 
land to non-tribals, a very large number of cues 
of land alienation are 9t111 pending disposal. The 
Committee suggest that all pending cases may 
be disposed of within a period of six month •. 
The Committee also recommend that exemplary 
punishments should be awarded to unscrupulo .. 
persons who indulge in illegal and benami land 
transactions n order to stop this practice for ever. 
The State Government should evolve a suitable 
machinery for detection of cases of illegal trans-
~ of tribal land. 

The Committee sugge.t that while taking up 
settlement operations. Government ot Orilla 
must ensure that allotment of land to each ~ 

family is an economic unit 80 as to sustain the 
family and help them to become economically 
independent. 

, 

The Committee are diatressed to note that 
Gov8l'IlJnent of 0riJsa bu not so far conducted 
any aystematic survey regarding the number of 
trlball who had fallen prey to the bonded labour 
ayRem in the State. The Committee tail to 
understand how the State Govern proposed to 

~~~ ~~  the_Sta_te_ ~ ~~ j 
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to eradicate this evil practice stated to be preva-
lent mostly in ihe Southern district of Koraput, 
Kalahandi, Ganjam and Phulbani unless a survey 
is conducted to UliJess the magnitude of the pro-
blem. The Committee, therefore, recommend 
that early steps should be taken by the State 
Government to identify the bonded labourers 
through a systematic survey. 

The Committee further note that the State 
Government have decided t6 link up the pro-
gramme of identification of bonded labour with 
the Economic Rehabilitation Rural Programme 
Scheme under which it is anticipated that out 
of 10 families to be selected at least two fami-
lies may qualify to be included in the category 
of bonded labourers. The Committee are not 
convinced of the strategy of the State Govern-
ment in this regard and would urge that an 
independent survey may be conducted ~ 

diately. The Committee do not feel happy that 
inspite of the fact that the ~  Legislation 
about abolition of Bonded Labour System came 
into force in Ori9Sa w.e.f. 25-10-75 still in the 
entire State only 354 bonded labourers were 
detected. This only shows the scant regard 
the Government of Orissa had shown to the 
Central Legislation. 

The Committtee also feel that total cost of re-
habiHtation assistance per bonded labour 
fixed at :Rs. 4,000 is inadequate in view of the 
existing cost of living. The Committee. there-
fore, suggest that this amount should be in-
creased to Rs. 10,000 which should be payable 
immediately on a person being declared as 
bonded labourer so that he is able to stand on 
his own feet and does not revert to the practice 
of bonded laboU!'. 

-----------
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The Committee note that the Government of 
Oriasa are alive to the problems of tribal in-
debtedness md they have taken several legis-
lative measures to protect the tribals from un-
scrupulous money-lenders. They Have now in-
troduced the Orissa Debt Relief Bill, 1980 in the 
State Legislative Assembly for complete liqui-
dation of loans of ~  sections of the So-
ciety. The Committee recommend that Gov-
ernment of Orissa should take immediate steps 
to write off old debts of the tribal people as has 
been done in some other ~  The Committee 
are of the view that in order to save the trlbals 
from again falling victims to unscrupulous 
money-lenders. adequate credit facilities should 
be provided to the tribals on easy terms to meet 
th$r nees of productive and consumptions 
loans. 

The Committee note that with a view to pro-
tect the tribals from exploitation by the liquor 
vendors as per the recommendation of the Cen-
tral Prohibition Committee, the Government ot 
Orissa had adopted the policy of progressive 
closure of liquor shops ilt tribal concentration 
areas as early as 1.4.74 and subsequently they 
closed 366 liquor shops by the end of 1979-80. 
The Committee are constrained to observe that 
Government of Orissa have reversed that policy 
and have ~ further closure of liquor 
shops. On the contrary during 1980-81, they 
decided to increase the number of liquor shops 
an also reduced the number of dry days from 
64 to 53 on the plea of promoting temperance 
among triba1s; For the Year 1981-82, Govem-
-ment of 0riPa have already taken a declsion 
not· to close apy liquor shop on account of pr0-
hibition. The Committee are tWt happy about 
the sb1ft in tile Itrohibition pollcy of the state 
GovernmeJlt as they feel that Joss in revenue 

------- ---------------------. 
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can be made up from other S01,U'ces. It is quite 
sarpriiing that the State Governmen:t seems to 
be Ifelty anxiOus to 8uppiy liquor bottles to the 
tribals rather than atteri(iing to the problem of 
supplying ~  drinking water to them. The 
Committee, t1ietefore:, ~  that the na-
tional policy of discontinuance of commercial 
vending of liquor in areas of tribal concentra-
tion should no't be given up and Government of 
Orissa should review their decision that during 
1981-62 no liquor shops will be closed, and, if 
~  some shops may be opened to check 
illicit dktillation and trade. 

The Committee note that the minimum 
wages of different categories of labourers have 
been fixed by the Government of Orissa ~  

are revised from time to time. The Committee 
further note that the tribal population are en-
gaged either as agricultural lnbourers or as 
construction workerS. Government of Orissa 
have raised the minimum wage for agricultural 
labourer from Rs. 4 to Rs. 5 in December, 19&0 
but the wages ~  different categories of cons-
truction workers which were last fixed in 1976 
hAve not been ~  The Committee hope 
tltat minimum wages for construction workers 
wfll be revised without any further delay. The 
Committee also recommend that the minimum 
wages should be fixed after taking into account 
the prevailing cost of living and the position 
should be reviewed periodically in the light of 
riJinl prices. The Committee also suggest that 
for strict eafort'emem of minimum wages SU'l'-

prise checks of records maintained by the em-
ployers of labDurel"l shGUld be made by the 
revenue autbcmttes to detect irregularities 
committed by the employers. As proposed by 
the Oovemmeftt, ~ _hoiald take immediate 
stepe to streft;then aNI stnlamline their enforce-
meirf maeldnery for tJle purpoae. 

---_ .. _----.-... __ .- ~
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The Committee note that the Government ~ 
0riAa bu tOfft up ~ pt-ogramme of land ~ 

clamation IUid land cleVelopiiient in the sub-plan 
arw. but no ap,reeiat;le ptoj'ress appears to have 
been achieve4 in this seetor. Under Land Deve-
lopment Pro«rlll'Ilme the tai"gets fixed for 1975.79 
and 1979-80 were not ~  Under land re-
clamation proJramme land varying from 1 to 2 
seres was allotted to each tribal famUy. The 
Committee feel that 1 to 2 acres of land may 
not prove an economic unit for supporting a 
tribal faMily. As stich, the Committee recom· 
metld that land reclamation programme should 
be intemifted durin, the Sixth Plan period so 
that more land can Ie allotted to each tribal 
family. The Committee further recommend 
that in view of the fact that agriculture is the 
mainstay in tribal economy. special develop· 
mental programmes with adequate researcb 
supptJrt should be prepared and implemente,f 
in tbe tribal areas in order that majority of the 
tribal populat.ion become self sufficient by the 
end of the Sixth Plan and can cross the poverty 

line. 

The Committee have been informed during 
evidence that the land reclamation progoramme 
has not become popular in the tribal areas. The 
Committee are inclined to think that lack of 
irrigation faci),ities and other packages of ser-
vices is the main reUOD why the programme 
has not become popul8l... The Committee re-
commend that after alloUing reclaimed land to 
tribal families, a team of oftlcers of the State' 
nepartment of Agriculture shduld pay regular 
.wts to tho8e area to study and tGlve the ~ 
bIems Gf. the allGttees. TIlt Committee need 
hardly streIB that aBotmeat of land is only the 
stariing poiIit aud the experiment can only aue-
oeecl if reqeiIIte _ flees tild ftnancial support 
ae JnIMIe ayai)able to the trtbal people. 
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6.28 The Committee regret to note that no survey 
has so far been conducted by the Government 
of Orissa to find out whether every individual 
tribal landowner POBSeSSeS proPel' legal rights 
to the land under his possession. The Revenue 
Department of the State G<lvernment also does 
not seem to be keeping its land records up-to-
date. The Committee recommend that the land 
reeords should be brought up-to-date in tbe 
sub-plan area and' survey should be conducted 
immediately reg.ding the rights of tribal peo-
ple on the land under their possession, so that 
they do not face any difficulty to avail of the 
credit facilities from banks and other coopera-
tives in the absence of title to land. 

5.26 The Committee suggest that in view of the 
fact that irrigation facilities a'l'e not available 
to the desired extent in the tribal areas, ade-
quate steps should be taken to provide neeessary 
inputs and technical know-how to popularise 
dry-farming in tribal areas. In orde\' to moti-
vate the farmen; to adopt dry-farming methods 
the field officers of state Agricultural Depart· 
ment should arrange practical demonstrations 
in selected areas to convince the tribals about 
the usefulness of dry-farming technique. 

5.27 The Committee a'l'e surprised that no survey 
has been undertaken to assess the quantum of 
land affected by Podu cultivation in Orissa. The 
Committee recommend that a survey should be 
conducted ~  to assess the magnitude 
of the problem so that development programme 
can be planned accordingly. 

5.28 The Committee note that a scheme for plan-
tation of fruit bearlng trees on Ppdu ravaged 
lands and for prevention of shifting cultivation 
haa been formulated by the State Government. 
. The Committee'hope that in order to make the 
scheme a BUccess proper attention will be given 
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to the selection of fruit trees depending upon 
the soil in a particular area and other agro-
climatic conditions etc. which will goa long 
way, in raising the economic standard of the 
tribals, The Committee are not happy that the 
tribals have been given only the right to· enjoy 
the fruits of plantations and they have not been 
made the owners of the land. 'rhe Committee 
feel that so long as the ownership right in land 
is nOt vested in the tribals they may not wOTk 
whole heartedly for the development of planta. 
tions which may adversely affect the imple-
mentation of the whole scheme. , 
~  Committee regret to note that only 6.06 

per cent of the net cropped area of 26.8 lakh 
hectares received irrigation facilities by the end 
of 1977-78 in the sub-plan area. As irrigation is 
crucial to development of agriculture the Com-
mitte recommend that top priority should be 
given to the completion of irrigation projects 
which are already being implemented in Orissa. 
The Committee need hardly stress that more 
funds should be earmarked for irrigation pro-
jects during the Sixth Plan period in orner to 
increase the productivity of land. 

The Committee are ~  that no funds 
were allotted for minor irrigation schemes 
under the State Plan upto 1977-78 and till that 
year Minor Irrigation Schemes were taken up 
only with Special Central Assistance. The 
Committee feel that the major thrust 'Jhoulrl be 
towards Minor T.rrigdtion Schemes which wHi 
prove more beneflcial in the tribal 8'l"eas and 
can be implemented more ~  and at lesser 
cost. 

The Committee recommend that Government 
of Orissa should carry out a survey for major. 
medium and minor irrigation projects in the 
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sub-plan area and prepare project reports on a 
priority basis so that these schemes can be im-
plemented during the 6th Plan period. The Com-
mittee suggest that in respect of Major, Medium 
and Minor Irrigation ~  master plans 
should be prepared so that there is a clear pers-
pective about the potential of irrigation schemes 
to be implemented during the 6th Plan period. 

The Committee are surprised to note that 
different types of minor irrigation project 
schemes i.e. Minor Irrigation (Flow), Minor Irri-
gation (Lift), Minor Irrigation (Dug-wells) and 
very small Minor Irrigation (Flow) with less 
than 60 acres ayacut Me. implemented by dif-
ferent agencies. The Committee suggest that 
one single agency should be ~  responsible 
for handling the execution of minor irrigation 
schemes so that there is no problem regarding 
coordination among the different agencies and 
any overlapping between two or more schemes 
is avoided. .. 
The Committee note that during the period 

from 1974 to 1979, the number of educational 
institutions in the sub-plan area has risen from 
9,933 to 11,979 at the primary stage, from 975 to 
167 at the middle school stage and from 399 to 
409 at the secondary stage. The Committee are, 
however, perturbed to note that the achieve-
ments in improvement of literacy among tribals 
is far from satisfactory. The rate of literacy in 
sub-plan area is 12.79 per cent as lIgainst 26.2 
per cent for the State as a whole, among male 
tribals only 15.4 per cent 'and female tribals only 
2.6 per ctnt. Out of 100 tribal students enrolled 
in Class I only 10 read in Class V and 4 in Class 
XI. The Committee are not interested in the 
opening of a large number of institutions over a 
period of time, but in the results they actually 
achieve. The Committee, therefore, suggest that 
in order to improve the educational standard of 
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the tribals, result-oriented programmes should 
~  up so that the money is well spent and 
does not go waste. In the long run, the real telt 
whether the education policy in Sub-Plan area 
has been successful or not is to be jurtged by the 
fact whether the tribal population have become 
literate vis-a-vis the non-tribal population in 
rest of the State and they are able to join the 
mainstream of society. 

The Committee suggest that while planning 
school buildings in the tribal areas necessary 
provision should be made for constructing labo-
raearies, ~  teachers' quarters etc. even 
at a later stage if the limitation of funds does 
not permit their construction initially. The 
Committee recommend that in sparsely popdla-
ted areas Ashram schools or residential schools 
should be provided and in less sparsely popu-
lated areas,  hostel facilities should be provided. 
Besides giving scholarships, stipends, free text 
books etc. to students, Government should also 
consider the desirability of giving some mone-
tary incentive to the tribal parents so that they 
do not feel the absence of the chUd from home 
to attend to their domestic chores or to earn a 
paltry sum of money. The Committee hope. that 
these measu.res, if taken Sincerely, will help 
reduce the rate of drop-outs at various atages of 
education which is very high at present. 

The Committee also suggest that in order to 
bridge the gap between the literacy level of 
non-tribals and tribals, elementary education 
should be given the highest priority under the 
Minimum Needs Programme in the Sixth Five 
Year Plan ensuring that each tribal child geta the 
facility of primary education in his own village 
and it should not be necessary for him to cover 
any distance for the purpose. Likewise, a m8Slive 
programme for adult education among tribala 
should also be launched. 

--_ ..... --------- ~ --------------



47 

48 

1 

\ 
\ 

2 

5.81 

'5.82 

5.89 

IS8 

3 

The Committee also:recommend . that curri-
culum of school education in the tribJ!.l areas 
should be suitably modified So that the tribal 
students are able to earn their livelihood after 
completing their education in school. The Com-
mittee also suggest that the educated tribal youth 
shoulci. be encouraged to join the teaching pro-
fess'ion and they should be pos[ed as teachers in 
tribal areas to enable them to play their part in 
propagating and spreading education among 
their brethren and inculcate in them the desired 
interest and love for education. 

The Committee fail to understand why two 
separate Departments i.e, the Education Depart-
ment and the Harijan and Tribal Welfare Depart-
ment, are doing the. same type of work in the 
field of education in tribal sub-plan area of 
Orissa. The Committee feel that two depart-
ments doing the same type of work leads not only 
to confusion but also to lack of coordination. In 
order to avoid such divided responsibility bet-
ween them, the Committee suggest that only the 
Department of Education should be made res-
ponsible for the imf)lementation of various pro-
grammes relating to education in tribal areas. 
The expenditure on Education for Ashram 
Schools should not be made from the budget of 
the Tribal Welfare Department but from the 
budget of the Education Department. 

The Committee regret to note that there is 
shortage of doctors and also of nurses in the 
medical institutions in tribal areas such as dis-
pensaries, mini Health Centres and Mobile Health 
Units etc. The Committee recommend that all 
the medical institutions in the sub-plan area 
should be provided with qualified doctors and 
nurses, if necessary, by giving the incentives so 
that proper medical care is provided to the tribals 
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of ~ 'area. The Government should also ensure 
that essential medicines are made available regu-
larly to these institutions located in remote areas. 

The Committee feel that there is substance 
in the guidelines issued by Ministry of Home 
Mairs that in Tribal Sub-Plan Curative medical 
centres should be evenly distributed so that 
every pocket of 10,000 population has one cura-
tive merUcal centre. 

The Committee hope that the State Govern-
ment will take necessary steps to set up maximum 
number of medical centres in the tribal areas 
during the Sixth Plan period although due to 
financial constraints the estimated target of 279 
additional centres in tribal areaH might not be 
achieved. 

The Committee are distressed to note that 
the roads have not been included in the core 
sector and very limited funds have been allocated 
to the State Government of Orissa under the 5th 
Five Year Plan with the result that even the 
existing roads could not be maintained. The 
Committee fail to understand as to how in the 
absence of proper road communication facUlties. 
the tribals will be able to get a fair price for 
their produce and how far the protective 
measures adopted by Government apinat ex-
ploitation of tribals can be enforced eJIeettV'iTy. 
The Committee recommenn that more fund. 
should be provided  by Government ot India 
under the Minimum Needs Programme for rona-
truction of roade in the TrIbal areas. 

51 5.102A The Committee need hardly streu that the 
tribals sub-plan area should be covered by a net 
work of roads connecting the block headquarters. 
sub-divisional headquarters and district head-
quarters with market and ~ growth centres 
and Government of Orissa should give the hJghest 

----------_._------_.-----_ ... __ .. --.. --.. ,,-...... _-_ .•. ,,-
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priority to this programme. While implementing 
the programme of construction of roads, Govern-
ment ~  Orissa should ensure that bridges are 
also provided on the roads wr.erever these are 
necessary. 

The  Committee are at a loss to understand as 
to why proper statistics about the total length 
of all-weather roads and fair-weather roads in 
the sub-Plan area in 1974 are not available with 
the State Government. The  Committee are of 
the view that in the absence of such basic data 
it is not possible to make a realistic assessment 
about the progress in road construction effected 
during the sub-Plan period 1974-80. The Com-
mittee, therefore, suggest that the State Govern-
ment of Orissa should make appropriate arrange-
ments immediately to set up a Monitoring Cell 
at the State level for the compilation and main-
tenance of statistics relating to development pro-
grammes in the sub-Plan area. The Committee 
need hardly stress that even though there are 
many agencies for construction of different types 
of roads, each such agency should be required to 
send half-yearly returns to the Monitoring Cell 
about the progress m':lde in construction of roads 
under their charge. 

The Committee suggest that construction of 
roads in forest areas should be the responsibility 
of the Forest Department as these  roads also help 
in the development of forests and moreover the 
Public Works Department has limited capacity to 
construct roads in the remote tribal areas. 

The Committee also suggest that Government 
of Orissa and the Ministry of Railways (Railway 
Board) should undertake a joint survey to find 
whether any specific areas under Tribal' Sub-
Plan can be linked by rail with the main markets 
and growth centres keeping in view the prospects 
of economic development of ~  areas. In the 
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Committee's opinion the question of earning 
revenue by Railways in the immediate future 
should not eclipse the main issue of economic 
prosperity of the tribal people. 

The Committee note that as recommended 
by the Bawa Committee, the Government of 
Orissa have organised 223 Large sized Multipur. 
pose Societies(LAMPS) covering 118 Blocks in the 
sub·Plan area to meet the requirements of tribals 
relating to production and consumption credit, 
supply of seeds and other agricultural inputs, 
supply of consumer goods and marketing of theil' 
agricultural and minor forest produce in order to 
save them trom the exploitation of money ~ 

cum-traders and middlemen who are a major 
impediment in the socio-economic progress of the 
tribals. The Committee also note that the Orissa 
State Tribal Development Cooperative Corpora. 
tion is working since 1972 with the main object 
of collection of surplus agricultural producel 
minor forest produce from tribals and distribu-
tion of essential commodities/consumer articles 
to them through the Fair Price Shops. However, 
the Government of Orissa have decided to trans-
fer these Fair Price Shops to LAMPS with effect 
from 1-7-1979. The State Government have also 
decided to entrust the responsibility of imple-
menting the public distribution scheme and other 
commodities in the sub-Plan areas to T.n.C.C. 
for which it has been declared as Apex organisa-
tion with the LAMPS as its primaries. The 
Committee would like the State Government to 
ensure that there is no confusion/overlapping in 
the activities of the two organisations i.e., the 
TDCC and LAMPS and proper coordination Is 
maintained between them. The State Govern-
ment should also ensure that proper check it 
exercised in the working of LAMPS and there 18 
no scope for exploitation of tribals by the staff 
working in LAMPS. 
--------------------------
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The Committee are distressed to learn that 
the accounts of the Stale Tribal Development 
Cooperative Corporation (earlier known as 
Society) for the period 1972-74 and thereafter 
have not been audited. The audit of accoun'LS for 
the period 1972-74 taken up by the Chartered 
Accountants in January, 1975 has not been com-
pleted so far, as there appears to be some diffi-
culty in the availability of records. The Com-
mittee note that a Committee headed by Shri 
Guru Charan Nayak, MLA, was appointefl. to 
review the working etc. of the TDC Corporation. 
Although that Committee had submitted its Re-
port in May, 1976, it is still under consideration 
of the Government. The Committee recommend 
that the working of the TDCC should be 
thoroughly examined and its accounts should be 
audited without any further loss of time to en-
sure that there is no misappropriation of public 
money. Government should also fix responsi-
bility on the concerned officers for' the serious 
lapse is not getting the accounts aUdlten from 
year to year. 

The Committee find that under the present 
arrangements LAMPS are operating as agents of 
the Tribal Development Cooperative Corpora-
tion. The Committee feel that since there has 
been no proper evaluation of the working of 
TDCC itself how this apex body can supervise 
the activities of 223 LAMPS. The State Govern-
ment should consider this aspect in depth Hnd 
ensure adequate superVision of the working of 
both TDCC and the LAMPS. 

The Committee are happy to note that the 
Tribal Development Cooperative Corporation has 
found an export outlet for the taMarind and they 
suggest that avenues for exporting other forest 
produce should also be explored. The export of 
forest produce will not only bring foreign ex-
change to the country but also provide employ-
ment opportunities to the local tribal population. 
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59 5.143 The Committee are unhappy to note that 
there are only 682 Scheduled Tri'bes among the 
2821 staft' employed in the LAMPS. The Com-
mittee suggest that more employment opportuni-
ties should be given to the Tribals in the LAMPS 
which have been set up in tribal areas primarily 
for the benefit of the Scheduled Tribes. 

60 5.161 The Committee are unhappy that though the 
sub-plan area in Orissa has many important 
major industries and mining complexes, yet these 
industries have not provided employment op-
portunitieo3 to the tribals so as to improve their 
economic condition. The Committee suggest that 
the Ministry of Home Affairs should impress upon 
the Public Sector Undertakings located in tribal 
areas to step up the intake of local Scheduled 
-TrIbe and Scheduled Caste candid1ltes both as 
regular employees and as apprentice trainees. 'Mte 
Committee need hardly stress that it is the moral 
duty of Public Sector Undertakinfi to do their 
utmost to absorb trained Scheduled Caste/Sche-
duled Tribe apprentices in different trades in 
their respective organisations. The State Gov-
ernment should set up Industrial Training Inlti-
tutes in Tribal areas to the maximum extent 
possible and also keep a watch that the TrainiI1j 
Institutes and polytechnics in the State tum 
out maximum number of trainees in those trades 
for which there is demand in the Public Seoctor 
Undertakings. For this purpose there should be 
close liaison between the State Industries Depart-
ment and the public Sector Undertakings. The 
State Government should also give adequate 
publicity among tribals about the training/em-
ployment opportunities available to them In 
major industries located in sub-Ptan area. 

-.---- ---------_. __ .. - ---
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The Committee recommend that the tribal 
families who have been displaced as a result of 
setting up of major industries in the tribal areas 
should be given adequate compensation on a 
priority basis and nece .. sary arrangements should 
be made both for their rehabilitation and provid-
ing them employment in those major industries. 

The Committee note that there is good poten-
tial for tassar production in the sub-Plan area of 
Orissa and the State Government has already 
taken steps towards the development of this 
industry. The Committee suggest that silk manu-
facture should also be developed on a large scale 
in the tribal areas under the guidance of Central 
Silk Board. 

The Committee also note that under tribal 
sub-Plan Bee-oKeeping Programme was started in 
1976 and 3,t present 100 bee-keeping centres are 
functioning in 21 ITDPs. The Committee are con-
strained to observe that there has not been proper 
planning and monitoring of the Bee-Keeping 
Programmes in the tribal sub-plan area with the 
result that the programme has helped the tribal 
people to increase their annual income by Rs. 44 
only during 1979-80 whereas the money spent on 
staft salaries during that period was of the order 
of Rs. 2,50,000. 

The Committee suggest that the progress of 
bee-keeping programme should be reviewed first 
in the light of the expenditure incurred thereon 
during the period 1976-80 and then a final 
decision should be taken whether it is worfu-
while to increase the number of such centres to 
300 during the Sixth Plan. 

The Committee suggest that Government of 
Orissa should identify pl.rticular cottage ''indus-
tries which have good potential for develop-
ment in sub-Plan area and encourage the tri.bal, 
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to develop those industries by providing them. 
credit, marketing and training facillties. Neces-
sary guidance and technical know-how should 
also be prOvided to the-tribals to improve the 
quality of their products. The Committee feel 
that some of the crafts with ~  financial 
support can supplement the income of the tribal 
people and if any government agency provides 
fair price to the craftsmen for their products 
they can utilise their art as a permanent source 
of income. 

65 5.178 The Committee note that the Government of . 
Orissa is taking steps to record forest villages 
as revenue villages. The Committee recommend 
that this work should bp. completed Immediately 
and all social and economic, developmental pro-
grammes undertaken in revenue villages shouJd 
be extended to forest villages. 

66 5.179 The Committee note th'8t the ~ are 
allowed to collect the forest produce like Mahua, 
Tamarind, Slali, Firewood etc. for their domes-
tic consumption and sale. In some of the Re!Jel'Ve 
Forests even edible fruits, roots, creepen, tlultch 
grass, Sabai grass are allowed free to them. TIw 
Committee suggest that a uniform policy 
should be adopted in aU the Reserve Forests 80 
that harmonious relations are maint"'ined bet-
ween the forest authorities and the tribals and 
the tribals do not feel that their traditional 
rights and privileges are being encroached upon. 

87 5.180 The Committee suggest that the Government 
should consider planting more treH bearing oil-
seeds In the forests so that edible oils could be 
extracft!d from them and the foreign exchange 
being spent on the import of edible oils is saved. 

68 5.181 The Committee note that the collection 
charges of forest produce paid to tribab is ftxed 
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by the Collector depending upon the prev.ailing 
market prices. The Committee hope that the 
State Government will ensure that the cOllec-
tfon charges are adequate in the context of ris-
ing prices  of commodities. 

The Committee are glad to note that Horticul-
ture has been accepted as a ~  Theust Pro-
gramme in the Tribal sub-Plan area in Orissa and 
a method known as in situ plantation which is 
based on a low cost technology has been develop-
ed for large scale fruit plantation in high lands 
and hill slopes in tribal are:::s. This method has 
become very popular among the tribals and 
during the last six years (1974-80) over 17840.84-
acres of land has been successfully developed 
under Horticulture Plantation Scheme. The, State 
Government also impart training to tribal boys in 
Horticulture technology. The Committee further 

note that plantations whi'ch were raised during 
1975-76 and side-grafted during 1977-78 h'lVe 
started bearing frui ts and in another three or 
four years they will reach economical bearing 
stage. The Committee hope that in order to up-
lift the tribals economkally this programme will 
be continued during the Sixth Plan with greater 
vigour and at the 'same time the State Govern-
ment will ensure that there is no exploitation of 
tribals by middlemen in the disposal Of their 
fruits. In the Committee's opinion marketing of 
fruit should be entrll'sted to various cooperative 
societies. 

The Committee recommend that instead of 
giving lfmited ownership rights to the tribals they 
should be made fullfledged owners of the pieces 
of land on which fruits are grown by them. This 
will not .only give -\Aero a feeling of economic 
stability but also encourage them to work tire-
lessly on their "own land". 

The Commi'ttee suggest that a large portion of 
the forest revenue should be spent on the develop-
ment of tribal areas and tribal people. 
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The horticulture, there is scope for develop-
ment of both long term and short term fruits 
depending upon the agro-climatic condltions and 
irription facilities. The Committee recommend 
that as far as poseible, there should be mixed-
fruit approach i.e. plantation of both short term 
and long term fruits should be grown so that the 
tribal people have not to walt for long for getting 
return from the Plantations. 

The Committee suggest that Government 
should also consider the feasibility of setting up 
Fruit processing plants in areas where there is 
scope for large scale production of fruits. 

The Committee are concerned to note that al-
though there is tremendous scope for develop-
ment of poultry, piggery, goat-kef'ptna in the 
sub-plan area yet these programmes have not 
pfcked up well and the poultry fanning has been 
a total failure. The Committee suggest that before 
launching such programmes proper training muat 
be imparted to the beneficiaries in regard to the 
maintenance of birds/animals etc. Besides this, 
a periodical review of each programme should 
also be made to find out the extent of its suc-
cees or failure. 

75 5.209 The Committee feel that there should not be 
too much emphasis on importing new varieties 
of animals in the tribal areas as their survival 
is sometimes difficult on account of lack of 
training of the local people in handling tb08e 
animals and Ills:> due to in!lufficient arrange-
ments for supply of feed and vete-rinary aid. 
The Committee, therefore, sugge!t that animal 
husbandry programme'i for the tribal area 
should aim at improvinl{ the local breeds of 
birds/animals by the method of oron-breeding 
so that the local breed gets upgraded at leaer 
coat. 
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The Committee recommend that as suggested 
during evidence by the representative of the 
Planning Commission, the Gove;rnment may 
take up the duck development programme in 
the tribal sub-plan area. 

The Committee note that the scope of deve-
lopment of fishery in tribal areas is extremely 
limited due to inadequate water areas for deve-
lopment of pisciculture. The Committee suggest 
that, as pointed out by the representative of 

/ Government of Orissa during evidence, the 
possibility of developing fishery in the reser-
voirs of medium irrigation projects should be 
explored. • 

The Committee note that Government of 
Orissa have provided drinking water facilities 
in 7650 villages out of 10468 problem villages 
identified by the State Public Health Depart-
ment. The Committee further note that no 
hamlet-wise survey has been conducted by the 
State Government but it is estimated that the 
total number of hamlets in tribal sub-plan areas 
is around 15000 out of which drinking water 
facilities have been provided in 8000 hamlets. 

The Committee are in full agreelent with 
the recommendation of the Working Croup that 
the unit of planning for drinking water supply 
for the tribal Dreas should be a hamlet. 

The Committee feel surprised that many 
colonies built for tribal people by the Tribal 
Welfalre Department are deserted. This only 
shows that the Department which is responsi-
ble for the welfare of tribnls has no clear idea 
about the needs and preferences of the tribal 
people. The Committee need hardly stress that 
it is no use spending money on costly housing 
programmes without ascertaining the wishes of 
the local people who have actually to reside in 
these hou.c;es. The Committee suggest that the 
tribal people should be encouraged to build their 
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own houses and Government should provide 
necessary help in the form of buildirLi mate-
rial. 

al 5.225 The Committee are in agreement .vith the 
Commissioner for Scheduled Cutes a .ld Sche-
duled Tribes that rural electrification ~ import-
ant for development of tribal areat. In the 
absence of necessary infonnation a I>out the 
progress achieved in rural electrificatio'l during 
the, ,Fifth Plan period in Tribal Sub-Plan area 
of Orissa, it is difficult for the Comrlittee to 
come to any definite conclusion. The :ommit-
tee, however, feel that rural electrification 

• auld be given top priority during the Sixth 
Plan period and mot'e funds should be (,armark-
ed for rural electrification programme n tribal 
aoreas both !P,; the Central and State Govern-
ments. 
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